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1664/
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Shri E, Madhusudan Rao:
I Shri H. C, Soy:
Shri K. C. Pant:
Shrimatl Ramdulari Sinha:

Will the Minister of Finance be
pleased to state:

(a) the extent to which the prices
of essential commeodities other than
foodgrains have shown an upward
trend; ’

(b) the main causes of this upward
trend;

(c) the steps taken during the last
three months to stabilise prices; and

(d) whether any comprehensive
policy regarding prices and an insti-
tutiona] machinery to implement such
policy is being devised and, if so,
the broad outlines thereof?

The Minister of Planning (Shr
B. R. Bhagat): (a) to (d). A stale-
ment giving this information is laid
on the Table of the House.

STATEMENT

(a) There has been a rather charp
increase in the prices of edible oils,
in particular groundnut, gingelly and
mustard oil prices of which have gone
up by between 30 to 52 per cent over
the last year. Government made an
upward revision on an average by
about 5 per cent in sugar priceg in
May 1064 Prices of gur and tea have
declined over the year, Among manu-
factured articles, prices of woollen
goods show an increase of B per cent.
Mill cloth prices have been relatively
stable, the increase over the year
being less than 2 per cent. Prices of
handloom cloth, silk and rayon tex-
tiles have declined by more than 2
per cent over the year; prices of alu-
minium utensily have slso declined
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and those of drugs and medicines
have been maintained at the April,
1963 level.

(b). The rise in prices of certain
eapentia] articles hag been mainly due
o inadequate output in relation to
demand.

(c) As regardg edible oils, Govern-
ment banned forward trading in 14
items of oil seeds, oilg and oil cakes
on 2nd June, 1964; since July 11, ex-
port of edible oils has been stopped.
Earlier Ressrve Bank imposed con-
trols over credit against the security
of vegetable oils including vanaspati.
The voluntary scheme of regulation of
mill eloth prices hag been continued.
The priceg of drugs and medicines
have been fixed at levels prevailing in
April 1983 under the Defence of India
Rules. As a measure of restraint on
demand, Government has decided to
effect a cut of Rs. 75 crores in expen-
diture during the current year.

(d) Government's policy is to take
suitable measureg to curb the rise in
prices of essentla] commodities. Some
of the measures taken towards this
end have been indicated in the answer
to part (c) of this Question. In addi-
tion to the Ministrieg incharge of par-
ticular commodities, there are various
inter-Ministerial bodies which keep a
watch over the developments affecting

prices and recommend necessary
action.
Shri 8, M, Banerjee: Is it a fact

that the main causes for the rise in
prices are deficit financing and cir-
culation of ®lack' money? ! so, what
steps Government contemplate to re-
duce deficit financing and recover the
*black’ money which ig in circulation
to the tune of Rs. 500 crores?

Shri B. R. Bhagat: That is nct *he
main cause. That may be one of the
contributing causes, There is another
queston on unaccounted money, and
matters of detall ean be dealt with
there.

‘Mr, 8peaker: If it is one of the con-
tributing causes, an answer may be
given as to what steps Government
are taking to remove its effect
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Shri B. R. Bhagat: So far as deficit
financing is concerned, already efforts
are being made to cut down expendi-
ture to the maximum extent. The
Finance Minister has announced a cut
of Rs. 70—76 crores in this year's ex-
penditure in the Central Government.
Also State Governments are being
requested to effect as much economies
as possible.

8hri 8, M, Banerjee: He has not
replied to my question about the steps
taken to recover ‘black’ money to the
tune of Rs. 500 crores.

Mr, Speaker: Why say
crores? How is he sure?

Shri 8. M. Banerjee: It came out in
certain newspapers, '

Shri Hamumanthalya: Rs.

crores,

Mr. Speaker: He may put another
question.

Shri 8. M. Banerjee: Ia circulltiunﬁ
o! ‘black’ money one of the causes of
high prices and what steps Govern-
ment contemplate to have this ‘black”
money recovered and put those who
are holding the country to ransom in
this way in prison.

Mr, Speaker: He prisumes, suggests,
comes to conclusions and draws io-
ferences,

Shri 8, M. Banerjee: He might say
sbout steps to recover that money.

Shri B. R. Bhagat: The question of
black’ money is a very difficult one.
Firstly, the amount available is not
definitely known. Secondly, the extent
to which it ig playing a role in the
distributive trade like foodgraing and
other things is also not very much
knowmn. More than that is the question
of the form in which it may be avail-
able. If it is in currency, by
taking some action you can seal it
But if it is in bullion or in urban pro-
perties or many other things, it does
not fit into a single solution, Gov=
ernment’s mind is exercised over this
question. We are examining the man-
nﬂnmmwhkhmhevﬂmbn dealt

Rs, 500

3,000
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Dr. Ranen SBen: The Planning Com-
mission proposed some time back that
an organisation be set up to keep con-
trol of prices, What has happened to
that proposal?

Shri B, R. Bhagat: There are various
organisations, inter-departmental com-
mittees and others, that are
working and trying to suggest steps to
tackle the varioug facets of the pro-
blem. So, there is not only one orga-
nisation, but there are geveral organi-
sations of the Government function-
ing to deal with it.

Shri Bishwanath Roy: In view of
the fact that at the time of purchase
of the raw materials, the rate of. the
commodity was quite reasonable or
low, may I know why Government has
been showing indifference in curbing
the price of manufactured goods and
the commodities sold by the traders?

Shri B, B. Bhagat: Wherever the
prices of manufactured goods have
gone up, efforts are being made to
bring them down, So, it is not true
that the Government is only tackling
the prices of raw materials and not
that of manufactured goods. By tack-
steps to discourage speculators from
going up very high, also the cost of
manufacture is brought down.

it fagerc sww : wT TR A
ot § fs frod waw wl ¥ wpaRe
writ o wfs ad fagr Wi wTEE
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Wil 9T w9, ¥ Ao § E ay wi
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Shri P. R, Chakraverti: May I know
whether the Reserve Bank has taken
steps to discourage speculators from
diverting financial accommodation

from the normal channels of business
to hoarding stocks of grain for profit?

Bhri B, B. Bhagat: The Reserve Bank
is trying to do all that is possible
within its power to control credit try-
ing to prevent diversion of credit from
productive channels to speculative and
other channels by establishing suit=
able higer margins in respect of trade
in which the prices are going up. All
these selective measures are being
taken constantly by the Reserve Bank,

o T WAt WfigaT W AT
wel! wgEy §2 ey ¥ wwandn s
W Tl & Tw & (1) W
o wiw, (2) *T WX (3) AT
(4) Foaeft, o fafesr Faoewt wr firerrr
e k7

waw wiwa oy el #
Y o wwAr |

o T wAtge wifg a7 & A

wreaw Wt ; 7 @) W AT
g

we W wiigy wWfpm ¢ TAR

2, 3 W7 4n %7 FATH AT GAEAY
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Shri Basappa: May I kndw whether
the price of cloth is going to be fixed
and if so, when?

Shri B. R. Bhagat: That whole ques-
tion is under examination.

Shrimatl Savitri Nigam: May 1 know
whether alongwith the price of all the
food items the prices of all the con-
sumer goods are also going to be fixed
and if the answer is in the afirmative
what is the percentage of increase in
prices of wholesale and retail sales?

Shri B. R. Bhagat: [ have in the
statement given the rise in price of
some of the item: As far as retail
prices are ccncerned we do not have
comparable dati. We have only upto
June 1984, 1.at is the working class
consumer price index. But from June
till now there has been further rise in
prices.
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Soll Conservation
+

( Shri Surendra Pal Singh:
| Sbri Rameshwar Tantla:
Shri B. P. Yadava:
Shri Dhaon:
Shri Bishenchander Seth:
-{ Shri Yashpal Singh:
| Bhri P. Venkatasubbalah:
(Shri Onkar Lal Berwa:

g2

Shri Hem Raj:
Bhri H P. Chatterjee:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
All India Conference on Soil Conserva-
tion, held recently at Srinagar, took
certain important decisions regarding
the importance of coordinating the
the work of soil conservation through-
out the country; and

(b) if so, what new decisions have
been taken in this regard, and what
new methodg have been evolved for
tackling the wvery serious problem
of soil erosion and silting?

‘The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Yes, Sir. Such a
Conference was convened for the first
time to facilitate exchange of views
among the officials in charge of actual
execution of soil conservation
schemes in river valley catchment,
identity problems common to all and
devise means to tackle them.

(b) A statement indicating the im-
portant decisions is laid on the Table of
the House.

STATEMENT

The important recommendations
made by the Conference are as fol-
lows:—

(1) Arrangements should be made
to impart a fortnight's train-
ing to al] those engaged in soll
conservation work on the
catchments of River Valley
Projects;

(2) Latest literature and extracts
from books and journals on
the work of soil conservation
carried out in other countries
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should be circulated among all
those engaged in soil conser-
vation work in River Valley
catchments;

(3) A comprehensive plan of re-
search on the subject should
be drawn up;

It was decided that the dele-
gates should send through
their respective State Govern-
ments suggestions to bring
about closer coordination bet-
ween different agencies deal-
ing with Soil Conservation
programme in the States and
to improve the present per-
formance and speed up imple-

-
-
—

mentation hereafter. These
suggestions would be consi-
dered by the Ministry of

Irrigation and Power in con-
sultation with Ministry of
Food and Agriculture and a
suitable procedure evolved;
and

(5) Similay conferenceg should be
held once or twice a year to
review the progress of work.

Shri Surendra Pal Singh: s it not a
fact that instead of following a phased
programme of tree cutting in those
areas which are likely to be submerg-
ed under the waters of the reservoirs
of the various river valley projects, the
forest department people everywhere

_glear off the trees from such areas

years before it is necessary to do so
thereby creating fresh problems of soil
erosion and silting?

Dr. K. L, Rao: It will be regrettable
if these trees are cut down so care-
lessly as that. We haye given com-
plete instructions that trees only in
the gihmareed =rog of the reservoir
should be cut down.

8hri Surendra Pal Singh: What per-
centage of the total land surface of
the country is subject to soil erosion
today?

Dr. L. K Rao: This Ministry deals
with the goil of the river wval-
ley catchments and at the moment we
have taken up 14 river valley catch-
ments to be treated
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Shri H. P. Chatterjee: In view of
the fact that almost one-fourth of our
tota] land suffers from soil erosion and
in wview of the fact that there are
three lakh square miles of catchment
area of river valley projects and, if
soil ‘cmnerntion is not done on & war
footing all the thousands of crores that
we have invested in the dams will be
useless and in view of the fact that at
the Bhubaneshwar Agricultural Min-
isters and Forest Ministers Assembly
on December 31, 1960 recommended &
unified soil conservation board that
can carry out soil conservation work
throughout Indla and in view of the
fact that other conferences such as
the one held at Srinagar where I my-
self was. . .,

Mr, Speaker: All views of the fact
have come but the question has mnot
come. There should not be such a
long distance to the question; he
should come straight to the question.

Shri H. P, Chatierjee: 1 will come
straight to the question: what has
been done for that unified plan? Please
allow me another question,. 1 am
afraid. . . .

Mr. Speaker: He need not be afraid;
he would not be allowed another
question.

Dr, K. L, Rao: As the hon. Member
has stated, soll conservation is most
important for the storage reservoirs.
In the second Plan, we have treated
218 sq. miles spending Rs. 128 lakhs.
In the third Plan, we have set apart
Rs. 11 crores for treating 1,050 sq.
miles.

fY revarres Ferg - =Y e T ey
¥ soman § 6 grt dw ¥ wde 40
wie wer ¥ o & frd o w0
§ fre for woreor ey et e
warh faR AR ey T
tw*m@mtamﬁw
¥ fag war e 7 ¢ fie s
#gw weidy 0w ?
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Dr. K, L. Rao: Soil conservation in
the river valley catchments i dealt
with by the Ministry of Food and
Agriculture, and 1 would request the
hon. Member to address the question
to that Ministry.

Shri Vishram Prasad; In the state-
ment, against item (3), it is mentioned
that "a comprehensive plan of research
on the subject should be drawn up*
I want to know what are the items
and where this research work will be
done, and the broad outlines of the re-
search work,

Dr. K, L. Rao: Soil conservation has
to be done in a very intensive manner
when we deal with heavy river valley
catchments. In the Sutlej, the catch-
ment is 22,000 sq. miles and we find
out the worst-affected portions which
bring in a lot of silt and we have
found that it is about 2,500 sq. miles,
that is, one-tenth of the total area.
Research is required to find out what
are the worst spots and then treat
them. Therefore, programmes for
regearch will be devised from time to
time, depending on the various catch-
ments to find out where and how ex-
actly the silt comes in, so that we
can tackle the problem of silt control
effectively.

st Wo ®Wro fywwy : 22¥z ¥ 47
fogr war ¥ —

It was decided that delegates should
send through their respective State
Governments suggestions to bring
about close co-ordination between , . ."

# S wrzar § e o s A
a1 ¥izE X @ T § K gE
Wt @, af zt, & Iw o w a% fawre
firr oy o wwrEAr § 7

Dr, K. L. Rao: The suggestion from
some States have been received; w8
have not received suggestions from all
the States. The point is, there are
three departments which deal with
soil conservation in the river valley
catchments in the States: one is the
Chief Conservator of Forests; the
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second is the Ministry of Food and
Agriculture and the third ig the Irriga-
tion and the P.WD. We want to
establish closer co-ordination between
these three departments and we have
«<alled for suggestions from the
States; we are awaiting them.

Shri 8. C. Samanta: Is it not a fact
that the members of the Consultative
‘Committee for Irrigation and Power
were invited to participate in this con-
ference and later on they were asked
1o withdraw, and if so may 1 know
the reasons?

Dr. K, L. Rao: It is quite true that
the members were invited to partici-
pate in this conference, but due to
the difficulties prevailing at that time
they had to withdraw that invitation.

ot wreht T e T A AR
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Shri 8. N. Chatarvedi: May I know
whether the Chambal river valley is
included in tw.e 14 river valley schemes
that have been taken up?

Dr. E. L. Rao: The Chambal river
scheme is included in the soil conserva-
tion. If I may submit, at the confer-
ence held in Kashmir, one of the most
diffieult soil conservation problems
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that arose wag in regard to the Pohru
river of Kashmir Valley,

Mr. Speaker: Dr. Singhvi: For the
first question he was not present, For
the second, I called him but he did not
stand up. And then when I called an-
other Member, he tried to stand up.

FPower Generation
+

Dr. L, M, Singhvi:

Shri Mohan Swarup:
Shri D. D. Mantri;

Shri Shree Narayan Das:
Shri P C, Borooah:

Will the Minister of Planaing be
pleased to state:

(a) whether it is a fact that the
Planning Commission examined the
question of the Centre assuming in-
creasing responsibility for power gene-
ration in the country;

(b) if so, the main factors which

have necessitated the consideration of
this question; and

(e) whether a final decision has been
taken in the matter?

The Minister of P! (Shri

B. R, Bhagat): (a) Yes, Sir.

(b) A statement giving the infor-
mation is laid on the Table of the
House. [Placed in Library, See No.
LT-305]64.].

(c) No, Sir.

Dr, L, M. Binghvi: I want to know
whether a comprehensive programme
has been formulated, in view of the
fact that power generation cannot be
made effectively and economically
locally in certain areas.

Shri B. R, Bhagat; That is being
done,

Dr, L. M. Singhvi: What are the
outlines of this programme that has
been formulated?

Shri B. R. Bhagat: We will give the
details as soon as it is finalised.
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Dr. L, M, Binghvi; The replies are
contradictory. He said first that it has

been done. Then he says it is being
finalised,

Mr, Speaker: He said, it is being
lone.

Shri P. R. Patel: In view of the
fact that the Chief Minister of Madhya
Pradesh has backed out from the
agreement on Narmada project, I
wani to know whether the Centre is
going to implement that project.

Shri B, R. Bhagat: 1 want notice
of that question because it concerns
the project.

Shrl P. R, Chakraverti: In the light
of this recommendation, how can the
Government reconcile the fact that
D.V.C. which was an integrated plant
has been allowed to be divided bet-
ween two different States with differ-
ent functions?

Shrl B, R. Bhagat: The D.V.C. power
programme has not been bifurcated or
given lo separate State.

Shri Harl Vishnu Kamath: The two
Ministers nre so near and vet so far.
They are cousu!tiz_:g each other,

Mr, Speaker: Earlier also this ob-
jection has been taken that the res-
ponsibility is joint and when one Min-
ister is answering. he should answer
for the second Minister as well. But
tha! is not possible so far as questions
are concerned. Under rule 41, only
whnt is within the exclusive jurisdie-
tlon of the Minister can be asked from
him and not other things.

Shri Hari Vishnu Kamath:
what I meant,

That is

Shri D. N. Tiwary: May we have an
idea as to which is the State where
power generation is the lowest and

the State where the price of power is
the highest?

Shri B, R. Bhagat: That is a ques-
tlon of detail, I can assure the hon.
Member . . .
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Mr. Speaker: If he knows the ans-
wer, he may give the information. 1t
he does not, he might ask for notice.
The question is simple: where power
generation is lowest and where cost is
highest.

The Minister of Irrigation and
Power (Dr, K. L. Rao): The power is
lowest in Assam. In North Bihar also,
it is very low, The cost is highest
both in North Bihar and Assam.

Dr. Ranen Sen: In the statement it
is clearly indicated that in the West
Bengal-Bihar region, there will be a
thermal plant out of the low grade
coal produced through the washeries.
May I know if such thermal plants are
to be constructed in the Bengal-Bihar
region, who will construct them and
who will be in charge?

Dr. K, L, Rao: While it is the desire
and the policy of the Planning Com-
mission and the Government of India
to encourage central generation to as
much an extent as possible, it is quite
likely that in the very near future, it
will not be possible to establish cen-
tra] gencration everywhere. In this
particular case, probably the States
will be running this thermal station.

Shri U. M, Trivedi: Arising out of
the replies given by the Planning Min-
ister, docs he mean to suggest that the
production and supply of electricity
will be made a Union subject?

Shri B. R. Bhagat:
a concurrent subject and for any
scheme that we draw. consuliation
with the States and their consent will
be necessary,

1t is at present

Shri Hari Vishnm KEamath: Con-
sidering that the Centre is taking upon
itsel! too much, when it cannot pro-
vide even clean drinking water, and
is providing only joint water and
sewage to the people here, what
arrangements are being made for pro-
viding trained and qualified expert
engineering personnel, when even the
vibrations in the C power plant in
Delhi cannot be set right by our en-
gineers?
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The Minister of Law and Soclal
Security (Shri A, K. Sen): Sir, I rise to
a point of order.

Mr. Speaker: I had, many a time
before, requested hon, Memb that
unnccessary introductions that arg not
needed in order to make the question
understandable should not be intro-
duced.

Shri Hari Vishnu Eamath: We in-
troduce them in order to drive home
the point; otherwise they, the trea-
sury bench will not wake up.

Mr. Speaker: This is not the form
in which a supplementary can be put.
The other things may be very neces-
sary, very important, but in supple-
mentaries these cannot be put in this
form, I have so many times requested
the hon. Members to abstain from
doing that, I repeat my request; other-
wise I might sometime be compelled to
take away that portion that is un-
necessary.

Shri Harl Vishno Kamath: That is,
Of cCourse, your supreme power,

TS

Shri A, K. Sem: That is exactly
what I wanted to say,
Shri Kapur Singh: Sir, I merely

want! to make a submission on the
directive which you have just now
given. The Members on this side
sometimes are obliged to take into
consideration the level of understand-
ing of the Treasury Benches also. It is
not always that we want to waste the
time of the House, but we preface our
questions with a view to drive home
the point of our question and to make
it clear to those expected to answer.

Mr, Speaker: Yes, of course, the
level of understanding of the Ministers
and also the Members, particularly of
the Speaker, has to be token into con-
sideration because he cannot follow
long questions and, therefore, the
poor man also has to be pitied.

Shri Harl Vishan Kamath: You
have followed the question all right.

Dr. K. L, Rao: As the hon, Member
is very anxious, similarly we too are
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most anxious to see that economies
must be achieved as much as possible.
It is in pursuit of this policy that
centra] generation is being encouraged,
because when you have central gene-
ration we can achieve a large amount
of economy,

Shri Hari Vishnu Kamath: What
about the other part, about the vibra-
tion?

Dr, K. L. Rao: With regard to the
other part, about the vibration, it is
unfortunate, no doubt, that the
machine is having vibration. We know
the reason, Every effort is being made
to overcome the defects which cause
this vibration. In fact, it is with a
view to eliminate such troubles that
we have to build a central cadre of
specialists in this country and central
generation and central organisation
will be the best fitted for this purpose.

Shri Hari Vishnu Eamath: Let us
hope so.

Shrimati Tarkeshwarl Sinha: One of
the recommendations of the Planning
Commission was that the price for-
mula must be streamlined because
power ratio and consumption ratio is
different in different States. May 1
know whether the Planning Commis-
sion has evolved any price pattern
about consumption”and utilisation of
power before they go in for thls
scheme?

Dr, K. L. Rao: 1t is true that the
price of eleetricity is different in
different parts of the country, That is
due to various factors. It is one of our
aims to try and reduce the rates and
bring them to a common tariff. A
Committee has already been appointed
to look into this aspect along with the
other question. We hope in course of
time we will be able to have a uniform
rate for electricity,
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*d. { Dr. L. M. Singhvi:
Shri P. C. Borooah:
Shri Vishwa Nath Pandey:
Shri N, R. Laskar:

Will the Minister of Lrrigation and
Power be pleased to state:

(a) whether it is a fact that a high
level conference to consider the prob-
lems of flood control was held at Sri-
nagar on the 25th and 26th June, 1984;

(b) if so, how many States partici-
pated in the Conference; and

(c) the subjects discussed and deei-
sions arrived at hareis?
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The Minister of Irrigatiom and
Power (Dr. K L. Bao): (a) to (c).
A statement is laid on the Table of
the House.

STATEMENT

(a) The Ministers Committese on
Flood Control, which was appointed
by the Government of India, follow-
ing the recommendations of the Cen-
tral Flood Control Board, held itg first
meeting at Srinagar on 25th and 28th
June, 1964

(b) The States of Andhra Pradesh,
Assam, J. & K., Kerala, Maharashtra,
Orissa, Punjab, UP, and West Bengal
are represented in this Committee
through their concerned Ministers.
All memberg from the States except
the members from Andhra Pradesh &
Punjab attended the meeting.

(c) The Committee had prelimi-
nary discussions on the review and
assessment of the flood situation in
different States, preparation of long
range Plans, investigations of flood
control projects, ways and means of
financing flood control schemes, re-
yuirements of funds in the 4th Plan
and Organisational set up. The Com-
mittee is expected to submit its report
by the end of December, 1964, when
its recommendations will be known
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Dr. K L. Rao: Very heavy rainfall
or concentration of rainfall in certain
areas may occur and result in inten-
sive floods as it has been the expe-
rience this year, both in big and small
rivers.

Dr, L. M, Binghvi: May I know
why the Government have been un-
able to implement its assurance with
regard to flood control measures re-
garding the overflow from Najafgarh,
from Lizara drain and from Ghaggar?
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Dr. E. L. Eao: The treatment of
flood control in rivers has been started
only ten years back. Further, India
hag such a large number of rivers that
it ig not poesible to effect flood control
in every river so soon. Here I must
submit that this year, in Delhi parti-
cularly, the rainfall has been the
highest ever recorded. We have the
observations from 1881 onwards and
this year’s is the highest.

Mr. Speaker: Has he included the
one which we had just now today?

Dr. K. L. Rao: It will be the en-
deavour of the Government to tackle
the most important and difficult prob-
lem of flood control at an early date.
Flood control in Delhi and in the
Ghaggar river will be undertaken al-
most immediately.
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Dr. K L Rao: The Government
of U.P. has been submitting a number
of schemes from time to time. I must
submit that this year in UP. we had
ng problems of flood. The construction
of the Nepal bund in Eastern U.P.
had proved extremely valuable and
Eastern U.P. had the least amount of
floods this year.

Shri N. R. Laskar: May 1 know
whether gerious consideration was
given to the problem of flood control
in Assam which has the heaviest rain-
fall and annual floods?

Dr, K L Rao: Tt is true that Assam
is one of the States where flood |s an
annual recurrence and it Is very in-
tensive, Therefore, a large amount
of money has to be set apart for flood
control in Assam. That problem |{s
constantly receiving the attention of
the Government.
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Shri Lahri Simgh: May 1 know
whether the question of constructing
the Dhassu bund for controlling the
flow of water from Punjab was taken
up for consideration at the Confere-
nce and, if so, what ig the decision?

Dr. K. L. Rao: I will take some
other occasion to explain in some-
whal more detail about the Dhassa
bund. 1 have already submitted my
views on Dhassa bund as to whether
it should or should not be there, how
it can be constructed and so on. 1
will submit a further explanation at
some other time.
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Shri Kapur Siagh: 1 want to know
whether Government propose to
assume overal] central responsibility
for all flood control measures in the
country; it not, why not?

Dr, K. L. Rao: Flood control is
essentially a problem for the States
and the Centre will give assistance by
way of finance, technical advice and
co-ordination. For the inter-State
rivers, drains, like Drain No. 8, Ghag-
gar and so on, the Centre will take
increasing interest in trying to see to
the regulation so that it may not en-
danger either State.

Shri Kapur Singh: He has not ans-
wered the second part of my question.
They neither provide sufficient funds
nor do they stop interfering with the
working of the State Governments.
That is the implication of the second
part. s oam

Mr. Speaker: Now he has given
the answer, namely, that that is the
implication of the second part
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Shri Eapur Singh: Therefore, let
him answer and give the reasons.

Mr. Speaker: When the hon. Mem-
ber has given the information himself,
he has advanced the answer.

Shri R. B. Pandey: May I know
whether the Government of Pakistan
has expresed a desire to co-operate
with our Government in order to con-
trol floodg in rivers which flow
through both countries?

Dr. K. L, Rao: We have not re-

ceived any official intimation; 1 have
only read it in the papers,
Shri Sham Eal Saraf: May I know

whether in this conference on flood
control integrateq schemes from the
catchment area down to the places
where the rivers flow into the plains
have been drawn up; if so, what are
those schemes?

Dr. K. L. Rao: Actually, if you see
the statement that I have laid, the
question pertaing to the conference
that was held at Srinagar which was
only a Ministers' Committee meeting;
it wag not really a conference on flood
control. The Central Board of Flood
Control has constituted a committee of
ten Ministers of the various States to
review the work done so far for the
last ten years and to find out what
futher steps have to be taken. It is
only a sort of particular term of refe-
rence and in pursuance of that, that
Committee has met; it is not really a
conference on flood control,

Shrli Hem Barua: Is it not a fact
that during the recent wvisit of the
hon. Minister to the State of Assam
it was suggested that the Barak and
the Brahmaputra, Rivers of sorrow for
that State, are to be controlled; if so,
when during the past 17 years so
many delegations from this country
have visited China, Russia, America
and all these countries in order to
learn the technique of flood control,
why is it that Government have not
been able to take any effective mea-
sures towards controlling floods in this
country which are almost an annual
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visitation resulting in loss of life and
property?

Mr, Speaker:
the end.

Shri Hem Barua: Floods come
annually to Assam and we are doom-
ed.

Dr. K. L. Rao: It is the earnest
intention of the Government to con-
cert measureg specially in the Assam
Valley to control the damage of
floods of Brahmaputra and Barak
rivers; but there are certain difficul-
ties. The most difficult river to con-
trol is the Brahmaputra. Actually, a
solution for the control of that river
is not in sight. Regarding the Barak,
we have fairly been able to concert
measures for taking up a control re-
servoir on the river, but the cost has
been estimated very excessive and it
is, therefore, that we are trying to in-
vestigate alternative sites to find
out whether we can achieve a cheaper
project. 2l

The flood came at

Shri Hari Vishnu Kamath: On a
point of order, Sir. The Minister has
rather clumsily evaded the question
which was that despite innumerable,
countless delegations that have gone
abroad, to Russia, America, China and
so many other countries—l do not
remember which else—what have they
done? Have they learnt anything or
only wasted our money? That is the
crux of the question.

Mr. S8peaker: How does it come as
a point of order?

Shri Harl Vishan Kamath: The
Minister must answer fully. There is
a rule about that.

Mr, Speaker: The Member should
have asked for an answer,

Shri Harl Vishau Eamath: It was
evasive.
Dr. E L Rao: The delegations

which have gone abroad in connection
with various engineering studies have
brought wvery valuable information
which we are applying in the conceiv-
ing and drawing up of various flood
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control projects for the various rivers
of India. As 1 submitted already,
Brahmaputra is one of the most diffi-
cult rivers. We have also consulted
some foreign engineers. We have not
been able to solve the problem of
Brahmaputra. I want to be very clear
and quite specific on the subject.
Brahmaputra control is a very diffi-
cult project. Whatever we are trying
to do, we are doing as best as can be
done and I must say—I am glad—
that this year the steps that have been
taken, say, for example, the embank-
ment at Nowgong, have done immense
good. Nowgong is completely free of
floods. There is also the erosion prob-
lem. The erosion problem iz one of
the most difficult problem that any
river poses for us. We are trying to
do our best at the moment.

Non-Plan Expenditure

+
[ Shri Jagdev Bingh Siddhantl:
Shri P, Venkatasubbaiah:
i Shri Prakash Vir Shastri:
‘ Shri Yashpal Siagh:

| Shri Daji:
Shri Kolla Venkaiah:
Dr. P. 8. Deshmukh:
“hri Bibhoti Mishra:
Shri K. N, Tiwary:
| Shri Basappa:
Shri R. S. Pandey:
J Shrli Onkar Lal Berwa:
\\Shrl Gokulainanda Mohanty:

Shri P, R. Chakravert!:
Shri Jashvant Mehts:

‘Will the Minister of Finance be
pleased to state:

(a) whether Government have de-
cided to cut down non-Plan
ture; and

(b) whether any advice has been
given to State Governments for re-
ducing expenditure, and their reaction
thereto?

The Minister of Planning (Shri B. .
Bhagat): (a) Yes, Sir. As the result
of a review made recently, reduc-
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tions totalling about Ra, 70 crores are
envisaged in the figures of expendi-
ture budgetted for 1064-88.

(b) An appeal had been made in
this behalt at the Conference of Chiet
Ministers in June last. The scope for
economy in expenditure in Stateg is
also being examined by the Planning
Commission and they propose to ad-
dress the State Governments on this
subject shortly.
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Shri Daji: Is it a fact that one of
the items of the Rs 70 crores is that
the Government have decided mot to
continue with the Bill to provida for
increased salaries and allowances to
Members of Parliament?

Shri B. R. Bhagat: That is not an
expenditure in the Budget yet.

Shri Daji: My question was_ whe-
ther the Government hag included
thig item in the economy cut as one
of the economy measures. I want &
reply Yes' or ‘No'.

Bhri B. B. Bhagat: That is yet a
matter to be decided by this honour-
able House.

Shri Raghunath Singh: We have al-
ready decided it

Shri Harl Vishnn EKamath: It is
pending in the other place.

Dr P. B, Deshmukh: May I know
if this non-Plan expenditure is gra-
dually on the increase and what are
the kinds of items included in this
non-Plan expenditure?
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Mr, Speaker: He has answered the
latter part. The first part of the ques-
tion also might be answered, namely
whether it is constantly on the in-
crease.

Shri B. R. Bhagat: As I have said,
when the development expenditure
increases from year to year as a Te-
sult of the planning process, there is
inevitably a built-in increase in the
non-Plan expenditure also

Dr. P. 8. Deshmakh: Which State
is the greatest culprit in this regard?

Shri B R, Bhagat: . . . but all
effort is made to see that the non-Plan
expenditure is cut down to the mini-
mum. Even in the present case, where
Ra. 70 crores of expenditure is pro-
posed to be cut, the non-Plan items
have received the strictest scrutiny.

Dr. Sarojini Mahishi: May I know
the average non-Plan expenditure in
the States during the year 1063-84, and
other reaction of the States towards
this appeal to cut it down?

Shri B. B, Bhagat: The Planning
Commission is taking up this matter
with the States.

Shrimati Tarkeshwar] Simba: Two
months have passed since the Finance
Minister made this statement that
there would be a cut of Rs. 70 crores
in the non-Plan expenditure of the
Government of India. May I know
how many specific proposals have
been recelved from the various Minis-
tries in the Ministry of Finance to in-
dicate the cut, and how much is the
amount involved?

Bhri B. R. Bhagat: It is as g re-
sult of constant consultations with the
departments concerned and with the
speclal cell and the officers concern-
ed that these economies have bren
proposed '

Shrimati Tarkeshwarl Sinha: My
question wag different. Two months
have passed since the hon, Finance
Minister made that statement May
we have an indication of the specific
proposals received? After four or
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five months, the budget estimates for
the expenditure will come up before-
the House, So, I would like to know
how much expenditure has actually
been curtailed by the various Minis-
tries, and whether any indication is
available in this regard with the
Finance Ministry?

Shri B, R, Bhagat: This figure of
Rs. 70 crores has been arrived at as a-
result of the efforts during the last
two months.

Shri Bhagwat Jha Asad: What part
of this estimated cut of Rs. 70 crores
is as a result of the order of the
Ministry for an ad hoc cut and what
part is due to a planned assessment to
drop out the Parkinsonian increase in.
expenditure in the administration?

Shri B. B. Bhagat: I do not know
what my hon. friend wants me to say.

Shri Bhagwat Jha Asad: The ques-
tion is & very gimple one.

Mr, Speaker: He wants the hon.
Minister to answer the question.

Shri B. R, Bhagat: What 1 meant
to say was that I could not follow the
question.

Mr, Speaker: Then, he might re-
quest that the question might be re-
peated.

Shri Bhagwat Jha Asad: Since the
hon, Minister is now attentive, may
1 ask him whether this cut of Rs. TO:
crores is as a result of the order of
the Finance Minister for an ad hoc
cut in the expenditure or whether it
is a result of the planned a;sessment
to drop out the extra expenditure in
the administration as a result of the
Parkinsonian law? It ig a very simple
thing, and I am sure the hon. Minis-
ter knows it

Shri B. R, Bhagat: Is it not an.
ad hoe cut, but it is as a result of the
planned assessment, as the hon. Mem-
ber himself has said, not only of the
staff increase but of each develop-
mental jtem and the dropping out of
those items which may not be neces-
sary immediately for the develop—
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mental needs and which can be cut
down, and which at the same time
will not result in production going
down. As I have said earlier, the
non-Plan expenditure has received
the strictest scrutiny,

An Hom Member:
ratio?

Shri P, R. Chakravertl: May I know
whether Government have studied
the question whether any curtailment
on this score is likely to affect some
essentially beneficial programmes, and
if so, how Government propose to
compensate for the nationa)] loss which
will be a direct outcome of this deci-
sion?

Shri B. R, Bhagat: Efforts have
been made to see that no expenditure
will be cut which will affect essential
schemes necessary for planned deve-
lopment.

Shri Shivaji Rao S. Deshmukh:
What part of this cut relates to the
heavy industries programme?

Shri B. R, Bhagat: I do not know.
But I can say this that iron and steel
and also mines and mectals have re-
ceived some cut. These two depart-
ments have received some cut.

What is the

Shri Shivaji Rao S Deshmukh:
‘Some cut' cannot be an answer to my
specific question.

Mr. Speaker: He has not got the
figures. Otherwise he would have
given them.

ot witercerw dewy © & ST
s fs W 7oww syl ¥ ¥ oW

goed fipr w1 0T W W=
gt faam v w0l

‘ﬁl’o!‘lom:fﬂ'?ﬂ‘ﬂ‘l‘!'m
¥ wrEr € geft, a2 R AT A
v ¥

W wgEm  c TeT GO Y
ooy guw g, 7z @ fad AN
HTHTT ¥ T R

SEPTEMBER 10, 1964 Oral Answers 81t

Shri 5. M. Bamerjee: May 1 know
whether this cut of Rs. 70 crores in-
cludes also any reduction in the ex-
penses of Ministers regarding water
supply, clectricity and furniture?

Shri B. R. Bhagat: As regards Min-
isters, there has been a ceiling put
already.

Mr. Speaker: Does this include that
also?

Shri B. R. Bhagat: T am sorry I do
not have that information.
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Mr. Speaker: Shri Tiwary.

Shri D. N. Tiwary rose—

Mr, Speaker: I called Shri K N.
Tiwary.

8hri D. N, Tiwary: rose—

Mr, Speaker: Next question.

Shri D. N. Tiwary: The two Tiwarys
should not be considered as one.

Mr. Speaker: 1 had called only one.
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Explosion at Nagarjunasagar Dam
aite

+
( Shri §. M. Banerjee:
Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Bhrimati Savitrl Nigam:
Shri P. C. Borooah:
*80. { Shri Solanki:
| Shri Yashpal Singh:
| Shri Narasimha Reddy:
Shri P. R, Chakraverti:
{Slul Sham Lal Saraf:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether his atlention has been
drawn to the news regarding an ex-
plosion at the Nagarjunasagar dam
site on the 18th July resulting in the
death of 13 persons and, injuries to
five;

(b) if so, whether any enquiry has
been wnade; and

(¢) what are the findings of the

enguiry?

THe Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) and (¢). A statement is placed
on the Table of the House. |Placed
in Library. See No. LT-3057/64].

Sh:i S. M., Banerjee: From the
stalement, it is found that this acci-
dent took place on 18-T-64. The
statement has been laid on the Table
today. Has the inquiry been finalised,
and if so, what is the result?

Dr. K. L. Rao: The investigalions
are being conducted by the State
Government. The latest information
they have given is that the matter is
still under investigation.

Shri 8. M. Banerjee: Was any de-
partmental inquiry conducled mt the
Central level? If so. have they re-
commended any compensation to the
family members?

Dr. K. L. Rao: The Centre does not
conduct any departmental investiga-
tion. It iz for the State to do that
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Necessary compensation is also paid
by the State Government because it is
a State project.

Shrimatl Savitri Nigam: Was the
supervisor expecled to slore these ex-
plosives in his own house for duties
to be performed regarding the
works?

Dr. K, L. Rao: Actually what hap-
pened in this case is like this, A
number of people has been eva-
cuated from the submerged wreas of
the Nagarjunassgar project. For re-
habilitation of these people, they have
selectedd some areas where wells had
to be dug in rock. This supervisor
was in charge for sinking those
wells. In February, he took blasting
material 1o dig those wells, Accounts
show that in the next month he hud
given  the  contractor all  these
materials to be used in blasting for
sinking the wells. So it is not
understood how these materials came
to be in the house of this unfor-
tunate supervisor who paid with his
life.
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Dr. K. L. Rao: As I submitled al-
ready, the only officer responsible for
this explosion, if at all, will be the
officer who died. It was not his

business to have detained any explo-
sive malerial in his house.
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Dr. K, L. Rao: The matter is
under investigation. 1f any other
party is found at fault, naturaily

they will be dealt with,

Shri Nambiar: Arising out of the
answer given by the hon. Minister
that this officer had ng necessity to
keep it at home, have Government
made inguiries 10 see whether other
officers have kept these explosives
and other ‘material at home, hiding
them from accounis and from
superiors?

Mr, Speaker: If the Member has

any information, he may pass it on.

Shri Nambiar: No, /3ir. Nagarjuna-
sagar is not a small project in which
only a few tons of explosives are Te-
quired. Many more tons would be
required, and such happenings might
occur again.

Mr. Speaker: The Member passes on
a warning. The Minister might take
care,

Shri Kapur Singh: The Member may
not wish to pass on any information
he possesses.

Mr. Speaker: If he huas got informa-
tion_

Shri Hem Barua: An incident like
this occurred in Assam also. Explo-
sives were pilfered and sold in the
market by some officers.

Mr. Speaker: Members are very
particular to know about this.

Dr. K. L. Rao: The Vigilance De-
partment hes been alerted on this
matter, and every care is taken to
see that such things shall not be re-
peated.

Shri P. R. Chakraverti: In the light
of this tragic incident, may I know
whether Government has issued defi-
nite instructions to the authorities
concerned to avoid such happenings?
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Dr. K, L. Rao: As I have submitted
already, every care is now being
taken to see thrat when the material
is given to the superior or the parti-
cular officer, it is used by the con-
tractors the same day or in ‘he
course of the next few days. Any-
way, the officers are not entitled to

keep explosive wmaterials in  their
hiouses.
Shri Sham Lal Saraf: Incidents

like this not only endanger the lives
of the staff there and othérs, but
render these important national pro-
jects insecure. May I know what
steps have been taken in order ip see
that the lives of the workers there
are safe and also fo see thal the pro-
jects are rendered secure?

Dr. K. L. Rao: I may submit that
this kind of 'malpractice, if it already
exists, is a thing that will be care-
fully watched and should be prevent-
ed from occurring by the Vigilance
Department. fBuch cases do not
occur very often, and I do not know
thow it occurred in this case.

oft fw aremw - ST 13 WTEET
a1t g 79 & ofear<i T A
T o&omar ot g 7

Dr. K. L, Rao: The Government
will naturally compensate the persons
concerned.

ot pew W weETT WY o ¥
w21 & & w0 ow e A wifa-
afr & & & o e f o
¥ T W A W T 5
Tt &t s Wi afy oaf, oAt
o A AFFT AF g ?

Dr. K. L. Rao; Immediate help was
given by the project authorities for the
survivors of the families, and the
compensation to whica the families
are entitled will be given, or must
have been given by this time, by the
State.
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Blacklisting of C.P.W.D, Contractors
-+
[ Shri Vishram Prasad:

' Shri M. L, Dwivedi:
| Shrimati Savitri Nigam

| Shri S. C. Samanta:
| Shri Subodh Hansda:
| Shrl Solanki:
*97. < Shri Narasimha Reddy:
f Dr. Saradish Roy:
Dr. Ranen Sen:
| Shri Dinen Bhattacharya:
| Shri Hukam Chand
Kachhavaiya:
lShri Onkar Lal Berws

Will the Minister of Works and
Housing be pleased to state:

(a) whether it is a fact that a num-
ber of contractors on the list of the
C.P.W.D. have been blacklisted;

(b) if so, the total number of such
blacklisted contractors; and

{c) the reasons for their being

blacklisted?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
Yes.

(b) The number of blacklisted con-
tractors on the 30th April, 1964 was
23.

(c) These contractors were biack-
listed for doing sub-standard work
and indulging in malpractices, etc.

ot faam naw o A AERE

& T fw =TT W i e
¥ & W ffE P ATy &
& o e sy s g &

Ty vy feedx fqrmar ?

ot Agpewwr wwr ;TR AT d,
fomm ¥, AW =€ g o, @
wa S gt F o & o Al o
AT |

ot faaw pew oW oew H wTE
ggr Wi " ¢ fvfedr =
tnfea &1 fsaq a#t &1, afan
IR e femmam o7
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ot Agrax wwr gz A & wmer
FY FFAT | 5T OF FW A TAT ATV
1 wftmar 2 fs foma a7 geen
¥t w7 @1 " ddwr WO ae
g femk fam gy afewr s
TrE |

oY Wo w10 fywat :© fam Zdwrer
ft@wfoe femmmm § = ®
aT & WAy wEtew A T R & Foemw
@A) o oar & 2 fe fifmr
i3 97 Az W)T owk v § fomm A
form & v wow 7 &7 & WA
weg i fe ¥ et Afamr
WY waifaar & fawe Wt o a
m g W o fey w1 s
g A mEy 7

st Ageww e & AT AT
w1 mT FrIF %) Amear feerAr .nar
g f& oiw o @ & we wfew @
W 3 W7 mHefle M AgmAT WY
MarvEr ¢ oW faeer frawer g
i ¥ fame oY qEw ¥ fawe
avar wraf wTIE B

st Ho w1 RAA AT FEA W wnE
az ¢ fr famadi®s & wmd iFkaT &
i fare fegr @ sa e wwT @A
# famrs @t At Wl
0 K 4 & wf srAi W
7

oo wE
JEETETT W
Shrimati Savitrl Nigam: May 1
know whether the paymentsg due to
these blacklisted contractors have
been paid or withheld; if the ans-
wer is in the negative, what are the
amounts due to them?

Shri Mehr Chand Khanna: It will
not bé correct to say that every con-
tractor who has been blacklisted had
overcharged. There are a number

3%

~
-y

77 wRife
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of offences which are given in the
ccie. In accordance with  the code

action is taken against the contractor
and every possible effort is being
made to root out corruption both in
the department s well as from
among the contractors.

WRITTEN ANSWERS TO
QUESTIONS

M/s. Skoda (India) Private limited

“58, Shrl Surendranath Dwivedy:
Will the Minister of Finance be
pleased to refer to the reply given 1o

Unstarred Question No. 1784 on the
2nd April, 1964, and state:
(a) whether investigations against

Messrs. Skoda (India) Private Limit-
ed, an East European firm, for certain
alleged offences have since been
completed;

(b) if so, what
reveal! and

the investigations

(c) the steps taken by Government
against the firm as a sequel to the
investigations held?

The Minister of Planning (Shrl B.
R Bhagat): (a) The investigations in
respect of some transactions  have
hizen completed while those in respect
nf some others are still in progress.

ib) and (c¢). On the basizs of the
investigations so fur completed,
snow cause potices have been issued
for (i) unauthorised importation of
enods, (ii) under-invoicing of goods
imported, (iii) mis-statemenls in cer-
t1in material documents, (iv) misuse
nf the rights conferred on them by
virtue of the letters of authority issued
tu them to operate on the mmport
licences issued in the names of other
parties, and (v) unauthorised im-
portation of goods as “personal bag-
gage"” of their foreign technicians.

One case has gince been adjudi-
cated as a result of which goods worth
Rs. 30.000 have been confiscated with
an option to redeem on payment of
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826

fine of a like amount and in addition
a personal penalty of Rs. 75,000 has
been imposed on the firm. The order
is appealable.

Sharing of Krishna-Godavarl Waters

[ 8hri Yashpal Singh:

Shri Indrajit Gupta:
Shrl Kapur Singh:

Shri R. G. Dubey:

Shri Rameshwar Tantia:
Shri Dhaon:

a9, £ T P Yadav:

§. EBizhanchander Seth:
Shri Jashvant Mehta:
Shri N. R, Laskar:

Shri Vishwa Nath Pandey:
Shri P. K. Doo:

Shri M. L. Jadhav:
LShrimatl Savitri Nigam:

A ——

Will the Minister of Irrigation and
Power be pleased 1o stute:

(a) whether a conference of Chiet
Ministers of Mysore, Andhra Pradesh
and Mahuarashtra was recently held to
po into the question of sharing of
Krishna-Godavari waters:

(b} if so, whether any decision was
arrived at; and

tc) how long it will take to imple-
ment it?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) Yes, Sir.

(b} and (¢), Tt was decided that
the discussions should be continued at
the time of the next meeting of the
National Development Couneil.

Drinking Water for Rural Areas

[ Shri A. N. Vidyalankar:
*100.  Shri Vishwa Nath Pandey:
| Shri B. N. Kureel:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that out of
Rs. 18.12 crores allotted for providing
drinkinz water in rural areas, a laige
portion remains still unspent;
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(b) what is the total unspent
amount and its Statewise break-
up;

(c) the reasons or failure on the
part of State Governmenis to utilise
these funds to provide people with
such bare necessity; and

(d) the steps Government are tak-
ing to ensure implementation of the
Plan in this respect?

The Minister of Health (Dr. Sushila
Nayar): (a) to (d). The total provi-
sion in the Thirg Plan for rural
water supply schemes under the Na-
tional Waley Suppiy and Sanitation
Programme is Rs. 16.57 crores. Out
of this provision, a sum of about
Rs. 10.35 crores has already been
spent during the first three years of
the Plun, The balance is likely to be
spent during the remaining period of
the Plan. In fact, it is estimated that
the total expenditure during the Plan
period will exceed the Plan provi-
sion. A statement showing the Plan
provision, the expenditure so far
incurred and the anticipated expendi-
ture during the remaining period of
the plan in the various States is
laid on the Table of the House. [Plac-
ed in Libray. See No. LT-3058/64].

Unaccounted money

{ Shr. Harlsh Chandra Mathar.
Smt. Renu Chakravartty:
Shri P. R. Chakraverti:

| Shri P. C, Borooah:

| Shri Vishwanath Pandey:

| Shrimati Savitri Nigan:

*101.{ Shri P. I.. Barupal:
Shri Daji:
’ Bhri Vasudevan Nair:
| Shri Swell:
l Sltrl Ram Harkh Yadav:
L Shri lhﬂ \'iﬂn Eamatk
Will the Minister of Finance be
pleased to state:
(a) whether Government have
made any enquiry to assess the

quantum of unaccounted money und

how it is being utilised;

BHADRA 19, 1886 (SAKA)
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tb) the steps, if any. Government
propose to take to ccrfirol and mop
up the money;

(¢) the suggestions, if any, made in
this connection and Government's
reaction thereto; and

(d} whether unaccounted money
hus gone in the food grain tr.de and
has contributed to rise in prices?

The Minister of Planning (Shri B.
R. Ghagat): (a) and (b): While the
question of unaccounted money has
engaged the attention of Government,
there has been no enquiry as such to
assess the quantum of such money.
This is a matter in which it iz desir-
able for Governmasl to be cautious in
giving expression to ils ideag if its
actions are to succeed.

(c) The suggestions made [rowm
time to time are: (i) demonetisation
of high denomination jqotes (ii)
floatation of special loans (lil) grant
of permission to agencies other than
Government to issue bearer bonds;
and (iv) amnesty for au special period
tg tax evaders who  declare un-
accounted wealth. While these sug-
gestions have some merits in them,
they also have several drawbacks.

(d) It is nol possible to say to the
extent it is so,

Investment of West German Capital

[Shri Daji:

*102, { Shri P. Venkatasubbalah:
Shri P. C. Boreoah:

Will the Minister of Finance be

pleased to state:

{a) whether the West German
Government have demanded certain
special guarantees for investment of
West German capital in India;

(b) if g0, the nature of guarantees
demanded by West Germany;

(c) whether Government of India
have taken decision on these de-
mands; and



829 Written Answers
(d) if so, the nature of the decision
taken?

The Minister of Planning (Shri B,
R, Bhagat): (a) to (d). The question
of an investment guarantee agreement
between India and Federal Republic
o! Germany ig under negotiation be-
tween the two Governments. The
particular point relating Lo the nature
of gaurantees is a matter which is
still under discussion

Planning Commission

Dr. P. 8. Deshmukh:
Shri P. R, Chakraverti:

! Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhant.
Shri Yashpal Singh:

Shri Krishnapal Singh:

Will the Minister of Planning be
pleased to state:

(a) whether guggestion has been
made to Government that the Planning
Commission should be reduced in size
50 as to effect saving in expenditure
and

*103.

(b) It so, the reaction of Govern-
ment thercto?

The Minister of Planning: (Shri B.
R, Bhagat) (a) and (b): The Plann-
ing Commission has, from time to
time, reviewed itg staff strength so
as to effect the maximum cconomy
commensurate with the efficient dis-
charge of the duties assigned to it
Presently, the Commission has under
consideration a proposal to prune and
streamline the staff as a part of the
process of gearing up itg working to
meet the urgent tasks ahead.

Housing in Thirg Plan

Shri D. J, Naik:

Shri M. L. Drwivedi:

Shrimati Savitri Nigam:

Shri 8, C. Samanta:

8hri Subodh Hansda:

Shri Rameshwar Tantla:

Rhri Himatsingka:

Shri Onkar Lal Barwa:
] Shrd P. K. Deo: .

*104.
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Shri C, M. Kedaria:
Shrimati Laxmi Bai:

Will the Minister of Works and
Housing be pleased to state:

(a) whether it is a fact that a large
Sum out of the funds provided for
housing in the Third Five Year Plan
hag remained unspent so far; and

! Shri Solanki;

(b) whether is it alsp 1 fact that
amount unspen{ so far are diverted
to other heads by the States®

The Minister of Works ang Housing
;Shrl Mehar Chand Khanna): (a)
3.

(b) All the State Governments were
addressed to give the requisite infor-
mation. So far replieg have been re-
ceived from B of them. Eight have
denieq any diversion of housing funds
and only one has admitted a small
diversion,

Floods in Delhi

Shri Balgovind Verma:
Bhri Vishwa Nath Pandey:
Shrimat! Savitrl Nigam:
Shri Selanki:

Shri Yashpal Singh:

Shri Narasimha Reddy:

Will the Minister of Irrigation and
FPower be pleased to state: _

(a) wheher it ig a fact that recenly
many villages near Delhi were sub-
merged under water and cut-off from
one another as the staff of irrigation
Department did not throw open the
gates of Wazirabad Barrage even when
the leve] of the river water rose to
668 feet high;

(b) the extent of damage caused in
these villages due to these floods; and

(c) the number of villages alfected
by this flood and human or animal
liveg lost, it any?

The Minister of Irrigation and Power

Dr. K. L, Rao): (a) No, Sir.
(b) and (c). Due to floods in the

Yamuna, 535 acres of land were inun-
dated in five villages. Approximate

*105.
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value of crops damaged  was
Rs, 22,000 No human or animal lives
were lost,

Narmada Valley Project

l’Shﬂ P, K. Deo:
| Shri Bishanchander Seth:
| Shrl Rameshwar Tantia:
Shri Onkar Lal Berwa:
*106.{ Shri B. P. Yadava:
Shri Dhaon:
Shri A S. Saigal:
Shri P. R. Patel:
Shri Bade:
. Shri Jashvant Mehta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether he has given a (resh
proposal to the Governments of Maha-
rashtra, Gujarat and Madhya Pradesh
for the execution of the Narmada
Valley Project;

(b) it so, what are the main fea-
tures of the proposal; and

(c) the reactions of the State Go-
vernments on that proposal?

The Minister of Irrigation and Power
{Dr, K. L. Rao): (a) to (c¢). A Com-
mittee has been constituted in consul-
tation with the States of Madhya Pra-
desn, Maharashtra and Gujarat to
prepare a master plan for the opti-
mum and integrated development of
the Narmada water resources. A
statement indicating the composition
ang terms of reference of the Commi-
ttee is placed on the Table of the
House. [Placed in Library. See No.
LT-3059/641.

Selzure of Pakistan-Bound Arms

Shri Rishang Keishing:
Shri Bagri:
Shri Vishwa Nath Pendey:
Shri B. N. Kureel:

l Shn Indrajit Gupta:

*107.
Shri Onkar Lal Berwa:
Shri Swell:

Will the Minister of
pleased to state:

(a) whether it ig a fact that on the

Finance be
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28th July, 1984 the Customs autho-
rities in Calcutta seized nearly 200
cases of arms and ammunition meant
for Pakistan from the ship 'S.S. Ame-
rican Hunter';

(b} if so, the type of arms and

ammunition seized; and

(c) the action taken by Government
in this regard?

The Minister of Planning (Shri B
R. Bhagat): (a) and (b). On the 27th
July, 1964, the Customg authorities at
Calcutta detained 173 caseg of iron
sheets containing 303 ammunition
and 4 drums containing small arms
ammunition ex 5. S. American Hunter
sent to consigneesg in Pakistan from
the United States of America.

(c) The Shipping Agents have been
asked to obtain a licence required
under the Armg Rules, 1062 from the
Ministry of External Affairg for the
shipment of the detained ammunition.

Lodi House Hostel

Shri Hari Vishnn Kamath:

*108. ] Shri Bade:

Shri ¥ashpal Singh:

Will the Minister of Works and
Houslng be pleased to state:

(a) whether Government have de-
cided to run the Lodi House Hostel,
New Delhi differently from what it 1=
today;

(b) if so, the broad outlines thereof;
and

(¢) the reasons for the change?

The Minister of Works and Houslng
(Shyi Mehar Chand Khanna): (a) to
(c). The matter is still under conside-
ration.

Viclation of Forelgn Exchange Regu-
lations by Fllm Artistes

8hri P. C. Borooah:
Shri E Madhusudan Rao:
Shri Prakash Vir Shastri:

| 8hri Onkar Lal Berwa:
*108, { Shri Yashpal' Bingh:
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| Shri B. N. Kureel:
Shri Vishwa Nath Pandey*
| 8hri H, C, Soy:
| Shri 5, M. Banerjee:
Shri Hukum Chand
Kachhaviaya:
Shri Bargi:
Shri M. Rampure:
Shrl D. D, Mantri:

Will the Minister of
pleased to state:

Finance be

(a) wheher the Enforcement Dirce-
torate hag caused the houses of certain
film artistes in Bombay to be scarch-
ed for alleged violation of Foreign
Exchange Regulations ang for unear-
thing unaccounteq money during the
fourth week of August, 1964 and

(b) if so, how much cash and gold
had been seized during this enforce-
ment action and how many film artors’
houses were searched?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). Officers of
the Enforcement Directorate, Ministry
of Finance searched the houses of 7
fllm artistes in Bombay for the viola-
tion of Foreign Exchange Regulations
and seized foreign currency of diffe-
rent denominations including 383 gold
sovereigns and travellers’ cheques
walued at £ 1785 In addition Indian
currency amounting to Rs, 33,13,000/-.
1772 grams of gold, documents and
other miscellaneoug articles have also
been seized.

Family Planning.
Dr. L. M. Singhvi:
Shri D. C, Sharma:
[Shrl Vishram Prasad:
Shri Hem Raj:
Shri P. R. Chakraverti:
Shri K N. Tiwary:
Shel Kashi Ram Gupta:
Shri Balmiki:
Shri Basappa:
L Shri E. Madhusudan Rao:
Will the Minister of Health be
pleased to state:
(a) whether targets of family plan-
ning and control of population growth

programme are to be proposed to be
radically revised,

*110.
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(b) whether it ig a fact that 70 per
cent of the allocation of Rs. 27 crore
for the Third Plan period remains
unutilised; and

(e) the steps proposed to be taken
to achieve substantial progress in this
field?

The Minister of Health (Dr, Sushila
Nayar): (a) The goal of family plan-
ning programme is to reduce the
birth rate in India to 25 sec 1000 popu-
lation ag early as possible. This tar-
et is not proposed o be radically
reviged.

(b} Plan provision of Rs 20697.87
lakhs has been made for family plan-
ning programme during the ‘Third
Five Year Plan period (including Ks.
2000 lakhg in the Centre). The pro-
vision for the periog April, 1961 to
June, 1963, was Rs. 6185 lakhs at the
Centre and Rs. 181.91 lakhs in the
States. The estimated expenditure
for the same period is Rs. 435.61 lakhs
at the Centre and Rs. 152.10 lakhs in
the States. It will be seen that the
percentage of the utilisation of funds
is T0'4% at the Centre and 836%
the States. B ;|

(¢) The Family Planning Program-
me has since been re-organised with
effect from the 4th October. 1963.

Extension of C, G. H, Scheme In Delhi

Shri Suorendra Pa] Singh:
Shri 5. M, Banerjee:
Shri M. N. Swamy:
Dr. Saradish Roy:
Shri P, Kunhan:
| Shri Imbichibava:
| Shri Rameshwar Tantia:
*111, { Shri Bishanchander Seth:
| Shri B, P, Yadava:
Shri Dhaon:
Shrimatl Savitri Nigam:
Shri D, C. Sharma:
8hri P. K. Deo:
Shri Solanki:
Shrl Vishwa Nath Pandey:.
L Shri E. Madhusudan Rao:
Will the Minister of FHealth be
pleased to state:

(a) whether it is a fact that a new
scheme has been formulated to cxtend
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the Central Government Health
Scheme to non-Government employees
in some selected colonies in the Capi-
tai; and

tby if so, when it is likely to be im-
plemunted and the main details there-
of?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b), The CGH.
Scheme as applicable to Central Go-
verment servents in Delhj has becn
extended to the members of the pub-
lic in four selected arcas namely. An-
drews Ganj, Kidwai Nagar, Laxmibai
Nagar and Moti Bagh, as an experi-
mental measure. The  scheme  has
started functioning with effect from
the 1st July, 1964. It will provide
facilities on a conlributory basis to
those who join the scheme. The rate
of contribution is Rs. 1840 per an-
num per individual subject to a
maximum of Rs. 82,00 per annum for
the whole family a; defined in the
Rules,

Search of a Foreign Firm's Office

Shri Yashpai Singh:
Shrl Mohan Swarup:
112, 1 Shri S. M. Banerjee:

Shri Indrajit Guptla:

Will the Minister of
pleased to state:

Finance be

() whether it is a fact that pre-
mises of a foreign firm were searched
by the enforcement Directorate in
Calcutta on 4th June, 1864, for alleg-
ed contravention of Foreign Exchange
Regulations Act;

(b} it so, the name of the firm; and

(c) the result of the search?

The Minisier of Planning (Shrl
B. R Bhagat): (a) Yes, sir.
(b) and (c). Documents of incrimi-

nating natyre were seized. Investi-
gation is continuing ang show cause
motices have been served on the
parties Pending completion of these
enquiries it is considered desirahle
not to give the names of the firms.
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Land Reforms

[ Shri P. €. Borooah:
Shrimati Savitrl Nigam:
Shri §. C. Samania:
Shri M. L. Dwivedi:

Shri A. K. Gopalan:

Shri Nambiar:

Shri Imbichibava:

Shri Yashpal Singh:
*113.  Shri Surendra Pal Singh:
Shri P. R. Chakraverti:
Shri Daji:

Shri D. D. Puri:

Shri Kolla Venkalah:
Shri J. P. Jyotlshi:

Shri Vishwa Nath Pandey:
Shri D. C. Sharma:

| Shri P. Venkatasubbaiah:

Will the Minister of Planning be
pleased to state:

836.

(a) the observations and recom-
mendations made at the meeting of

the Land Reforms Implementation
Committee held on the 25th June,
1964; and

(b) the decisions taken by Govern-
ment in the Jight of the same?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). A state-
ment is placed on the Table of the
House. [Placed in Library. See No.

LT-3060/64].

British Loam

Shri Vishram Prasad:
Shri P. C. Borooah:
Shri P. R, Chakraverti:
Shri Tridib Kamar
Chaudhuri:

[ Shri Rama Chandra Mallick:

Will the Minister of Finance be
pleased to state:

(a) whether an agreement for a
British loan of £ 10 millions to India
has been signed recently;

(b} if so, the terms of the Joan; and

fe) the projects which are o b*
financed with this loan?

The Minister of Planning
B. R. Bhagat): (a) Yes; Sir.

(b) The loan agreement provides

*114.

(Shrt
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for repayment of principal and rayv-
ment of interest in 36 half-yearly
consecutive instalments over g period
of 25 yearg inclusive of a grace period
of seven years. Interest s also
waived for the first seven years. The
loan carries interest at the rate
currently applied by the United
Kingdom Treasury to a loan for a
comparable period out of the United
Kingdom Consolidate Fund plus ane
quarter of one per cent per annum.

(c) The loan is not tied to any
particular project but is available
for purchase of a wide range of goods
from Britain.
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Levy on Khandsari Sugar

*118. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether Government have of
late decided to reduce the existing
levy on Khandsari sugar;

(b) if so, to what extent and the
reasons therefor; and

(e) whether it is likely to affect
adversely the production of mill-
sugar and if so, to what extent?

The Minister of Planning (Shri
B. K. Bhagat): (a) and (b). No
reduction has been made in the
Standarg rates of excise duty on
khandsari sugar. The rates of com-
pounded levy in respect of khandsari
units working under the Compounded
Levy Scheme have, however, ag in
previous years been reduced by one-
third for the period from 1st July,
1964 to 3lst October, 1984. This is
because the recovery of second pro-
cess sugar produced during this period
is comparatively low per unit of
working time.

(c) No. does not arise.

Ry
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Ald for Irrigation Schemes in
Rajasthan

246, Shri Karni Singhji: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the amount given by the Centre
to Rajasthan by way of aid and loan,
separately, for medium Irrigation
schemes during the Third Plan period
for the year ending 31st March, 1064;
-and

(b) the amount actually spent so
far?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) No
separate ear-marked loan assistance
is given for medium irrigation
schemes. A lump sum loan assistance
is, however, given to the wvarious
States for flnancing expenditure on
certain approved development
schemes including medium irrigation
schemes. A sum of Rs. 10,82,81,000
was sanctioned as loan assistance for
such approved miscellaneous develop-
ment schemes in Rajasthan in 1963-
64, No grant-in-aid has been sanc-
tioned for any medium irrigation
scheme in 1063-64.

(b) Anticipated outlay for 1963-64
on medium irrigation schemes in
Rajasthan as reported by the State
Government in their Annual Plan
Proposals for 1964-65 is of the order
of Rs? 98.15 lakhs.

-

v’
Foreign Tours of State Ministers

[ Shri Indrajit Gupta:
247. { Shrl Yashpal Singh:
| Blii Bade: ‘

Will the Minister Finance be
pleased to state:

(a) whether Chief Ministers or
State Ministers aree free to go
abroad for securing the credit for
development of projects in their res-
pective States;

, 1886 (SAKA)
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(b) if so, whether any rules have
been framed for their guidance; and

(c) whether prior approval of the
Central Government is taken before
finalising the tour programme?

The Minisier of Finance (Shri T. T.
Krishnamacharl): (a) to (e). Nor-
mally all credits are negotiateq by
the Central Government. However,
visits by Chief Ministers or by State
Ministerg may be agreed to when this
is considered to be necessary for
finalising the tentative allocations
made for particular projects. All
visits of Chief Ministers have the
approval of the Prime Minister and
have also to be seen by the Central
Government in the Ministry of Fin-
ance from the point of view of the
release of foreign exchange.

Coal Fuel

248, Shri P, K. Deo: Will the
Minister of Planning be pleased to
state:

(a) whether it is a fact that work-
ing Group of the Planning Commis-
sion has advised wuse of coal fuel
instead of bagasse in sugar mills; and

(b) if so, the sleps being taken to
encourage the switch-over?

The Minlater of Planning (Shri
B, R. Bhagat): (a) and (b). A small
Group has been set up to carry out
a techno-economic study on the
utilisation of bagasse, The Group
has not yet finalised its report,

The importance of bagasie ag a
major source of cellulosic raw
material for the further expansion
of paper and newsprint industry .as,
however, been recognised. Facilities
for the procurement of balancing
equipment for switch-over from
bagasse to coal or other alternative
fuels in the boilers of sugar-mills
are being provided when specific
requesty are received from the sugar
industry.
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Direct Taxes Administration Enquiry
Commitiee

249. Shri Prakash Vir Shastrl: Will
the Minister of Flnance be pleased
to state:

ta) which of the recommendations
of the Direct Taxes Administration
Enquiry Committee were referred to
U.P.S.C. for their advise;

(b) what advice was
U.PSC. in each case; and

given by

(c) what action has been faken or

is being taken by Government in the
matter?

The Minister of Finance (Shri T, T,
Krishnamacharl): (a) The recom-
mendations of the Direct Taxes Ad-
ministration Enquiry Committee were
not referred to the UP.S.C, for their
advice before they were considered
by Government for acceptance. But
in implementing such of the recom-
mendations which are proposed to be
accepted, the advice of the UPS.C.
is obtained wherever such consul-
tation is necessary.

(b) and (c). The UPS.C. agreed
with the viewg of the Government in
regard to the recommendations which
were accepted.

Kuitiyadi River Valley Scheme

f 8hrl A. V. Raghavan:
- Shri Pottekkatt:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) the details of progress made in
the work on the kuttiyadi Rivecr
an]ey scheme; and

(b) the estimated cost of the pro-
ject and the amount spent so far on
the same?

The Minister of Irrigation and
Power (Dr. K. L. Ras): (a) Preli-
minary works were started on the
Project in 1962. The formation of
approach road has been completed.
All works including soling and
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metalling work of the approach road
have been completed. Construction
of all the cross drainage work except
two major bridges on the approach
road are completed. The construc-
tion work of the deck slab for the
first spun of the bridge at 0/ of
approach road reach one, is being
made for casting slabs over the 2nd
span of the same bridge, Boring
ovperation at Dam site is almost com-
plete. Investigation of left bank
and right bank canals is in progress.
The design for the water supply
arrangements etc. is  over. Investi-
gation of Kakkodi Branch channel is
also in progress. Water spread sur-
vey has been completed. Construc=-

tion of one number of F type
quarters, 2 Nos. of E and C type
quarters are almost complete. Level-

ling works of site for some more
quarters are in progress. '

(b) The Kuttiyadi Project is esti-
mated to cost Rs. 4.96 crores. The
total expenditure incurred upto July,
1964 on preliminary works js Rs. 8.30
lakhs,

Goldsmiths

251. Shri Rama Chandra Mallick:
Wil the Minister of Finance be pleased
10 =inte:

(a) the number of goldsmiths
thrown out of employment through-
out India due to Gold Control Order;

(b) the nature of job Government
have provided them; and

(¢c) the total number of su™
goldsmiths provided with jobs till
now?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) It is estimated
that about 2,60,000 goldsmiths had
become unemployed as a result of the
Gold Control Order. Out of them,
about 2,17,000 have applied for certi-
ficates to work as goldsmiths and

" have been able to resume their oe-

cupation,

(b) Employment in Offices, factor-
jes etc., assistance for starting small
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scale industries, disiributive business,
settlement in land etc.

(c) Up to June, 18964, B251 gold-
smiths were given jobs by Employ-
ment Exchanges and according 1o
information receivved from State
Governments so far 31,314 have been
given assistance for stlarting small
scale industries, distributive business,
settlement in land ete.

Accountant General, Orissa

. fﬁhri Ramachandra Ulaka:
20k | Shri Dhuleshwar Meena:

Will the Minister
pleased to state:

of Finance be

tay the number of persons of all
categories working under the Ac-
countan! General, Orissa at Bhuba-
neshwar (including the Deputy Ac-
countant General, Puri) as on the
31st July, 1964; and

(b) the number of employees from
the said offices who were provided
with industrial  residential quarters
1ill the end of July, 19847

Finance (Shrl
1007.

(b) 1t is presumed that informa-
tion is required in respect of the
number of Government servants pro-
vided with Government residential
quarters. 414 employees have been
allotted family accommeodation while
me: accor modation has teen provid-
ed for 214 employees.

The Minister of
T. T. Krishnamachari): (a)

Rural Water Sapply Schemes ln
Orissa

[ Shri Ramachandra Ulaka:
7. Shri Dhuleshwar Meena:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No 2714 on 30th
April, 1964 and state:

(a) whether the request of the
‘Orissa State Government for an ad-
ditional allotment of Rs. 50 lakhs for

253.
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the rural waler supply programmss
during 1964-65 has since been consi-
dered by the Central Government,

(b) it so, the details thereof; and
(¢) if not, the reasons therefor?

The Minisier of Health (Dr. Sushils
Nayar); (a) to (c), The schemes sub-
mitted by the Orissa Government
are under examination. The allotment
of additional funds to the Ortissa
State for implemeniation of rural
water supply schemes during 1964-
65 will be considered shortly,

M.Ps. Club -cumi- Hostel

254, Shri E. Madhusudan Rao: Will
the Minister of Works and Housing
be pleased 1o stite:

(a) whether it is a fact that an
M.Ps<. club-cum- hostel is being c¢on-
structed on Rafi Murg, New Delhi.

{by 1f 8o, the progress on construc-
tion: and

(e} when it will be ready for oc-
cupation?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
Yes,

(b) and (c) The progress of the
hostel is 45 per cent and of the club
80 per cent. The club is expected to
be ready in December, 1064, and all
the flats in the hostel by June, 1985
The number of fla‘s is 144 Tt =
hoped that some nf the flats will he
completed before June, 1963,

“Affalrs of Shri ®-ram "nrga Pravad
of Nagpar”

f Shri M. C, Sharma:
| Shri Harl Vishnu Kamath:

Will the Mfhister of Pinance be
pleascd to state:

(a) the progress made In the In-
vestigations into the affsirs of Fhri
Sriram Durga Prasad ~f Naepur; and

fhi the result of the investiga.tion
if completed?
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The Minister of Finance (Shri T. T.
Krishnamachart): (a) The investiga-
tions are still in progress.

(b) Does not arise,

Farakka Barrage

[ Dr. Saradish Roy:
| Dr. Ranen Ben:
| Shri Dinen Bhattacharya:
| Shri Vishram Prasad:
Shri S. M. Banerjee:
| Shri 8. C, Samanta:
Shrimati Savitri Nigam:
258.) Shri M. L. Dwivedi:
Shri P. R, Chakraverti:
| Shrimati Renu Chakravartty:
Shri H. P, Chatterjee:
Shri Indrajit Gupta:
Shri Yashpal Singh:
| Shri P, C. Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the reasons for the deluy in
building Farakka Barrage;
(b) the steps taken to expedile

it; and

(c) when the work is likely to be
finished?

The Minister_ of Irrigation and
Power (Dr, K. L. Rao): (a) to (c).
There is no delay in the progress of
construction of the Farrakka Barrage.
It is scheduled to be completed by
1870. High level periodical reviews
and frequent consultations with the
authorities concerned are held to en-
sure the completion of the project
within time,

Investment by L.I1C.

{ Shri Surendra Pal Singh:
7. Shri Yashpal Singh:

Will - the Minister of Finance be
pleased to state: ~

(a) whether it is a fact that the
Life Insurance Corporation in a re-
cent investment policy statement has
shown. preference for the private
sector for future investmenis as
against any further increasing of its

259.
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funds in the public sector enterprises;
and

(b} il so, what are the reasons put
forward by the Corporation for this
basic change in its invesiment
policy?

The Minister of Finance (Shri T. T..
Krishnamachari); (a) No, Sir.

(b) Does not arise.

Antl-T.B, Scheme for Delhl

Shri Surendra Pal Bingh:
Shri Rameshwar Tantia:
Shri Bishanchander Seth:
shr B P Yadava:
Shri Dhaon:
| shri P. R, Chakraverti:
Lﬁhﬂ P. C. Borooah:

Will the Minister of
pleased to state:

Health be:

(a) whether it is a fact that a com-
prehensive anti-TB Scheme has been
drawn up for the Union Territory of
Delhi; and

(b) if so, what are the main fea-
tures of this scheme?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The
scheme are:

(i) To treat 40-45,000 TB patients
in Delhi area in their homes
free of cost. .

muin features of the

(ii) To arrange for registrationf
notification of all T.B. cases
by administrative instruction
through hospitals, dispensar-
ies and clinics run by the
wvarjous Government  and
Quasi-Government  organisa-
tions/voluntary bodies. The
medical practitioners are
also  expected to co-operate
voluntarily in the notiflca-
tion.

To provide hospital beds for
emergencies, for those need-
ing safe surgery, for desti-
tutes and for problem cases;

(iiiy
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(iv) To coordinate anti-TB activity
in respect of case-finding and

treatment organisation
through  hospitals, clinics,
dispensaries run by various
Government and private
agencies in  respect of TB
control: and

the public in
and control of

(v) To educate
prevention
Tuberculosis.

Ban on ll.em.lrs to Government

[ Shri Mohan Swum
| Shri D, D, Mantri:
*261 ./ Shri 8. C. Samanta:
Shri M. L, Dwivedi:
Shrimatl Savitrl Nigam:

Will the Minisler of Works
Housing be pleased to state:

(a) whether Government had im-
posed a ban on whitewashing, re-
painting and minor repairs to public
buildings;

(b) if so, the amount saved by
Government by this austerity mea-
sure during the last vear; and

(¢) whether Government propose
to lift the ban and if so, when?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
Yes. A ban was imposed soon after
the declaration of Emergency.

(by About Rs 70 lakhs during the
vear 1963-64, on the buildings under

and

the control of the Central Public
‘Works Department,

(cy The ban has already heen
lifted,

Sterilisation Campalgn In Delhi

( Shri B. P, Yadava:
| Shri Dhaon:

Shri Bishanchander Seth:
L Shri Rameshwar Tantia:

Will the Minister of Health be
pleased 1o state:

(a) whether Government propose
to introduce an intensive sterilization
campalgn in the Capital;
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tb) if so, what are the main fea-
tures of the new campaign and

(c) when it is likely to be introduc-
ed?

The Minister of Health (Dr. Sushila
Nayar): (a) and (¢). The intensive
sterilisation campaign is already in
operation in the capital.

(b) There is one sterilisalion unit
each in 13 Institutions in the Capital.
The following assistance has been
offered to these institutions:

(i) Payment of Rs. 100 per day
as honorarium to private
surgeons for doing a minimum

of 10 wvasectomy operations
per day in a sterilisation
camp.

(ii) Payment of Rs 100 per day
as honorarium to surgeons
for doing a minimum of 5
salpingectomy operations per
day. The period for which
Rs. 100 is given may extend
to more than one day.

(iii) Special casual leave of not
exceeding 68 working days to
Central Government em-
ployees only (both industrial
and non-industrial) under
going sterilisation operation.

(iv) A cash grant of Rs. 30 s
paid by the Municipal Corpo-
ration of Delhi to males cnd
females for undergoing
sterilisation operation.

Gastro-Enterilis

[ Shri Nambiar:
Shri Laxmd Dass:
Shri P. Kunhan:
Shri M. N, Swamy:
Dr. Saradish Roy:
263. { Bhri Imbichibava:
| Shrimatl Savitri Nigam:
| Shri M. L. Dwivedl:
Shri 8, C. Samanta:
Shrl Vishwa Nath Pandey:
| Shri Onkar Lal Berwa:
Will the Minister of Health be
pleased to state:
(a) whether the Gasiro-enteritis
had taken the form of an epidemic in
certain parts of the country;
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(b) whether it hag become an annu-
a] feature;
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(c) the total casualty since January
thig year as a result uf this disease;

ang
(d) the steps taken to prevent it?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes,

(b} No.

(¢) The number of deaths reported
in the States of Delhi. Uttar Pradesh,
Manipur, Maharashtra, Rajasthan,
Andhra Pradesh, Madhva Pradesh and
"Tripura from January tn August, 1964
is 054 approximatelv. Juformation is
still awaited from other States. A
statement furnishing the reguisite in-
formation for the coun'vy as a whole
will be laid on the tible of the Sabha
a= soon as the information from the
remaining States is received.

(i) Prevenlive measures taken by
the States include early notification,
anti-cholera inoculation, early treat-
ment and segregation of cases. Im-
provement of sanitation, disinfection
of excreta, anti-fly measwres, proper
disposal of refuse ctr. were adopted
to some extent in areas where Gastro.
enteritis occeured. In addition, cholo-
rination of drinking waler. stocking
of sufficient quantity of anti-cholera
vaccine, disinfectanty and sulphagua-
nidine, promulgation of Epidemic Di-
seases Act and special anti-epidemic
measures were also undertaken.

Holiday Home for Lady Doclory

( Shri Rameshwar Tantia:
204 | Shri Bishanchander Seth:
"] Shri B, P. Yadava:
| Shri Dhaon:

Will the Minister of Health be pleas.
cd te state:

(&) whether Government propose to
set up o Holiday Homge for lady doc-
tors and nurseg at Simia:

(b) it so, when this Home is likely
to be started;
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(c) what will be the total expen-
diture involved; and

(d) what other facilities wil] be
provided there?

The Minister of Health (Dr. Sushils
Nayar): (a) Yes.

(b) The Holiday Home is likely to
be started shortly.

f¢) About Rs, 63,000/- non-recurr-
ing and Rs. 7,500/- recurring

(d) The Home will provide simple
residential and boarding facilities.
Indoor gameg and recrcation facilities
will also be provided.

Drugs Act
[ Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Bishanchander Seth:
265.! Shri B. I'. Yadava:
| Shri Dhaon:
| Shri P, €, Borooah:
| Maharajkumar Vijaya
[ Ananda:

Will the Minister of
pleased to state:

Health be

(a) whether it is a fact that the
West Bengal Government have request-
ed the Central Government to make
certain amendments in the existing
Drug Act;

(b} if so, the reaction of the Union
Government thereto,

(¢) whether it ig also a fact that
the West Bengal Government had
appointed a Drug Inquiry Commission;
and

(d) if s, whether the suggestions
made by the Commission have been
forwarded to the Central Govern-
moent?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise.
(e) Yes.

(d) A copv of the report has been
received from the West Bengal Go-
vernment.
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Upper Krishna Project
Shri Himatsingka: )
{ Shri Rameshwar Tantia:
m1 Bhri Bishanchander Seth:

Shri B, P, Yadava:
| Shrl Dbaon:

Will the Minister of
pleased to state:

(8) whether it is a fact that the
Planning Commission has approved of
the Upper Krizhna Project;

(b) the total amount the Commis-
sion has provided for the current
year; and

Planning be

(c) the total estimated c2sl on the
entire project

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes, Sir,

(b) The Mysore State Budget pro-
vides for an outlay of Rs. 50 lakhs
for 1984-85.

(¢) The estimated cost of Lthe pro-
ject is Rs. 5820 lakhs

‘Shanti Ghat', Delhi

[ Shri Rameshwar Tantia:
| Shri Bishanchander Seth:
| Shri B. P. Yadava:
267. { Shri Dhaon:
| Shri Vishram Prasd:
Shri B. G. Dubey:
Shri D, J. Nalk:
| Shrimatli Renuka Barkataki:

Will the Minister of Works and
Housing be pleased to state:

(8) whether it iy a fact that 1he
Central Government have decided to
re-develop and beautify Shanti Ghar,
the spot where Shri Jawaharlal Nehru
was cremated; and

{b) if so. the broad outlines there-
of?

The Ministar of Worky; and Houwsing
{Shri Mehr Chand Khaana): (a) Yes.

(by It is proposed to develop Shant:
Vana into a deer park with trees,
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flowering shrubs and pools of water.
Some short term measures have tanl-
ready been taken which include filling
of the area, provision of footpaths
and the installation of g railing round
the Samadhi. Ag regards the final
plan, it is likely 1o tuke some time.

Conference of Techmioal Experts Held
in Parts

[ Shri Rameshwar Tantia:
| Shri Onkar Lal Berwa:
| Shri B. P, Yudava:
268. { Shri Dhaon:
lsm Bisharchander Seth:
Shri Fimatsingka:

Will the Minister of Planning be
pleased to state:

(a) whether any represengative
from the Planning Commission atten-
ded the Conference of Technical Ex-
perts held in June, 1964 in Parig on
administrative aspecty of the National
Development Planning; and

(b) ¥ so. the
the Conference”

recommendations of

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes.

(b) The draft report of the confe-
rence is being flnalised in the United
Nations.

Overtime Allowsnce

Shri A. K, Gopalan:
240, Shri Imblohibava:
Shri Nambiar:

Will the Minister of
pleased to state:

(a) whether Government have taken
any decision regarding the holidays
and overtime allowances of sepoys of
the Customs House, Preventive De-
partment, Cochin; and

(b) il so, the nature thereof?

The Minister of Finamce (Shri T.
T. Krishnamachari): (a) and (b). The
Sepoys of the Preventive Department
of the various Custom Houses, inclu-
ding thoee of the Cochin Custom

Finance be
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House, are eligible for the grant of
overtime allowance at specified rates
for performing duties on Sundays,
holidays and outside office hours. The
question of revision of these rates is
under consideration,

Reserve Bank of India Leans to Co-
operatives

(Shri Laxmi Dass:
| 8hri P. Kunhan:
270. { Dr. Saradish, Roy:
Shri Nambiar:;
J Shri Imbichibavy

Wil] the Minister of Finance bc
pleased to state the totu] amount of
outstanding loans granted by the Re-
eerve Bank of India to Cooperatives
by the end of the vears 1852-53 and
1962-837

The Minister of Finance (Shri T.
T, Krishnamacharl): The tolal amounts
o! the loans granted to the State co-
operative banks and outstanding at
the end of June 1958 and June 1963
were ag follows:

(In Rs. lakhs)

G79.62
14019.80

June 1953
June 1063

Monopolies Commission

[Shﬂ Vishram Prasad:
Shrimati Savitri Nigam:

Shri §. M. Banerjee:

! Shri Ramachandra Ulaka;
{ Shri Dhuleshwar Meena:

Will the Minister of
Pleased to state:

(a) whether the Monopo'ie: Com-
mission appointed recently has :larted
its work;

(b) it so, the progresy made so far;
and

() if the reply to part (a) above
be in the negative the reasons there-
for?

The Minister of Finance (Shri T.
T. KrishnamacharD): (a) Yes Sir,

(b) Monopolies Commission set up
under the Commission of Inquiry Act

271

Finance be
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1952 is not expected to submit perio-
dica] progress reports to Government.
Omly a final report is expected of the
Commission. A copy of the Press
Note dated 28th August, 1984 released
by the Commission on its working is,
however, laid on the table of the
House. [Placed in Library. See Nao
LT-3061/84].

(c) Does not arise,
Under-Staffed Hospitals

Shri Vishram Prasad:
1 Shrimati Savitri Nigam:
272, Shri M. L. Dwivedi:
j Shri 8. C, Samanta:
| Shri Prakash Vir Shastri:
| Shri D. D. Mantri:

Will the Minister of.
pleased to state:

Health be

(a) whether it is a fact that the
State Governments and the Union
Territories submitted reports to the
Central Government 1o the effect that
many hospitals in the country are
under-staffed and are run by unguali-
fied doctors; )

(b} if s2, the number of hospitals
which are without Graduate Doctors:
and

(c) what steps have been taken in
the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) It is true that many hos-
pitals are under-staffed but they are
not run by ungualified doctors,

{b) There are hospitais manned by
licentiate doctors, but latest figures
are nol available. Thevy will be col-
lected and laig on the table of the
Sabha.

fc) More doctors are being trained.
With the increased output of gradusate
doctors and the provision of suitable
facilities and emoluments for doctors
it is expected that the shortage will
tend to disappear.
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Sea Erosivn

273 J Shri Jashvant Metha:
" Shri Vishram Prasad:

Will the Minister of Irrigation and
Power be pleased 1o refer to the reply
given to Starred Question No. 259 on
the 28th November, 1963 und state;

ta) whether the American Expert,
Mr. George Watts has suggesied that
exhaustive data for the entire shore-
line of 350 miles would have to be
collected before a permanent sulution
can be found to check erosion of the
sea-shores; and

tb) ¥ so, whether Government have
taken any action on the suggestion?

The Minister of [rrigation and
Power (Dr. K. L. Rao): (a) Mr,
George Watls has recommended a Jong
range data collection programme along
the coast line of Kerala for n mini-
mum period of 3 years for the purprnse
of planning permanent protective
works where required. In  the in-
terim period, measures are  being
taken to protect severely eroded areas.

(b) The Government of Kerala
have commenced collecting the data.
A scheme for this comprehensive pro-
gramme estimated to cost Rs. 30.08
lakhs has been recommended for ap-
proval to the Planning Commiission.
The Centra] Water & Power Hescarch
Station. Poona, has been  entrusted
with the co-ordination of data collec-
tion. The data is being collected with
the help of Kerala State Engincers
and other agencies like Indian Oceano-
graphic Unit, the IM.D. ete.

Multipurpose Projecis in States

 Shri P. Venkatasubbaiah:
Shri Vishram Prasad:
e Bhri R. 8. Pandey:
Shri D. D. Maniri:
| Shri M. N. Swamy:

Wil the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have
under consideration a proposal to
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select onme irrigation or mulli-pur-
pos¢ project in each State as a
national project; and

(b} whether any decision has been
taken in the matter so far?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) and (b).
Propusalg are under consideration to
give loan assistance on special terms
for some selected jrrigation und
multipurpose projects. which would,
on completion, contribute the hulk
(nearly 50%) of the benefits from
srhemes cuntinuing into Fourth Plan.

Enquiry by Income-lax Authorities

275. Shri Hari Vishou Kamaih:
Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 189 on the
4th June, 1964 regarding the enguirv
by Income-tax Authorities into  the
matter of dishonoured cheque for
over rupees one lakh given by a per-
son in Calcutta angd state:

(a) whether penalty proceedings
for concealment of income have been
concluded; and

(b} if so, the result thercof?

The Minister of Finance (Shrl T. T.
Krishnamacharl): (a) and ib). The
penalty proceedings are still pending.
A show-cuuse npotice has been issied
to the assessee and his reply is
awaited.

Mental Hospital, Delhi

276. Shri Harl Vishnu Kamath: Wiil
the Minister of Health be pleased to
refer to the reply given to Starred
Question No. 1288 on the 30th April,
1964 regarding Mental Hospital., Delhi
and state:

ta) whether the incorrectness of
the allegations was established afler
due inquiry;

(b) if so, who conducted
quiry and how: and

(c) if the allegutions be incorrect,
what the truth is regarding the ad-
mission of the patient, his treatment,

the in-
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death and failure to intimate to the
near relations about the same?

The Minisier of Health (Dr. Sushila
Nayar): (a) Yes

(b) The inquiry was conducted by
the Sub-Divisional Magistrate, Shah-
dura, Delhi, personally,

(e} The facts of the case as eliciled
by the Magistrate are given below
in the Statement laid cn the Table of
the House [Placed in library, See No.
LT-3062 /841

Cancer Drug from Bamboo Grass

277. Shrimati Savitri Nigam: Wil
th Minister of Health be pleased to
state:

14} whether Government are aware
that a cancer drug from bamboo
grasg extract has been found very
effeclive as staled by Dr. Mitsunobu
Ohoshimu, President of Japanese
Association of Cancer Therapy; and

th) Government's reaction thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b), It hag been
reported that Dr. Mulsuhiko Kuroki
of the National Saitama Sanatorium,
Japan, has been carrving on animal
experiments with the component of
bambog grass extract for the past
five years and it was recently found
that there might be some possibility
of anti-cancer subsiance in it. The
said substance has been named Bam-
folin'. It is stated thal ‘Bamfolin’
has not yet been admitted a= an
approved medicine for the cure of
cancer under the Pharmaceutical
Aftairs Law. The Government of
India are watching further deve’op-
ments in this respect.

Drinking Water Supply for Madras
City

. [ Shri Sexzhiyan:

"\, Shri Dharmalingam:

Will the Minister of Health be
pleased to state:

(a) whether Government have fina-
lised wny scheme o augment the

27
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drinking water for Madras

City; and
(b) if so, the details thercof?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). A scheme to
bring water from Cauvery river to
augment the drinking water supply
for Madrag City at a cost of Rs. 1713
crores is under examination by the
State Government.

supply

Delhl Cloth Mills
{ Bhri Yashpal Singh:
219. { Shri Indrajit Gupta:
LShr! Kapur Singh:
Will "the Minister
pleased 1o state:

of Health be

(a) whether any sale deed with {he
Delhi Cloth Millg for the land given
to them by the former Improvement
Trust in 1942 has been executed;

(b} whether the land required by
the D.D.T. factory has been acquired
from the Mills; and

(e) what action is contemplated
ngainst the Officers who were res-
ponsible for this state of affairs?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

{b) The Government propose (0
get the land measuring 5°135 acres
tor the D.D.T. Factory from the Delhi
Cloth & General Milly through the
Delhi Development Authority = -r-
rizsing its right of pre-emption under
the terms of Sale Deed,

(c) Does not arise.

Delhi Development Aathority

[ Shri Yashpal Singh:
280.  Shri Indrajit Gupta:
! | Shri Kapur Siagh:

Will the Minister of
pleased o state:

Health be

(a) the names of the Members of
the Delhi Development Authority
since its inception:
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(b) whether any land hag been
given to them or the organisations
with which they are or were Jon-
necttd; and

(¢) what are the safeguards against
the misuse of authority by these
members?

The Minister of Health (Dr. Sushila
MNayar): (a) A statement containing
the required information is laid on
the Table of the House, |[Placed in
Library. See No. LT-3083/64].

(b) No land has been allotted by
the Delhi Development Authority to
any of its members. No definite infor-
mation is available regarding the or-
ganisations to which these members
are or were altached.

te) All non-official members of the
Authority are required to furnish a
certificate under the provisions of the
Delhi Development Act, 1087, that
they have no interest directly or
indirectly Iln the business of develop-
ment of land.

Two-Roomed Quarters for Class IV
Staft

281 { Shri P. C. Borooah:
* | Shri Balmiki:

Will the Minister of Works and
Housing be pleased to state:

(a) whether two-roomed quarters
are to be built for Class IV amployces
in Delhi;

(b) if so, where and how many;

{c) whether the existing one-
roomed quarters are proposed to be
converted into two-roomed ones; and

(d) it go, the details of the scheme?

The Minister of Works and Housing
(Shr| Mehr Chand Khanna): (a) Yes.

(b) 432 quarters have already been
constructed and allotted at Panchkuin
Road. Another 288 are under con-
struction in the same area and are
expected to be completed and made
available for allotment in lots by the
end of the current year.
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{c) No.

(d) Does not arise.

Loan given by U.8. Expori-lmport
Bank

R. Chakravertl:

C. Borooah:

war Tantla:

&
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Will the Minister of Fimance be
pleased to stale:

(a) whether the U.S. Government
have authorised a credit of $26 mil-
lion (Rs. 11.8 crores) to the Govern-
ment of India, to be given by the
U.S. Expori-Import Bank;

(b) if so, the terms of the loan;
and
(c) what specific commodities/

goods are proposed Lo be imported
under this credit?

The Minister of Flnance (Shri T. T.
Krishnamacharl) : (a) to (c). The
U.S. Export-Import Bank has autho-
rised a loan of $25 million (Rs. 11.9
crores) on 21st August, 1064 |n favour
of Government of India. The loan
is repayable in 24 approximately
equal successive semi-annual instal-
ments commencing from 1st June,
1967. The rate of interest is 3-1/2
per cent per annum. Both the repay-
ment of principal and payment of
jlterﬂi will be in U.S. dollars.

The loan is available for financing
the acquisition in the United States
of America and exportation to In-lia
of capita) equipment, initial sporce
parts and related services required
in connectlon with the programme of

ic devel t in both the
Public and Private Bectors in India.
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Cigarette Advertisements

Shri Vidya Charan Shukla:
Shrimati Savitri Nigam:
285, | Shri M. L. Dwivedi:
) Shri 8. C. Samanta:
IShﬂ J. P. Jyoilshi:

Shri Himatsinghka:

Will the Minister of Health be

pleased to state:

(a) whether Government's atten-
tiun has been drawn to the order of
the United States Government that
by next year all cigarette packets
must contain a warning that “cigarettee
smoking is dangerous and may causc
death from cancer”; and

(b) if so, whether any considera-
tion is being given by the Government
on this subject taking similar safe-
guards for the health of the Indian
citizens?

The Minister of Health (Dr. Sushila
Nayar): (a) The Government's atten-
tion has been drawn to the news
item which appeared in Hindustan
Times, New Delhi dated the 25th June,
1664 that the United States Federal
Trade Convmission has issued a ‘rule
requiring that by next year all ciga-
rette packets must contain a warning
that “clgarette smoking is
and may cause death from cancer and
other diseases.” The Government of
India have, however, been informed
that the Government of United States
has not as yet put into effect the
requirement that cigarette packages
carry a warning of harmful effects of
smoking. .

\

Written Answers BHADRA 10, 1888 (SAKA)

Written Answers 864

(b) A stutement showing the action
taken so far is laid on the Table.
[Placed in Library. See No. L--3084/
64].

Najafgarh Drain

236 Shri A. N. Vidyalamkar: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
estimates of the Najafgarh drain had
been repeatedly revised, and the cons-

, truction of the drain is being delayed;

(b) whether it is also a fact that
cases of bad construction had been
reported, and lot of wastage of money
and material has taken place;

(c) if so, what action has been taken
by Government in the matter; and

(d) when the work will be comp-

leted?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a} The original
estimate has been revised only once
and the revised estimate is at present
under examination. This has in no way
affected the progress of work on the
Najafgarh drain.

(b} No such reports have been
received,

(c) Does nol arise.

(d) Earthwork excavation is ex-

pected fo be completed in about &
month's time after the water in the
drain goes down. The work on the
following bridges is in progress and
they are expected to be completed by
the dates mentioned against them:—

(i) Vijay Nagar (Foot bridga)—
10/64.

(ii) Fifle
12/64.

(iii' Rohtak Road—Abutments are
completed—work of prestres-
sed decking will be completed
by the end of 3/85

(iv) Roop Nagar—(Foot bridge)—
Sub-structure is complete—
super-structure by end of
3/63.

Range (Foot bridgel—
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The works on G.T. Road bridge and

foot bridge at Ashram are yet to be
taken up.

Export of Gold Articleg

Shri Bade:

287. Shri Yashpal Singh:
Shri Onkar Lal Berwa:
Shri E. Madhusudan Rao:

Will the Minister of Finance be
pleased to state:

(a) the money value of jewellery
and other articles of gold
carat exported to foreign countrivs
since the promulgation of Gold Control
Order;

(b) whether after the expiry of the
date fixed for the export of jewellery
and gold, permission is belng given
to dealers to export the same; and

(c) if so, the reasons therefor?

The Minister of Finance (Shri T, T.

Krishnamacharf): (a) Rs. 202 lakhs
up to 31st July, 1964
(b) and (c). Export of jewellery

falls under the following categories:-—

(i) where gold is imported [for
manufacture of jewellery un-
der Customs “bond” and/u-
drawback Scheme;

where jewellery is made fromn
internal stocks of gold and
exported under the "Expori
Promotion Scheme”; and

(ili) where jewellery/articles con-
taining not more than 40 per
cent by value of gold had been
manufactured in purity ex-
ceeding 14 carat prior to
10-1-1863 and are proposed to
be exported.

(i

—

The question of expiry of date does
not arise for (1) and (il) above be-
cause such export has been allowed
indefinitely. In regard to (iii), the
last date has been extended to 31st
December, 1964, This concession has
been given to facllitate disposal of
pre-control stocks.
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Retired Employees occupying Govern-
ment Quariers

288. Dr, L. M, Singhvl: Will the
Minister of Works ang Housing be
pleased to state:

\&) for how many months a Gov-
ernment employee can stay in a Gov-
ernment quarter after his retirement;

(b) the number gf Government em-
ployees in Mew Delhi who are stay-
ing in Government Quarters for more
than a year after their retirement;
and

(¢) the action Government propose
to take against them?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) For
a period of two months. In case the
officer is granted leave préparatory to
retirement or refused leave granted
under F.R. 86 he isg entitled to retain
the Government accommodation in his
occupation for the full period of leave,
on full average pay, subject to a
maximum of four months inclusive of
the period permissible in the case of
retirement.

(b) and (c). Four allottees are re-
taining their residences for more than
a year after their retirement. They
have filled cases in Courts of Law.
Eviction proceedings initiated against
them have therefore been kept in
abeyance pending the decision of the
Court.

Poultry Farms in Government
Quarters

289 Shri Yashpal Singh: Will the
Minister of Works and Homsing be
pleased to state:

(a) whether it is a fact that Gov-
ernment employees-living in Govern-
ment colonies in New Delhi have
starteq poultry farms in their court-
yards and lawns which has created
a nuisance for the neighbours; ahd

(b) if so, the action Government
propose to take to check this malprac-
tice?

/

/
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The Minister of Workg and Homs-
ing (Bhri Mehy Changd Khanna): (a)
Government do not object to the
allottees of Government residences
keeping “Poultry” in the residences
allotted to them. The concerned offi-
cers are however expected to obtain
permission from the concerned autho-
rities like the local bodies etc.

Government does not consider that
keeping of Poultry creates nuisance.
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{b) In view of the position explain-
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matter.
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Bhakra Dam

293. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to slate:

(a) the progress made
the completion of the right
house of Bhakra Dam; and

(b) the nature of the aid given by
USSR. so far?

The Minister of Irrigation and Power
(Dr. K L, Rao): (a) In the power-
house structure, 63.892 Cyds. of con-
crete had been placed to end of 28th
August, 1964 against the estimated
quantity of 78,000 Cyds. The work on
the Machine Hall walls and crane
beams in the scrvice bay efe. is in
progress and is likely to be completed
within & month. About 80 per cent of
the work of installation of the five
penstocks has been completed. Tie
progress of electrical and mechanical
works is alsg satisfactory_

regarding
power

(b) The technical assistance and
supply of cquipment for the Bhakra
Right Bank-Power house is covered
by 112.5 million Roubles Credit Agree-
ment of February, 1861. Apart from
the supply of equiproent technical
assistance is also being provided by
the suppliers in the erection, adjust-
ment and commissioning of the equip-
ment. Furthermore, the suppliers
have undertaken to train Indian per-
sonnel at the hydro-power stations
and other enterprisez of the U.S.S.R.

Housing Schemes in Punjab

204. Shri Daljit Singh: Will the
Minister of Works and Housing be
pleased to state:

{a) the amount allotted to Punjab
in 1063-84 and 1064-65 so far for im.
plementing the Low Income Group,
the middle Income Group and Subsi-
dized Industrial Housing Schemes;
and
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(b) the progress achieved under the
above schemes during the same pe-
riod?

The Minister of Works and Hous-
ing (Shri Melhr Chand Khanna):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
library. See No. LT-3085/64].

Increased Salary for Madras Govern-
ment Employees

l’ Shri A. V. Raghavan:
Shri Umanath:
288. | Shri Seshiyan:
LShri R. S, Pandey:

Will the Minister of Finance be
pleased to state:

(i4) whether the Government of
Madras have approached the Central
Government for financial  assistance
1o provide increased salary to the
State Government employesg so as to
-make them on par with Central Gov-
ernment employees working in the
State of Madras;

(b) if so, whether any decision has
been taken in the matter; and

(¢) whether any other States have
made similar representations to the
Central Government?

The Minister of Finance (Shri T, T,
Krishnamacharl): (a) Yes, The Gov-
ernment of Madras have asked for
financial assistance for granting to
their employees a similar order of
increase of dearness allowance as has
been sanctioned by the Government
of India to their employecs.

(b) No.

{c) Yes. They are Andhra Pra-
desh, Gujarat. Kerala, Madhya Pra-
desh, Maharashtra, Orissa and Rajas-
than.
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Third Plan

297. Shri P. C. Borooah: Will the
Minister of Planning be pleased to
state:

(a) whether it is o fact thal per-
formance in a number of sectors of
economy during the Third Plan is
likvly to be much lower than cven
that envisaged in the mid-term ap-
praisal of the Plan; and

tb) if so, in which main sectors it
would fall considerably short and to
what extent in each case?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). It is
too early to indicate at this stage the
sectors in which  performance s
likely to exceed or fall short of the
estimates given in the Mid-Term Ap-
praisal.
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Prime Minister's Residamse

Shri J. B. 5. Bist:
299. { Shri P. C. Boregah:
|_ Shri Bagri:

Will the Minister of Works and
Housing be pleased to state:

(a) whether any final decision has
been taken about the residence of
the Prime Minister;

{b) whether it is proposed to com-
bine No. | Motilal Nehru Place where
the Prime Minister lives at present
with the neighbouring house at 10
Janpath; and

(e) it so, the likely expenditure in-
volved in making the necessary
alterations?

The Minister of Works and Housing
(Shri Mehr Chang Ehanna): (a) Yes.

(b) The Prime Minister will conti-
nue to reside at No. 1, Motilal Nehru
Place which he was occupying in his
capacity as Minister without Port-
folio. For his official work and enter-
tainment of official guests, Bungalow
No. 10, Janpath which is adjacent 1o
No. 1, Motilal Nehru Place has heen
placed at his disposal.

() The work ig still in progress,
It will take another month or so to
complete it when the expenditure
would be known. It may, however,
be added that it is being kept to the
barest minimum.
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Jhuggi-Jhonpri Remeval Seheme in
Dethi

300, [ Shri Rishang Keishing:
" L 8hri P. C. Boroeah:

Will the Minister of Works and
Houslng be pleased to state:

(a) whether il isx & fact that nwosi
of the displaced persong wunder the
Jhuggi-Jhonpri Removal Scheme who
had been allotted housing plots in
Delhi have unathorisedly sold out
their plots;

(b) it so, whether Delhi Adminis-
tration have approached the Union
Government to make such usauthoris-
ed transfer a penal offence; and

(c) Government's reaction to this
demand?

The Minisier of Works and Housing
(Shrl Mehr Chand Khanna): (a) Out
of 3,585 plots of B0 sq yards allotted,
about 260 persons are suspected to
have transferred possession of the
plots allotted to them under the Jhug-
gis and Jhonpris Removal Scheme.

{b) In all the cases, 1he Delhi Mu-
nicipal Corporation have served show
cause notices on the allottees of the
plots. Allotments in 169 caseg have
even been cancelled. Notices under
the Public Premises (Evictlon of Un-
authorised Occupants) Act have also
been imsued in 134 cases.

(c) Does not arise,
Fly Nuisance
301. Shri Chandak: Will the Minis-
ter of Health be pleased to state:

(a) the measures taken to eradicate
the fly nuisance now pestering Delhi
residents; =

(b) whether Government Ppropose
aerial spraying to exterminate flies;
and

(¢) it not, the reasons therefor?

The Minister of Health (Dr. Sushilx
Nayar): (a) The various steps taken
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‘by the Municvipal Corporation of Delhi,
the New Delhi Municipal Committee
and the Central Health Fducation
Bureau to eradicate flv nuwisance are
given in the statement laid on the
the Table of the House. [See No. LT-
3066,/64].

(b) There is no proposal to have
aerial spraying of the insecticides all
over Delhi. However, spraying of
dustbins and refuse enclosures with
DD.T and Gamamaxine is regularly
done to prevent fly breeding,

{c) Aerial spraying is not desirable
as insecticides may not reach the
pluces of breeding. Moreover, spray-
ing alone is not very effective against
fly nuisance

Medicinal Plants Commitiee

[ Shri Krishnapal Singh:
"7 Shri Sham Lal Saraf:

Will the Minister of Health be
pleased to state:

(a) whether il is a fact that the
Medicinal Plants and Garden Commi-
ttee of Gujarat State has discovered
{hat medicine; prepered from ‘Arjun’
trees can cure heart diseases; und —

(b) whether the therapeutic value
of this medicine hag been tested and
it so, with what result?

The Minister of Health (Dr. Sushila
Nayar): (a) No,

(b) Formulations derived from the
bark of Arjun trees are in extensive
use in Ayurvedic practice. Conside-
rable scientific work iz being carried
out in g number of laboratories s-
pecially the schoo] of Tropicul Medi-

cine st Caleutta. It is one of the
drugs which has been included for
thorough study in the composite

Prugs Research Scheme of the Min-
istry of Health.

Life Insaramce Corporatien
( Shri N, Sreckantan Nair:
308 ' Shri Bade:
' Shri Yashpal Singh:
Shri Umanath:
Will the Minister of PMmunce be
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pleased to state:

(a) the ratio between the officere
and other employees in the Life Insu-
rance Corporation;

(b) whether it is a facl that large
scale mechanisation of Lhe office wurk
in the Life Insurance Corporation, re-
sulting in large-scale reduction of the
employees, is being initiated; and

) (c) the everall foreign exchange
involveq in the scheme?
The Minister of Finance (Shri T.

T. Erishnamachari): (a) The ratio of
class I officers to other empluyeeg in
India a8 on the 31st March, 1964 was
approximately &:100.

(b) The Corporation hus decided to
install two electronic computers at
Bombay and Calcutta. The installa-
tion of these computers will not result
in any reduction of staff.

(¢) No expenditure in foreign ax-
change is involved, so far as the Life
Insurance Corporation is concerned,
as the payment for the computers is
to be made in Indiu in rupees

Selsure of Gold at Moradabad

38d. Shri Vishwa Nath Pandey:
Will the Minister of Figance be pleas-
ed to state:

(a) whether it is a fact that over
four hundred tolas of pure gold bars
and twenty-two caral ornaments
worth about several thousand rupees
were seized on the lst July, 1964 by
a Central excise party from shops of
two local bullion merchants at
Moradabad (U.P.); and

(b) if s0. the details thereof and the
aclion ig being tuken for Departmental
matter?

The Minister of Finance (Shri T.
T. Krishnamachari): (a; und (b}
There was ng seizure of pure gold
bars from any bullion merchant of
Moradabag on the Iat July, 1964
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2866 grammes and 238 grammes of
ornaments alleged to be containing
gold of over 14 carat purity were,
however, seized from two deulers of
that place on that date, Necessary
action ig being taken for Deparemental
adjudication of the cases.

Loang to Goldsmiths in U.P,

305. Shri Vishwa Nath Pandey: Will
the Minister of Finance be pleased 1o
state:

ta) whether it is a fact that the
Guvernment of Uttar Pradesh have
asked the Centre for a loan to enable
goldsmiths to start small scale indus-
tries; and

{(by if s0o Government's roaction
thereto?
The Minister of Finance (Shri T.

T. Krishnamacharl): (a) and (b). In
response to the Government of India's
letter asking for estimates of funds
required for rehabilitation of gold-
smiths, the Government of Uttar Pra-
desh intimated their immediate re-
quirements as rupeeg twenty lakhs
for the purpose of sanciion of loans
to goldsmiths for settlement in indus-
try and for other productive purposes.
This amount was sanctioned.
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Assistance for Agricultural Purposes
{ Bhri Ramachandra Ulaka:
4 Shri Dhuleshwar Meena:
| Shri Rameshwar Tantia:

Will the Minister of Planming be
pleased to refer to the reply given to

3.

Starred Question No, 1255 on the
30th April, 1964 and state:
(o) whether Gouvernment have.

since considered the suggestions made
by the Planning Commission's Panel
on Agriculture that the assistance
given in the States by the Centre
for Agricultural purposes should be
disbursed strictly on the basis of
their performances; and

(b) if so. the nature of the devisiom
taken?

The Minister of Planning
B. R. Bhagat): (a) and (b).
matter is under consideration,

(Shri
The

M.B.B.S. Course

308, Shri Rishang Kelshing: Wiil
the Minister of Health be pleased to
state:

(a) the total number of applications
received from the Union Territorics
foy studv of pre-medical and M.BB.S.
courses for the current academic
YEear;

(by the State-wise number of seats
allotted for the two courses; and

(¢} whether Government comsider
the seats so allotted as adegquate to
meet the requirements of the Union
Territories?

The Minister of Health (Dr. Sushila
Nayar): (a) 410 applications were
received from the Union Territories
(Other than Delhi, Pondicherry, Goa,
Daman and Diu), for Pre-medical and
MEBRBS. Courses

(by The Territory-wise number of
seats allotted for the academic year
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1964-65 for the two courses is given
below:

Name of the Seats allotted
Union Territory for
Premedical M.B.B.S.
Himachal Pradesh 2 31
Manipur 25 1
Tripura 17 7
NEFA 3 2
Andaman and
Nicobar Islands 2 1
Laccadive. Mincoy
and Amindivi 4 -
Total 53 52
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Major Projects

310. Sbri Gokulananda Mobanty:
Will the Minister of Planning be
pleased to state:

(a) the number of major projects
in different States which started
work in the First Plan period but
have not yet been completed;
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(b) the stipulated date for comple-
tion of those projects; and

(¢) the primary and the present
enhanced estimates of the projects?

The Minister of Planning (Bhri
B. R. Bhagat): (a) to (c). A state-
ment is placed on the Table of the
Hous:. [Placed in library. Sec No.
LT-306764].

Mustard Ol

311, Shri J. N. Hasarika: Will the
Minister of Health be pleased to
state:

(@) whether a Nutrition expert of
the All India Institute of Hygiene and
Public Health, Calcutta, held recent-
ly that use of mustard oil as cooking
medium is detrimental to health and
it contributes to the incidence of
diseases like Coronary and Cerebral
thrombosis; and

(by if so, whether any steps have
bren taken to confirm the report by
moure experts so us to take preventive
measures?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). An officer of the
All India Instituie of Hygiene &
Public Health, Calcutta who attended
a scientific meeting of nutritional in-
terest at Calcutta in August, 1964,
mentioned during the discussion that
other vegetable oils like groundnut oil
or sesame oil were superior to mustard
oil as cooking medium and that mus-
tard oil due to its pungency and
deep colour could be easily adulte-
rated with substances which were
detrimental to health. Sesame oil and
groundnut oil had greater percentage
of unsaturated fatty acids and were,
therefore, better for prevention of
atherosclerosis.

Mustard ofil has been found to be
adulterated with agremone seeds and
mineral oil which are both toxic
Under the Preventjon of Food Adul-
teration Rules dards for mustard
@il have been prescribed and presen-
oil have been prescribed and presen-
cc of agremone seeds or any other ofL
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Admission to Medical Colleges

312, 8hri J. N. Hazarlka: Will the
Minister of Health be pleased to
-state;

(a) the number of candidates from
foreign countries sponsored by the
External Affairs Mbmstry for their
admission into the Indian Medical
Colleges;

(b) lthe number out of them for
post-graduate courses;

fe) the number of those who have
actually been admitted so far; and

(d) the total number of seats for
both courses which are controlled by
the Government of India?

‘The Minister of Health (Dr, SBushila
Nayar): (e), (b) and (d). The num-
ber of seats reserved by the Gov-
ernment of India for Cultural Scho-

lars /Private  self-financing foreign
students of Indian origin domiciled
abroad and private self-financing

foreign students in the Under-gradu-
ate and post-graduate courses during
1964-85 was as follows:—

(i) Post-graduate—Nil,

(i) Under-graduate—98,

In addition to the above 168 seats
<woriginally reserved under the Colom-
bo Plan were made available to
the candidates sponsored by the Ex-
ternal Affairs Minlstry for , under-
graduate course during 1964-85. Thus
114 seats were provided for students
from outslde India. Of these the
“Minisirv of Education sponsored 26
candidates ms Cultural Scholars, and
for the remaining seats (88) the
Ministry of External Affairs spon-
sored 2680 sed-financing students of
Indign Origin domiciled abroad and
Private self-financing foreign students
during 1964-85. All these candidates
were sponsored for Undar-graduate
course. e

{c) The number of candidates actu-
ally admitted so far and the number
of candidates offered seats during
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1964-65 is as follows:—

Number  Number

of candi- of candi-
dates dates
actually  offered
admitted scals
so far.
Cultural Scholars 22 26
Self-financing stu-
dents of Indian
Origin domiciled
abroad and
Private,  self-
financing foreign
students. 48 BY
TotAL 70 144
Film ‘Sangam’

313, Shrimati Jyotsaa Chanda: Will
the Minister of Fimance be pleased to
state:

(a) the amount of foreign ex-
change granted to the Director of the
film ‘Sangam’' to hold shooting in
Europe; and

(b) the grounds on which Govern-
ment sanctioned the amount?

The Minister of Fimance (Shri T. T.
Krishnamacharl): (a) Messrs. R. K.
Films and Studios Bombay, were re-
leased foreign exchange to tH¥ extent
of Rs. 3:3 lakhs for location shooting
of their Film ‘Sangam’ abroad.

(b) The exchange was released in
view of the large export earnings of
the Company in the past and their
undertaking to earn sizeable amount
of foreign exchange on this picture.
The stipulation made at the time of
release was that the Film will not
be released for exhibition in India
untll and wunless forelgn exchange
equivalent to Rs. 12 lakhs had been
earned from exports. This  under-
taking has been fulfilled by the
Company.

Goldamiths ia Delhi

314. Shri Bhiv Charan Gupta: Will
the Minister of Finance be pleased to
state:

(a) the number of goldsmiths who
registered themselves with Employ-
ment Exchanges in Delhi;
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(b) the number out of them who
have been provided with jobs or other
assistance for ULheir rehabilitation;
and

(c) the amount allocated to Delhi

for this purpose and the amount uti-
lized so far?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) 711 up to the
3lst July, 1964,

(b) 45 were provided with jobs up
‘to that date, 72 were admitted to the
Industrial Training Institutes and 6
o Polytechnics.

(c) A sum of rupees B lakhs has
been sanctioned so far. Out of this,
a sum of Rs. 2,68500 has been utili-
xed,

Jhuggi and Jhonpri Scheme In Delhi

Shri Shiv Charan Gupta:
315. Shri Bagri:
Shri Daljit Singh:

Will the Minister of Works and
Housing be pleased to state:

(a) the amount paid by Government
10 Delhi Corporation in  1961-62,
1962-83 and 1963-84 for implementing
Jhuggi-Jhonpri Scheme in Delhi; -

(b) the number of families rehabi-
litated so far, during 1961-62, 1062-83
and 1063-64;

(c) the number of families likely to
‘be rehabilitated in 1964-65 and the
number of plotg ready for allotment
and likely to be ready by 31st March,
1965;

(d) whether there ia any priority
Tor shifting 2700 families lying along
Railway lands; and

(e) the general policy regarding
shifting of Jhugg! and Jhonpri fami-
Yes?

1007 (Ai) LSD—4.
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The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)

1961-62 Rs. 78.96 lakhs

1962-63 Rs. 163.84 lakhs

1963-64 Rs. 135.72 lakhs
Total: Rs. 378.62 lakha

(b) and (c). Up to July 1964, 10,000
families have been alloted plots|tene-
ments under the Jhuggis and Jhonpris
removal Scheme 2,280 more plots are
ready for allotment and another
15,500 plots are expected to be deve-
loped by the 31st March, 1965. About
12,500 squatter families are expected
to be provided with alternative
accommodation during the period
August, 1964 to March, 1065,

(d) Squatters on Railway lands ure
being cleared in the order of priority
indicated by the Ministry of Railways.

(e) Persong squatting on Govern-
ment lands are evicted under a sector-
wise clearanceé programme. The
squatters are first taken to camping
gites of 25 sq. yards in different
Jhuggi and Jhonpri colonies. Later on,
those who started squatting prior to
July, 1860 and are not Government
servanty and migratory labourers are
shifted to plots of 80 sq. yards or
tenements, s and when they become
available,

Utilisation of Fereign uid during
Third Plan

316, Shri Shiv Charan Gupia:
{!hﬂ Bagri:

Will the Minister
pleased to state:

of Finance be

(a) The amount of foreign lul-l::
ance agreed upon by different coun
ries so far for the various schemes
covered in the Third Five Year Plan;

{b) how much of this has already
been utilised po far; and
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(c) how much remains unutiliced
and what are the prospects of its uti-
lisation during Third Plan period?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) to (¢). A state-
ment showing the amount of foreign
assistance authorised by different
countries|institutions for India’s Third
Five Year Plan, the amount for which
orders have been placed, the amount
disbursed and the balance thereof, is

laig on the Table of the House.
[Placed in Library. See No. LT-
3068/84.]

As regards prospects of the utili-

sation of the balance amount, it is
expected that the rate of utilisation of
external assistance, which has re-
cently shown some improvement will
be further increased as a result of
the implementation of the decisions
taken by the Government of India on
the recommendations of the Commit-
tee on ‘Utilisation of Externa] Assist-
ance'. However, there will be some
spill-over to the Fourth Plan,

Income-tax Assessses in Delhl

317, Shri Shiv Charan Gupta: Will
the Minister of Finance be pleased to
state:

(a) the number
assessees in Delhi;
-

(b) the annual demand of income-
tax in 18650-51, 1855-56, 1960-61 and
1683-64 in respect of Delhi;

(¢) the number of cases of assessees
for 1982-83 and 1963-84 still pending
with the Department; and

of income-tax

(d) the amount of arrearg as on 31st
March, 1962, 31st March, 1963 and 31st
March, 19647

The Minister of Finance (8hri T. T.
Erishnamachari): (a) 1,03,480 as on
1-4-1964.

Rs.

(b) 1850-51 3,20 lakhs
1055-56 5,90 lakhs
1980-81 747 lakhs
1963-64 16,00 lakhs.

(c) 1962-683 14,375 as on 1-4-1084

1963-64 52,087 as on 1-4-1964.
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(d) The effective arrears were as.
under:—

Rs.
31-3-1862 6,15 lakhs
31-3-1963 5,98 lakhs
31-3-19684 6,70 lakhs.
(Provisional)

Sales Tax on Hoslery Goods

318. Shri Shiv Charan Gupta: Will
the Minister of Finance be pleased to:
refer to the reply given to Unstarred
Question No, 431 on the 4th June,
1964 and state:

(a) whether any decision regarding
exemption of hosiery goods from sales
tax in Delhi has since been taken; and

(b) if so, the nature thereof?

The Minister of Finance (Shri T. T.
Krishnamachart): (a) Yes, Sir,

(b) In view of the fact that sales of
hosiery goods are taxed in Delhi at
a nominal rate of 1 per cent and in
the adjoining States such goods are
taxed at & much higher rate, it has
been decided not to exempt hosiery
goods from the levy of saleg tax in
Detlhi.

Balance Sheets of Companies

319. Shri Harl Vishnu "amath: Will
the Minister of Finance ' : pleased to-
state:

(a) whether he has be~n corractly
reportéd as having remarked on the
7th August, 1864 in the course of his
speech at the New Delhi Conference
on research in Corporate Management
that public sector undertakings pre-
pare umreal balance sheets; and

(b) if so0, the steps being taken to
cure them of those ills?

The Minister of Finance (Bhri T. T.
Krishnamacharl): (a) The Finance
Minister did state that balance sheets
of companies were often unreal, but
he made it clear that this was so both
for companies in the private se~tor as
well as for those in the public sec-
tor, and not for the later alone.

(b) The steps under consideratiomr
are to widen the scope of audit so as
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to make it more effective and to en-
sure that the audited balance sheets
do conform to real facts.

D.V.C.
320. Shri Mohammad Ellas: Will the

Minister of Irrigation and Power be -

pleased to gtate:

(a) whether the statutory provisions
of the Damodar Valley Corporation
Act are being complied with both by
the Damodar Valley Corporation and
other agencies in respect of power
supply; and

(b) whether there are cases of in-
fringement of such provisions by both
the Damodar Valley Corporation and
other agencies?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Yes.

(b) The State Electricity Boardg cf
West Bengal and Bihar ang the Dur-
gapur Steel Project authorities have
constructed or are constructing cert-
ain Power Stations and Transmission
Lines within the Valley, with the
knowledge of the Damodar Valley
Corporation and after getting the
approval of the Planning Commission.
In a few cases no formal permission
has been granted by the Corporation
in the absence of a specific request
by the parties concerned, But the
Government have no doubt that per-
mission will be granted when the re-
quest is made.
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Central Government Health BScheme
Dispensaries

ass J Sbrl E. Madhusudan Rao:
" 8hri Vishram Prasad:

Will the Minister of Health be
pleased to state:

(a) the number and nature of com=
plaints received against the Doctors
working in Central Government
Healtn Scheme Dispensaries in Delhi
from the bong fide C.G.H.5. patients
during the year 1083;

(b) action taken on those com-

plaints; and

(e) whether action on some comn-
plaints received in 1882 or previous-
ly has also not yet been finalised?

The Minister of Health (Dr. Bushils
Nayar): (a) During the year 1983, 119
complaints were  received. The
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nature of these complaints were as
follows:

(i) Rude/indifferent be-

haviour. 27
(ii) Refusal/reluctance /

delay in making

domiciliary wisits, 20

(iil) Non-supply/delay in
supply of medicines 8

(iv) Time lag in attending
to patients, 27

(v) Non-compliance with
the patient's request to
refer the case to Spe-
clalist.” 5

(vi) Dissatisfaction arising
the results of treatment

received, 22

(vii) Absence from duty
for short period. 4
Total 119

(b) Enquiries were made into all the
complaints by deputing officers, where
necessary, to hold on-the-spot investi-
gations. Where procedural defects
were revealed, these were remedied.
In 25 cases the medical officers con-
cerned where warned and were also
transferred to other dispensaries. En-
quiries could not be conducted in 19
caseg as the medical officers had left
Government gervice and np specific
details were available and some of the
complaints had also been withdrawn.
78 cases were dropped after making
enquiries.

(¢) No.

Three-Paim Coln

324 Dr. Mahadeva Prasad: Will the
Minister of Flnante be pleased to
state:

(a) whether Government propose to
issue a new three-paisa coin in the
near future; and

(b) if so, the reasons therefor?
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The Minister of Finamce (Shri T,
T. Erishnamachari): (a) Yes.

(b) It is hoped that the issue of 3
Paisa coins will reduce the demand for
1 paisa coins, as with the exception
of one paisa, any fraction of a rupee
can be tendered in terms of 2, 3. 5 and
10 paisa coins. The minting of 1
paisa coins has been found to be un-
economical, as it has ceased to have
any intrinsic value, costs more than
its face value and takes up 40 per
cent of the Mints' capacity.

Quarters at Panchkuim Road, New
Delhi

325. Shri E Madhusudan Rao: Will
the Minister of Works, and Housing
be pleased to state:

(a) whether it is a fact that some
categorieg of quarters for Govern-
ment servants are being constructed
near Panchkuin Road, New Delhi;

(b) i so, the number of quarters
being constructed there and  their
categories; and

(c) when these quarters will be
ready for sllotment?

The Minlgter of Works and Housing
(Shri Mehy Chand Khanma): (a) and
(b). Yes. 720 type I quarters are be-
ing built for Class IV staff.

(c) 432 quarters have been com-
pleted and allotted. The remaining
288 are expected to be ready for
allotment in lots by the end of the
current year.

Quarters in Ramakrishnapura,
Delhi

New

328. Shri E, Madhusudan Rao: Will
the Minister of Works and Hoasing be
pleased to state:

(a) whe'her it ig a fact that a few
thousand staff quarters are ready for
occupation in  Ramakrishnapuram,
New Delhi and that no allotment has
3o far been made; and
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(b) if so, the reasons therefore and
when these will be allotted to Gov-
ernment servants?

The Minister of Works and Housing
(S8hri Mehr Chand Ehamna): (a), No.
Ag soon as the quarters are ready
and have been provided with electri-
city and water, they will be allotted.

(b) Does not arise.

Death Rate

327, Bhri E. Madhusadan Rao: Wil
the Minister of Health be pleased to
atate: .

(a) whether it is a fact that there
has been a substantial fall in the
death rate as a result of control over
digeases like T.B. and Malaria; and

(b) if so, the percentage of fall thus
made possible?

The Minister of Health (Dr. Sushila

Nayar): (a) Yes, particularly of
malaria.

(b) The mortality rate due to Tuber-
culosis before the new drugs were
introduced was about 200 per 1,060,000
of population every ycar. A survey
undertaken in Punjab villages recent-
ly hag shown that the mortality in the
rural parts was about 100 per 1,00,000
in a year. In Madanapalle area where
a community control of Tuberculosis is
in progress for the last 12 years, the
mortality has been shown to be about
20 per 1,00,000 populalion in a year.

2. Trend in malaria morbidity and
mortality is estimated on the basis of
proportional casc rate ie., the percent-
age of clinlcal malaria cases as com-
pared to all types of cases treated in
hospitals and dispensaries. Before the
initiation of any large scale malaria
pared to all types of cases treated in
India, the mortality in 1935 was esti-
mated to be 1 per cent. of the cases
which suffered from malaria and 075
per cent as reported in 1852, The
proportional case rate which wag 10.8
per cent. in 1938-54 was Teduced to
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023 per cent. in 1963-84 thus showing
a reduction by 085 per cent The
mortality from malaria is negligible
A death from malaria is extremely
rare now-a-days.

3. The death rate due to Small
Pox which was reported to be 1606
per 1,00,000 of population in 1850-51
came down to 9'59 in 1867-58 and has
been  further reduced tp 162 per
1,00.000 in 1963-64 due to the National
Bmall Pox Eradication Programme in
operation in the country.

Palal Oentral Bank

328. Shri Prakash Vir Shastri: Will
the Minister of Fisanoe be pleased to
refer to the reply given to Unstarred
Question No, 1112 on the 12th March,
1964 and state:

() whether the liquidation
ceedings of the Palaj Central
have since been completed;

pro-
Bank

(b) the total amount so far distribut-
ed amongst the depositors and the
percentage thereof to the total de-
posits;

(¢) ve amount that will be left with
the Liquidator after payment of the
third instalment of six paise in a
rupee; and

(d) when the final payment to the
depositors is likely to be made?

The Minister of Finance (Shri T
T. Krishaamacharl): (a) No.

(b) Rs. 4,84,50,118 amounting to
about 62% of the total deposits,

(e) and (d). As the lisbility on
account of income-tax from 1839 to
1963 has not been finally determined,
it ig not possible to estimate at this
stage the exact amount which may still
be available, after the payment of the
third dividend has been completed.
As misfeasance proceedings against
the directory are still in progress, it is
not alsp possible to indicatg when the
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final dividend is likely to bes paid
Efforts will, however, be made to de-
clare one or more additional dividends,
in favour of the depositors, ag A&nd
when the necessary funds are available
for thig purpose.

Bakaro and Durgapur Power Houses

[ Shri Mohammad Ellas:

329, { Shri Indrajit Gupta;
LSMIM Renu Chakravartty:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) the number of occasions on
which each of the three 76 MW new
generating units of the Damodar
Valley Corporation, Bakaro and
Durgapur went out of commission and
the reasons therefor; and

(b) what was the extent of shortage
in capacity due to such outage gnd
how the situation on each otcasion
was met and at what additional cost?

The Minister of OIrrigation and
Power (Dr. K. L. Rao): (a) The num-
bor of occasions on which the three
new 75 MW generating units had to"l:le
shut down since they were commis-
sioned is shown below: -

Bokard (fourth unit): 28 (upto
August, 1964).

Durgapur (first unit): 22 (upto
July, 1864).

* * Durgapur (second unit); 23 (upto
July, 1964).

of the shortage
in capacity due to the out-
ages has not been assessed pre-
cisely. The shortage was met by
boosting up the other D\'{: thermal
and hydel units, by importing power
from Sindri and the Rihand Dam Pro-
ject on an exchange basis and by re-
sorting to load shedding on & few
occasions. No additional cost wu

involved, 13

(b) The extent
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Tenugha: Dzi, .
Shri Mohammad Elias;

Shri Indrajit Gupta:
{ Shrimatl Renu Chakravartty:

330,

Will the Minister of Irrigation amd
Power be pleased to state whether it
is a fact that the Bihar Government
will construct the Tenughat Dam on
the Damodar River instead of the
Damodar Valley Corporation and it
s0, the reasons therefor?

The Minister of - Irrigation and
Power (Dr. K. L. Rao): Yes Propo-
sals for the reorganisation of the
Damodar Valley Corporation are
under consideration and in this con-
text it was considered desirable to
entrust the execution of the Tenughat
Dam to the Bihar Government in
whose jurisdiction the project site is
situated,

International Monetary Fund

331, Shri Tan Singh: Will the Min-
ister of Finance be pleased to state:

(a) the main resources nf Inter-
national Monctary Fund and the ex-
tent of India's contribution towards
it;

(by whether it has been decided to
increase existing resources,of the
fund; and

(¢} the financial implications of
such increase on India?

The Minister of Finance (Shrl T. T.
Krishnamachari): (a) The main re-
sources of the IMF are the capital
subscriptions—called quotas—of the
individual countries and its invest-
ment income. Out of a total quota
holding of 156148 million US.
dollars, India's share amounts to 800
milllon U.S. dollars as on 30th April,

1964,

(b) and (c). Various proposals are
under consideravion of the LMF., but
no decisions have been taken
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12,00 hrs,

CALLING ATTENTION TO MATTER
“OF URGENT PUBLIC IMPORTANCE

'CORRUPTION IN GONDA ELECTIONS

Shri 5. M, Banerjee (Kanpur): Sir,
T call the attention of the Minister of
Law to the following matter of urgent
public importance and I request that
Jhe may make a statement thereon:

“The judgment of the Election
Tribunal nullifying the election
-of the Member of Lok Sabha from
Gonda constituency and bringing
-out serious charges of corruption
in the said election”.

The Minister of Law (Shri A. K.
.Bemn): At the General Elections held
in 1962, Shri Ram Ratan Gupta was
declared elected to the Lok Sabha
from Gonda Parliamentary Con-
stituency in the State of Uttar Pra-
.desh, The result ot the election was
declared after a recount of votes, Shri
N. Dandekar, one of the candidates in
the election, filed an Election Petition
calling in question the election of
Shri Ram Ratan Gupta on varlous
grounds, The Election Tribunal,
which tried the Election Petition, held
ithat 2166 ballot papers were tampered
with be.ween the first count and the
recount. According to the Election
“Tribunal, 1930 votes which were count-
ed as va'id in favour of Shri N.
Dandekur in the first count were Im-
properly rejected on the recount as
a result of {ampering and that all
these 1830 votes excepting two ought
to have been counted as valid votes
in favour of Shri N, Dandekar. Simi-
‘Jarly, the Election Tribunal held that
238 wotes polled in favour of Shii Ram
Ratan Gupta ought to have been
deducted from the votes which were
counted in favour of Shri Ram Ratan
Gupta, and they were rightly reject-
ed in the first count. But they were
tampered with after the first count
in order to validate them and were
counted as valid at the recount. In
‘wiew of these findings, the Election
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Petition filled by Shri N. Dandekar
was allowed, the election of Shri Ram
Ratan Gupta was declared void and
set aside and Shri N. Dandekar was
declared to have been duly elected.

In the course of its judgment, the
Election Tribunal observed that Shri
C. M, Nigam, the District Magistrate
of Gonda, who was the Returning
Officer for the Constituency was
instrumenta] in bringing about the
success of Shri Ram Ratan Gupta at
the election by corrupt contrivance.
The Eelection Tribunal also mention-
ed five other officers as having been
involved in this affair, namely,

1. Shri R, B, Johri, District Election
Officer, Gonda.

2. Shri A S, Misra, Assistant Re-
turning Officer, Gonda, East and
Gonda West Segments.

3. Shri Krishna Madho Saran,
Treasury Officer, Gonda,

4. Shri Kali Chander Johri, Nazir,
Collectorate, Gonda.

5. Shri Magbool Hussain, Election
Inspector, Gonda.

The Election Tribunal further ex-

pressed the on.nion that this was a
fit case for inguiry under section 137
of the Representation of the People
Act, 1951, against Shri Nigam and the
above-mentioned filve officials, There
is, however, the following observation
in the judgment regarding Shri
Nigam:

“He was instrumental in bring-
ing about the success of Shri Ram
Ratan Gupta Respondent No. 1
by corrupt contrivance and the
quid pro quo was his promotion
as Commissioner of Faizabad in
November 1982 after the election,
although he was previously super-
seded”.

The Government of Uttar Pradesh
was not a party to the proceedings
nor was it heard before thls obsera-
tion was made.
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The Election Tribunal has also held
that Shri Nigam, the Returning Offi-
cer, violated rule 80 of the Conduct
of Election Rules, 1881, by designedly
and illegally refraining from com-
pleting the counting of votes by con-
tinuous counting and by failing to
keep the ballot papers in safe custody
and that there was breach of the
official duty on the part of Shri Nigam
which resulted in tampering of the
ballot papers,

On the basis of the findings ond
observations of the Election Tribunal,
the Election Commi has decided
to cause necessary inquiries to be
made with a view to considering
whether prosecution ghould be insti-
tuted against all or any of the above-
mentioned six officials for offences
under section 128 (doing acts for
furtherance of the prospects of the
election of a candidate), section 134
(breach of official duty in connection
with elections) and section 136
(tampering with ballot papers) of the
Representation of the People Act,
1951.

The Government of Uttar Pradesh
has already initiated disciplinary pro-
ceedings against Shri Nigam and has
placed him under suspension.

Shri 5. M, Banerjee: After the pro-
nouncement of the Election Tribunal
and after the thoughtless statement
of the Chief Minister of Uttar Pra-
desh. .

Mr. Speaker: Order, order. He
should not say that.
Shri Nambiar  (Tiruchirapalli):

“Improper” statement.

Shrimatjy Renu Chakravarity (Bar-
rackpore): Mrs. Kripalani says that

she agreed that it was not a well-
prepared statement.
Mr. Speaker: Then he can quote

her. If she has admitted that, then
that might be quoted.

SEPTEMBER 10, 1964

Gonda Elections 898

Shri 8. M. Banerjee: Only because
she has admitted it, I quote. Then,
Shri Lal Bahadur Shastri, the Prime
Minister, and his Cabinet colleagues.
it is reported, took a grave view of
the disclosures made by the Election
Tribunal .

8hri K. D, Malaviya (Basti): We
are not able to hear; he is not audible.
Will he kindly speak on the mike?

Mr, Speaker: There is something
wrong with hig throat, perhaps.

8hrj 8. M. Banerjee: I am choked
with emotion.

Mr. Speaker: Probably he has
strained himself too much,

Bhrimati Renu Chakravartty: It is
the cumulative effect!

Shri 8. M. Banerjes: The Prime
Minister and his colleagueg toock a
grave view of this Judgement of the
tribunal and it is said in th> news-
papers that since the statement made
yesteday, that js, on the 5th by the
Uttar Pradesh Chief Minister, Shrimati
Sucheta Kripalani, does not agree
with that information about the com-
duct of the official censured by the
tribunal, the Prime Minister sent for
all the relevant records before taking
any further action in the matter.
Then the report sayg that the Chief
Election Commissioner went in Uttar
Pradesh and so on. I would like to
know whether the Central Govern-
ment, especially the Home Minister
who is out to root out corruption, is
interested in setting up a Commission,
a high-power Commission, to enquire
into these affairs, which include the
ex-Chief Minister of Uttar Pradesh;
it has ecome out that everything was
done with the conmnivance of Shri
C. B. Gupta.

Mr. Speaker: The question is whe-
ther the Government has any inten-
tion of setting up a tribunal to en-
quire into the matter. (Interruntion)
Order, order. The only relevant
question here is whether the Govern-
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ment has any intention to set up a
tribunal.

Shri Maurya (Aligarh): Did he
have telephonic talk with Shri Nigam,
before the recount? There is evi-
dence to this fact before the Election
Tribunal.

Mr. Speaker: Order, order. He
cannot deliver a speech now, He is
not allowed to do so. He might re-
sume his seat. A question has been
put and that has to be answered; let
that be answered first,
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Shri A. K. Sen: As the hon, House
will recall, I have read out from the
Judgement itsclf which shows that an
enquiry under section 137 of the Rep-
resentation of the People Act, should
be initiated by the Chief Election
Commissioner and he has already
done so,

As 1 have said, there is no benefit
in having multiplicity in the matter.
The Chief Election Commissioner will
no doubt take into consideration all
the facts and also the allegation of
any political influence being brought
on the Returning Officer,

Shri S. M. Banerjee: My question
has not been answered. After the
pronouncement of the judgment and
the statement of the Chief Minister,
have the Prime Minister and his
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Cabinet colleagues decided to have an
impartial enquiry into the whole
affair—that is my question. The
Prime Minister is here; he can an-
swer.

Mr. Speaker: The hon, Minister
says that the Election Commissioner
has initiated proceedings to make an
enquiry. The Government does not
think that there ought to be another
enquiry as that would be duplication
of proceedings.

Shri 5. M. Banerjee: I want to-
know whether the Chief Election
Commisioner, while making the en-
quiry, will take into account the fis-
siparous role of the ex-Chief
Minister?

Mr. Speaker: That would also in-
clude finding out if any  political
ininfluence has been exercised in
compelling the Returning Officer.

Bhri 8. M. Banerjee: The Election
Commissioner cannot go into political
mattera,

Mr. Speaker: Government
intention of setting
enquiry.

has no
up another

Shri Hari Vishna Kamath (Hosh-
angabad); Do the Government and
the Election Commission fully realise
that in a parliamentary democracy,
if the sanctity of the ballot is not kept
inviolate, the ballot will per force
yield place to the bullet....

Mr. Speaker: Does he want to stop
those who are interrupting him or
those who are cheering him?

Sbrl Harl Vishan Kamath: [ want
the Minister to be attentive and hear
me. And, is it a fact that the then
Prime Minister, Shri Jawaharlal
Nehru wrote, according to certain
excerpts recently read by the Chief
Minister of UP, to the Government
of W.P. at that time, suspecting tam-
pering with ballot papers in Gonda
constituency election and if so, why
was not any serious action taken on
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that letter of the late Prime Minister,
Shri Jawaharlal Nehru, and is the
action taken now  against Shri
Nigam, .

Mr. Speaker: If there are so many
questions, there will be confusion.
If he puts one question, he may get a
‘precise answer.

Shri Hari Vishnu Kamath: Do the
'Government fully realise that in a

parliamentary democracy, if the
sanctity of the ballot is not kept
inviolate, the ballot will per force

yield place to the bullet and why was
‘not any serious action taken on the
letter of the late Prime Minister, Shri
Jawaharlal Nehru? This coacopho-
nous cachinnation is most untimely.
‘[hey are laughing even at this mur-
der of democracy.

Shri A. K. SBen: Government is
second to none in their devotion to
the cause of upholding the sanctity
of our elections.

Mr, Speaker: What about the letter
of Shri Jawaharlal Nehru? Has any
action been taken on it?

Shrl A. K. Sen: The present Prime
Minister, who wag Home Minister then,
and our late Prime Minister were
apprised of the allegations concern-
ing this election. I met the late
Prime Minister and informed him my-
self. 1 went to the present Prime
Minister with the Chief Election
Commissioner. These allegations
were communicated to both the
present Prime Minister and the late
Prime Minister by the Chief Elec-
tion Commissioner and by myself.
Thereupon the late Prime Minister
had written a letter informing the
Chirf Minister of UP. about the
serious allegations which have been
made and expressing his concern. The
reply has already been published in
U.P. by the Chief Minister of UP, in
which the predecessor of the present
Chief Minister had written to our
late Prime Minister that he was very
.concerned himself and if there has
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been any tampering with the election,
it must be looked into carefully and
the guilty must be punished. I do
not recollect the exact words. The
letter is there. But he said that under
the law he was advised that the
forum for having this matter deter-
mined would be the Election Tribu-
nal which was set up immediately and
all these allegations have been
enquired into, The appointment of
an impartial Election Tribunal shows
the Government's determination to
set up a really impartial tribunal to
enquire into this matter, and the
speed with which proceedings have
been initiated against the persons
who have been mentioned in the
judgment of the Election Tribunal
also shows the Government's concern
in the matter to punish those against
whom suspicion has been cast. But
the hon. Member will agree that in
a democratic set up it must proceed
according to the procedure laid down.

Shrl Hari Vishnu Eamath: May
1 request you, Sir, in view of the
gravity of the matter, to direct the
Government to lay on the Table of
the House the letters to which he has
been referring—the letters of Shri
Jawaharlal Nehru—because I read
from the papers that they were laid
on the Table of the U.P. Legislatures?

Shri A. K. Sen: They have already
been published.

Shri Harl Vishnu Kam#ath: Let them
be laid on the Table. We have not
seen them in the papers at all. Where
have they been published?

Shrl A. K. Sen: They have been
published in all the papers.
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12.17 hre

QUESTIONS IN RESPECT OF CALL

ATTENTION STATEMENT RE: SUS-

PENSION OF IAC SERVICES LAID
ON THE TABLE ON 9-9-1084

Mr. Speaker: [ shall now allow
questions on the Calling Attention
Notice which was taken up yesterday
and a statement was laid on the
Table,

Shri Harish Chandra Mathur:
(Jalore): Wil the hon. Minister for
Civil Aviation be pleased to say what
is the estimated loss from the curtail-
ment of these services per day and
whether this loss is only due to the
attitude of the pilots or because the
whole of the upper administration in
the undertaking is in disarray and
there have been other reasons of not
giving overhauling time and main-
tenance of Caravelles ete.

"The Minister of Civil Aviation
(Shri Eanumgo): The anticipated
loss due to the cancellation of ser-
vices has not been calculated and I
am not prepared to apportion blame
between the management and the
strikers for the dislocation of services.

Shri Harish Chandra Mathur: What
are the maladies which have been
flogging this undertaking? He should
be able to give us some information.
After all, it has not been dropped
from heaven. There seems to have
been trouble in this undertaking for
such a long time past. All the pa-
pers have been mentioning about it.
The Minister who is giving whole
time attention to it should be able to
enlighten the House on this point

Shrl Kanungo: I have described it
in the statement.

Some hon. Members rose—
‘Mr. Speaker: Shri Mukerjee,

Shri Thirumala Rao (Kakinada):
May I know whether the Ministry
romes in between the management and
the workers?

Suspension of IAC Services 9o4

Mr. Speaker: 1 have called Shri
Mukerjee.

Shri H. N. Maukerjee (Calcutta
Central): In view of the pilots doing
very responsible work which entails
a great deal of potential danger to
them as well as to the passengers
they carry, may I know why it is
that such a long time has elapsed
before sympathetic discussion could
properly be conducted with these
very responsible officials of the
country and an arrangement arrived
at by which all this kind of difficul-
ties and disturbances could have been
avoided?

Shri Kanungo: While the matter
was under discussion the pilots took
action unilaterally.

Shri Nath
not true,

Pal (Rajapur): That is

Shri Kanungo: Of course, the
management was at fault because
from July 1863 they did not pursue
the matter to discuss it.

Shri Hanumanthailya (Bangalore
City): He is now apportioning the
blame.

Shri Nath Pal: Mr. Speaker, the
Minister in reply to an earlier ques-
tion put by Shri Mathur assured you
that he is not prepared to apportion
blame. In the very next statement
he is saying that action was precipi-
tated by the pilots, May I know what
is the kind of treatment that is shown
to us? Once he is saying that he is
not prepared to apportion blame and
then he is actually doing it. How
does he reconcile the two?

Shri Kanungo: I am merely repeat-
ing what I have mentioned in the
statement.

Bhri Nath Pal: How do you recon-
cile the two statements?

Shri Prabhat Kar (Hooghly): So far
as the grievances of the pllots are con-
cerned, the international rules which
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[Shri Prabhat Kar]
are applicable to them are not applied
in India. Knowing fully well as we
do the responsibility of pilots in car-
rying passengers in the air, may 1
know why steps were not taken to
implement those rules?

Shrl Kanungo: There is no inter-

national law on the subject. (Inter-
Tuptions).
Shri Mohammad Elias (Howrah):

‘The Minister says there is no inter-
national law. But the question was
about the implementation of an in-
ternational rule.

Mr. Speaker: The question, as 1
understood, is, there are international
rules governing the conditions of
service of pllots and it is the griev-
ance of the pilotg that those rules have
not been applied to Indian pilots. He

wants to know why it has not been
done,

Shri Prabhat Kar: He has ad-
mitted that rule in the state-
ment,

Now he says there is no law.
I do not know whether he has read
his own statement.

Shrl Kanungo: There is no law on
the subject (Interruptions).

Mr. Speaker: Order, order. The
question has been put. Let him
answer it, He is answering Hon.
Members should have patience.

Shri Kanungo: The rules of the
Directorate of Civil Aviation in India
is that the maximum flying hours per
month should be 125. It varirgs from
country to country. The limitation
per day and per week has to be
negotiated. As I have said in the
statement, one of the officers of the
Corporation and the pilots came to
a certain agreement which was
ratified by the Corporation. It was
given g trial. None the less, it was
found that it is unworkable. There-
fore, fresh negotiations were started.
It did not result in any agreement.
Therefore, the matter has been refer-
red to a tribunal. In the meantime,

not
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as 1 have said in the statement, some
evidence is forthcoming that the
pilots are inclined to review the mat-
ter in discussion with the Government.
Accordingly, they have been called for
Aviation Department,

Shri Nath Pai: Mr. Speaker, am 1
not entitled as a member to follow
what the hon. Minister says? While
I have no right to ask a question—I

know that—I have the right to follow
what he says.

Mr. SBpeaker: He is using another
device to put a gquestion.

Shri Nath Pal: Do I not have the
right to seek your help and guidance
if 1 do not follow what the Minister
says. 1 do not know where the tribu-
nal butts in, when the promise
given by Shri Raj Bahadur to the
Lok Sabha was the appointment of &
Commission. The dispute is still
pending because the Government has
fallen back on its promise to appoint
a Commission.

Mr. Speaker: That question can be

picked up by some Member who fol-
lows.
Nair (Ambala-
puzha): Has the hon. Minister per-
sonally satisfled himself that all
efforts for direct negotiated scttle-
ment of the dispute were exhausted
by the management? If not, why
has he taken recourse to the dilatory
process of national tribunal?

Shri Vasudevan

Shrl Kanungo: Because, under the
law, when conciliation fails there is
no other alternative except to refer
the dispute to s tribunal. But that
does not prevent the partles from
coming to an agreement in the mean
while. As I have said just now, at
the moment Government is asking

the pilots to discuss the matber with
it.

Shri P. R. Chakravertl (Dhanbad):
Apart from the merits of the ques-
tions, may I know if any arrange-
ments were made to provide relief



‘907  Suspension BHADRA 19,

crew for the convenience of the pas-
sengers and, if so, how was it that
on the 23rd August the plane bound
for Madras wag delayed by 8} hours
to give twelve hour rest to the
-Crew?

Shri Kanungo: Because these dis-
ruptions occurred, the Government
directed the Corporation to curtail
the services to what they could de-
finitely maintain.

Shri 8. M. Banerjee (Kanpur): 1
would like to know whether there is
any apparatug to deal with the em-
ployees' problems, specially of the
pilots, existing in the Corporation, if
not, whether the assurance given by
Shri Raj Bahadur for setting up a
commission will be respected by this
Government.

Shri Kanumgo: There are the nor-
ma] labour laws for settlement of dis-
putes. By a judgment of a tribunal
in 1958, pilots have been classified
as workmen. .

Shri 8. M, Banerjee: He does not
follow the question.

Mr. Speaker: The question is that
the earlier Minister gave an assur-
ance that he will appoint a commis-
sion; whether the Government thinks
that it would follow up and fulfil
that assurance and discharge its obl-
gation or that does not stand at all

Shri Kanungo: At the moment, not.
1 have placed a statement on the
Table of the House, 1 suppose, three
days ago on that jssue. You cannot
have two concurrent enquiries in the
same matter.

Shri Nath Pal: Is there no sanctity
of ministeria] promises?

The Prime Minister and Minisier
of Atemic Energy (Bhri Lal Bahadur
Shastri): 1 must say that I am mnot
tully aware of the details of the as-
surance given by Shri Raj Bahadur.

1886 (SAKA)

Under the law, 1 think, the recom-
mendations or the decisions of the
tribunal are binding on Government;
in the case of a commission, it might
not be so. But what I want to stress
is that besides the tribunal the Gov-
ernment, the Civil Aviation Minister
as well as the Finance Minister, are
taking personal interest in the
matter and they will be discussing
their demands, difficulties etc. with
the pilots themselves. I think, that
is the best procedure and, 1 hope, it
would produce better results. There-
fore, I would beg of hon. Members
to wait for that talk or discussion.

Maharajkumar Vijaya Ananda
(Visakhapatnam): May I know. . . .
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Mr. Speaker: No. I would not allow
any hon. Member whose signature Is
not there.

Maharajkumar Vijaya Anpanda: It
is very extra-ordinary; it happened
last night.

Mr. Speaker: Whatever it might
be, I am not going to transgress the
rules.

Shr| Jashvant Mehta (Bhavnagar):
What is the reaction of the Govern-
ment regarding the version of the
Indian Commercial Pilots' Associa-
tion that on July 22 the Indian Air-
lines Corporation revoked the clauses
of agreement and unilaterally with-
drew its enforcement?

Shri Kanunge: That refers to an
agreement between an officer of the
Corporation and the Pilots' Associa-
tion in 1963, It was tried and was
not found workable.

S8hri Hem Barns (Gauhati): Apart
from the fact that the demand of the
air pilots for duty and flight time
limitations is legitimate, because this
demand is made according to the
rules of the International Federation
of Airline Pilots, may I know
whether the attention of Government
is drawn to the statement made by
the Indian Commercial Pilots’ Asso-
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[Shri Hem Barua]

ciation to the effect that the sudden
disruption of air flights is car.. oy
bad planning of departure schedules,
over-utilisation of existing planes
and insistence on operating unecono-
mic routes? These are the allegations
that are made by them.

Mr. Speaker:
answer come.

Yes, now let the

Shri Hemm Barua: May 1 know
whether the Government . ..

Mr. Speaker: His question has not
Yyet come.

Shri Hem Barua: Now comes the
main question. These are the allega-
tiong made.

Mr. Speaker: No allegations should
be made. The question should be
put.

Shri Hem Barua: | am not making
the allegations. This is a very specific
question. I just want to know whe-
whether the Government, instead of
throwing the blame at the door of
Indian pilots, have tried to enguire
into these serious allegations made
by the responsible body or not.

Bhri Eanungo: 1 have noticed these
allegations in the press. I am mnot
going to express an opinion on that.

An Hom. Member: Why?

Shr{ Hem Barua: I do not want any
opinion from this Minister who is
useless. 1 just wanted to know
whether the Government {s prepared
to enquire into the allegations or not.
(Interruption),

Mr. Speaker: Order, order. He will
kindly resume his seat mnow. The

Prime Minister has told that they
are going to have negotiations with
the pilots. At this moment there

ought not to be any excitement which
might rather obstruct these negotia-
tions.
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S8hri Hem Barua: There have been
a series of negotiations by the Minis-
try but the negotiations have failed
and collapsed because of the instran-

sigence of the Ministry.

Mr. Speaker: Let them have those
negotiations. Papers to be laid on the
Table.

Shri Shivaji Rap S. Deshmukh
(Parbhani): Sir, I rise on a point of
order. Is it in order for the hon.
Member to say that a particular Min-
ister is useless?

The Minister of State in the Min-
istry of Rallways (Dr. Ram Subhag
Bingh): That is wrong.

ot wrmet (fgmre) - weww Ay,

wreaw wEnd : & ard ¥ fag s
f werC W ag g WRy § fEouw
F o Afew famr o 3w W= ogwT,
At & gawr T A g

1 TR WY IHET A=W A R,
Ffe B0 A AT g

womw wgRY ;W de a1 | ag
w1 afow & 5 v mg v
Afea & Wi ag auW s Ia oo
T faeet ofg?, @t ag 9eh wmw
q % 1 T Ag TRA R g o fE
IEE A1 B FOW F FEAn A
A wg T § 1 WX O ®AN fE
Jedr we@ A, ar fex ag e
¥ 3% § = ¥y for gy Ao w1 faan
T | W At JETE agE g T g
wE A oaw ¥ awaR A 3w
fraT & I IEE ST &7 o
e f I T g fE g g aw
waaNIMTmE g TS e
fors 7 &, Ag g AU EFUT ) TEET
fors &1 T 1 W 3T AT dmy
oz vaaw & A W W e T e
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A& wFar

ot avm ;& &t wie o off g,
afe 3w fawa aga awr &0

oW WERE W 43T AEd
pat W WL 9w Wiy, gAY

& T W F O
(Interruptions). I have requested th:
hon. Member to sit down.

Y wrrat : & & Iy AT wEa
or, 7O gt A A3 §. L.

Shri Shivajl Rao 8. Deshmuokh: On
e point of order, Sir. The hon. Min-
ister is a responsible menibzs of the
Council of Ministers who enjoys the
confidence of the House. It amounts
to the contempt of the House to nam.
a particular Minister ag useless.

Mr. Speaker: There is no contempt
of the House. But I might remind
hon. Members that in excitement
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they should not use such words that
might show disrespect to another
Member. By respecting each other,
we respect the whole House. If we
do not respect another Member, that
disrespect is shown to the whole
House, Rather, we bring ourselves
to ridicule, What would others think
if such phraseology is used inside the
House? We should avoid such words.
‘We ought to be more careful.

Shri Nath Pal: T fully endorse your

i in this matter. But so far as
I have followed, unless I have mis-
heard my colleague, what Shri Hem
Barua purported to say was that the-
reply was thoroughly useless. 1 do
not think—whatever his real opinion
may be—he ever said that the hon.
Minister wag usgeless.

Bhri Shivaji Rap 8. Deshmukh: He
said the hon. Minister was useless.

Mr. Speaker: If he has said, then-
the hon. Member agrees with me.

Shrimatl Benu Chakravarity (Bar-
rackpore): 1 would respectfully sub-
mit to you that Ministers also should
earn our respect. [ feel that the ans-
wers which are given are not com-
plete, and even the things in thewr
briefs are not read.

Mr. Bpeaker: My difficulty ig this.
Certainly, when the answers are mot
precise or the questions are not to the.
point, on both these occasions, I
feel myself in difficulty. Therefore,
1 have to repeat that request of mine
again and again, I would certainly
urge hon, Ministers to be nrecis: in
their answers, to be straight in their
replies and to give as much informa-
tion as may be possible.

Shri Hem Barua: And show a little
bit of intelligence also.

Mr. Speaker; But I become help-
less when the questions are involved,
and long-dravn and contain imputs-
tions, inferences, defamations and
all kinds of things. Therefore, !et us
start together from all sides. . .
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Shrl Hem Barua: Would you not
congratulate Members who come pre-
pared and pJt very specific and nice
questions and very studious questions
and all that? Or would you congra-
tulate Ministers who do not come
prepared to the House and who throw
rubbish on Members. ...

Mr. Speaker: Order, order. There
ought to be a limjt to that. 1 object
to that word.

An Hon. Member: Expunge it.

Mr. Speaker: 1 must congratulate
the Members who come prepared,
but sometimes, they are over-pre-
pared and cause much worry and
anxiety and unnecesary trouble to
the House,

Shri Hen Barua: If the House
thinks like that. T am sorry. But the
Members do not want to create that
unnecessary aimosphere.

1237 hrs.
PAPERS LATD ON THE TABLE

NoTIFICATION UNDER COMPANIES AcT

The Minister of Planning (8hrl B.
R. Bhagat): I beg to lay on the Table
a copy of Notification No. GSR, 853
dated the 13th June, 1084, under sub-
section (3) of section 820A of the
-Companies Act, 1956, [Placed in Lib-
rary. See No. LT-3035/64].

MEMORANDUM  AND ARTICLE OF ASS0-
CIATION oF JANPATH Horkrs Lip,

NOTIFICATION UNDER REQUISITIONING
AND ACQUISITION OF IMMOVABLE PRO-
PERTY ACT

The Minister of Works and Hous-
ing (Shri Mchr Chand Khanna): I
beg to lay on the Table a copy each
.0f the following papers:-

(i) Memorandum and Articles of
Association of the Janpath
Hotels Limited. [Placed in
Library. See No. LT-3038f
84].
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(i) (a) Notification No. SRO.

2519 dated the 3rd  August,
1857, under sub-section (2)
of section 17 of the Requisi-
tioning and Acquisition of
Immovable

Property Act,
1952
(b) Statement explaining the
reasons for delay in laying
the above Notification.
[Placed in Library. See No.
LT-3037/64].

Devnr DzvELOPMENT AUTHORITY (PRE-
PARATION OF ANNUAL ACCOUNTS)
RuLes

CERTIFIED ACCOUNTS OF DELHI DEVELOP-
MENT AUTHORITY TOGETHER WITH
AUDIT REPORT THEREON,

The Deputy Minister in the Minis-
try of Irrigation and Power (Shn
Shyam Dhar Misra): On behalf of
Dir. Sushila Navar, I beg to lay on
the Table a copy each of the follow-
ing papers:=-

(i) The Delhi Development
Authority (Preparation of
Annual  Accounts) Rules,
1964, published in Notifica-
tion No. GSR. 917 dated the
10th June, 1964, under sec-
tion 58 of the Delhi Develop-
ment Act, 1857, [Placed in

Library. See No. LT-3038/
64].
(il) Certified Accounts of the

Delhi Development Authority
for the year 1962-63 together
with the Audit Report there-
on, under sub-section (4) of
section 25 of the Delhi Deve-

lopment Act, 1957, [Placed in
Library. See No. LT-3038/
64].

ANNUAL RePorT oF PERMANENT INDUS
CoMMISSION

Shri Shyam Dhar Misra: On behalf
of Dr. K. L. Rao, I beg to lay on the
Table a copy of Annual Report of the
Permanent Indus Commission for the
year ended 31st March, 1984, [Placed
in Library. See No. LT-3040/64].
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Norirications uUnNpER CENTRAL Excises (xvili) G.S.R, No. 1017 dated the 18th

AND SALT Act, Customs Act, Com- July, 1964,
PULSORY DrPosIT SCHEME ACT:  (xix) G. S. R. No. 1040 dated the
Bencal Fiwawce (Saies Tax) Acr, 25th July, 1064,

Grer-TAX  ACT, EXPENDITURE-TAX

Act, EsTATE DUTY Acr, Incomr-tax (X% if‘n tNgb;‘o“ dated the 108
Act, CoMPANIES (PROFITS) SURTAX  August, :
Act, anp Super-Prorrrs Tax Acr. (xxi) G.S.R. No. 1088 dated the Ist

August 1964,
Shri B. R. Bhagat: [ be lay on .
the Table: e (xxii) G.S.R. No. 1080 dated the last
) August, 1964

(a) a copy each of the following
Notifications under section 150 of the (xxiii) G.S.R. No. 1080 dated the lst
Customs Act, 1962 and section 38 of August, 1064,
the Central Excises and Salt Act, 1944, (xxiv) G.S.R. No. 1081 dated the Ist
making certain further amendments to August, 1064, )
the Custorns and Central Excise Duties (xxv) G.S.R. No. 1112 dated the Bth

:l;?;)c_m Drawback (General) Rules, August, 1964.
-(i} G.S.R. No. 773 dated the 23rd  (xxvi) G.SR, No. 1113 dated the 8th
Ma;'( " 1064, August, 1964,
(i) GSR. No. 795 dated the 30th [Piaced in Library. See No. LT-
May, 1964. 3041 64].
(iii) G.S.R. No. 798 dated the @0th (b) a copy cach of the following
May, 1964. Notifications under section 168 of the
i Customs Act, 1962 and section 38 of
S.R. No. 787 dated 30th
O o s, dated e 0N e Central Excises and Salt At
! . 1944: —
G.S.R. No. 788 the 30th
O Gy 100 o (i) GSR. 1002 dated the Iet
& August 1964,
i) GS.R. No. 780 ted the 30th !
ey e T it (i) GSR. 1114 dated the Bth
N August, 1064,
(vii) G.5.R. No. 800 dated the 30th !
May, 1064. [Placed in Library. See No. LT-
(viii) GSR. No. 871 dated the 20th s
June, 1864, (c) a copy each of the following
ix) G.S.R. No. 872 dated the 20th Notifications under section 388 of the
R Tl ¢ Central Excises and Salt Act, 1944:—
- (1) The Central Excise (Sixth
(x) ?if. ll\;g'i 873 dated the 20th ndment) Rules 1964,
g _ lished in Notification No.
(xi) (;.S.R, I:;‘ 874 dated the 20th G.SR. 779 dated the 23rd May,
. une, 1864. 1964,
s | e AT (ii) The Central Excise (Seventh
une, 1984, Amendment) Rules, 1964,
¢xiii) G.S.R. No. 941 dated the 4th published in Notification Na.
July, 1964, G.SR. 989 dated the 1lth
{xiv) G.S.R. No. 984 dated the 11th July, 1064,
July, 1964, (iii) The Central Excise (Eighth
(xv) G.S.R. No. 1014 dated the 18th Amendment) Rules, 1964, pub-
July, 1084, lished in Notification No.
(xvi) G.SR. No. 1015 dated the 18th 35-3 1093 dated the 1ot
July, 1964, ugust, 1964,
{xvii) G-S.R, No. 1016 dated the 18th [Placed in Library. See No. LT-
July, 1964, 3048 /64).



917 Papers
|Shri B. I, Bhagat]
td) u copy each of the following

Nuotifications under section 159 of the

Customs Act, 1962;—

(i) G.S.R, No. 774 dated the 23rd

May, 1964.
(ii) G.S.R. No. 776 dated the 23rd
May, 1864.
(iii) G.S.R. No, 801 dated the 30th
May, 1964.
(iv) G.S.R. No. 802 dated the 30th
May, 1964.
(v) G.S.R. No. 803 dated the 30th
May, 1864.
(vi) G.S.R. No. 804 dated the 30th
May, 1864,
(vil) G.S.R, No. 805 dated the 30th
May, 1964.
(viil) G.5.R. No. 830 dated the 6th
June, 1964. .
(ix) G.S.R. No, 832 dated the 6th
June, 1964.
(x) G.S.R. No. B33 dated the 6th
June, 1964,
(xi) G.SB.R. No, 852 dated the 18th
June, 1964,
(xil) G.S.R. No. 875 dated the 20th
June, 1964,
(xiii) G.S.R. No, 802 dated the 27th
June, 1964,
(xiv) GSR. No. 803 dateq the 27th
June, 1964.
(xv) G.S.R. No. 804 dated the 2Tth
June, 1064
(xvi) G.S.R. No. 807 dated the 27th
June, 1064,
(xvii) G.5.R, No, 952 dated the 30th
June, 1964,
(xvili) G.S.R. No. 9563 dated the 30th
June, 1964,
(xix) G.S.R, No. 983 dated the 1lth
July, 1964
(xx) GSR. No. 1004 dated the 11th
July, 1964
(xxi) G.S.R, No. 1009 gated the 18th
July, 1984,
(xxil) G.S.R. No. 1010 dated the 18th
July, 1964.
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(xxiii) G.S.R. No. 1011 dated the 18th
July, 1964,

(xxiv) G.S.R. No. 1012 dated the 18th
July, 1964

(xxv)} G.S.R. No, 1013 dated the 18th
July, 1964,

(xxvi) G.S.R. No. 1048 dated the 25th
July, 1964,

(xxvii) G.S.R. No, 1085 dated the Ist
August, 1964.

(xxviii) G.S.R. No. 1086 dated the 1st
August, 1964,

(xxix) G.S.R. No. 1115 dated the Bth
August, 1064
[Placed in Library, See No. LT-
3044(64].

(e) a copy each of the following
Notifications under section 18 of the
Compulsory Deposit Scheme Act,
1963: —

(i) The Compulsory Deposit
(Income-tax payers) Second
Amendment Scheme, 1964,
published in Notification No.
G.S.R. 927 dated the 24th
June, 1964.

(ii) The Compulsory
(Income-tax payers) Third
Amendment Scheme, 1064,
published in Notification No.
G.5.R. 1157 dated the l4th
August, 1964.

[Placed in Library, See No. LT-
3046 /64].

(f) a copy each of the following
Notiflcations: —

(i) Notification No. F. 4(33)[62
Fin(E) published in Delhi
Gazette dated the Tth May,
1964, making certain further
amendment to the Delhi Sales
Tax Rules, 1851, under sub-
section (4) of Section 28 of
the Bengal Finance (Sales
Tax) Act, 1941, as in force
in the Union Territory of

Deposit

Delhi.

[Placed in Library, See No. LT-
3048/64].

(il) The Gift-tux (Amendment)

Rules. 1964 published in Noti-
fication No. G.S.R. 928 dated
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Table
the 26th June, 1864, under
sub-section (4) of section 46
of the Gift-tax Act, 1058,

[Placed in Library, See No, LT-

3047,64].

The Expenditure-tax (Amend-

ment) Rules, 1964, published

in Notification No. G.S.R. 920

dated the 26th June, 1964,

under sub-section (3) of sec-

tion 41 of the Expenditure-tax

Act, 1957,

[Placed in Library. See No, LT-
3048(64].

(iv) The Estate Duty (Second
Amendment) Rules, 1064,
published in Notification No.
G.S.R. 954 dated the 30th June,
19684, under sub-section (3) of
section 85 of the Estate Duty

(iii)

Act, 1953,

[Plcced in Library. See No, LT-
3040|64].

(v) The Income-tax {Third
Amendment) Rules, 1564,

published in Notification No.
S5.0. 2567 dated the 28th July,
1964, under section 205 of
the Income-tax Act, 1961.

[Placed in Library. See No LT-
snsn;e&].

(vi) The Income-Tax (Determi-
nation of Export Profits)
Rules, 1964, published in
Notification No. 5. O. 2663
dated the 1st August, 1964

[Placed in Library, See No. LT-
3051/64].

(vii} The Companies (Profits) Sur-
tax Rules, 1064, published in
Notification No. S5.0. 2664
dated the l1st August, 1964,
under sub-section (3) of sec-
tion 25 of the Companies
(Profits) Surtax Act, 1964.

[Placed in Library. See Mo, LT-
3052|64].

(viii) S.0. 2665 dated the 1st August
1964, under sub-section (3) of
section 28 of the Super Profits
Tax Act. 1863,

[Placed in Library, See No, LT-
3053164].

ment) Bill"
Rerort OF STupY TEAM ON FIvE YEAR
Pran PusLicity

Shri Shyam Dhar Misra: On behalf
of Shri C. R. Pattabhi Raman, 1 beg
to lay on the Table a copy of Report
of the Study Team on Five Year FPlan
Publicity.

[Placed in Library. See No LT-
3054/64].

GOVERNMENT RESOLUTION  REGARDING
RECOMMENDATIONs OF CENTRAL Waoe
BOARD FOR IRON AND STEEL INDUSTRY

The Depuly Minister in the Minis-
try of Labour and Employment (Shrl
R. E, Malviya): | beg to lay on the
Table g copy of Government Resolu-
tion No. WB-11(4)/64 dated the 8th
September, 1984 regarding recommen-
dations made by the Central Wage
Board for the iron angd steel indus-
try for grant of further interim wage
increase.

[Placed in Library, See No. LT-
3055]64].

Speaker: Now, Opinions on
Shri Shree Narayan Das. The
Member is absent.

DIRECT TAXES (AMENDMENT)
BILL*

Mr.
Bill.
hon.

The Minister of Planning
(Shri B. R, Bhagat); On behalf of
Shri T. T. Krishnamachari, I beg to
move for leave to introduce a Bill fur-
ther to amend certain laws relating
to direct taxes.

Mr. Speaker: The question is:
““That leave be granted to intro-
duce a Bill further to amend cer-
tain laws relating to direct taxes.”.

The motion was adopted.

Shri B, R. Bhagat: I introduce®** the
Bill.

*Published in the Gazette of India

Extraordinary, Part II, Section 2,
dated 10-9-84.
**Introduced with the recomenen-

dation of the President.
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MOTION RE: FOOD SITUATION—
—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri C.
Subramaniam on the Tth September,
1964, namely: —

“That the food situation in the
country be taken into considera-
tion™.

Shri Nambiar may now continue his
speech.

Shri  Namblar (Tiruchirapalli):
Yesterday, 1 was referring to the
imports of foodgrains under PL-480.
I was pointing out that recently the
danger has arisen of the Americans
asking for a change in the terms of
the agreement to supply foodgrains
under PL-480. Previously they had
stated that this was a long-term loan
which had to be repaid. But now they
want the whole payment to be made
in rupees as early as possible or other-
wisa to return it in  kind. That is
going to affect our food supplies very
much. We are glready in shortage of
food and such other essential items.
If we have to return the PL-480 loans
in kind, we do not know how far
it will be possible. Therefore, I have
been requesting Government to dis-
courage the PL-480 imports and see
that immediate steps are taken to
improve our own production of food-
grains to the extent required.

With regard to rural development
works and other allied items, it has
been stated in replies given to us in
the House that orders have been issued
to the States to see that these measures
are expedited. But my experience in
my district and in my State is that
minor irrigation schemes are not pro-
perly being attended to. I know the
case of my own district in the Cau-
very delta area. In the Cauvery
every year, we have floods. Even the
normal Improvement of the banks is
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not done with the result that no year
passes without damage to crops and
harvest. Even this year we had this
trouble.

The same is the case in Punjab
which is very near to us. Even this
morning, we discussed that point. I
have studied this question. I find that
a ftotal amount of Rs. 60 crores is
required for tackling the problem of
waterlogging in Punjab and to see that
the floods do not damage crops.
Every car we are losing to the tune
of Rs, 45 croreg worth  of foodpg-iins
due to these floods. Rather than
spend money on imports of foodgroins,
if we hag attended to the question
of improving our flood control mea-
sures in our own States, we could
have got more foodgrains from our
own sources. But Government are
reluctant to spend wherever it Is
required internally. On the other hand,
they go in for dependence on Ame-
ricans and others for a long period.
That is why I say that these flood
control measures, particularly in
States which are producing more and
more foodsiuffs, must be taken in
hand immediately on a war footing so
that we will pot suffer due to want
of food. -

Coming to the question of land
reform, much has been discussed
diready. T do not know the mind
of Government, whether they want
land reform at all or not. But I find
from the AICC Ecomomic Review
dated 10th July, 1964, that Government

are half-hearted and reluctant to
implement the land reform pro-
gramme. This is what it says:

“It has been pointed out times
without number that one bottle-
neck in our failure to fulfil our
production targets is the slackness
and tardiness In undertaking land
legislation. . . The inducement
to greater production is lacking
because of the ebsence of security
of tenure and the presence of
absentee landlordism still persist-
ing in a vicious form.".
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Then I quote from the Commerce,
which js the mouthpiece of monopoly
capital in this country, dated 5th Sep-
tember, 1864, p. 308:

“The fact that the Food Minis-
ter, Mr, Subramaniam, himself has
recognised this week the need for
freezing all land reform measures
at a particular level and for re-
moving, as quickly as possible, the
uncertainties in the ownership or
management of land is yet another
significant pointer to his realistic
approach to the problems of food
and agriculture”.

So monopoly capital is feeling that
Shri Subramaniam, the Food and
Apgriculture Minister, is not for any
land reform, and the AICC Economic
Review says that they are tardy about
land reform. Will Shri Subramaniam
say that the opinion of Commerce is
wrong and he is also for land reform,
and if go, what steps are going to be
taken to proceed with land reform.
The land reform question is very very
germane to the isswe. Without it, you
are not going to produce the requisite
food in this country. The land is
limited. Unless it iz utilised to the
maximum and the actual tiller, actual
peasant in the field is encouraged,
there is no hope of achieving this
objective, however much you may try
for centuries. Therefore, Government
must have a definite policy with regard
to land reform. They should not talk
in many voices. 1 want that the
Government represented by the Food
and Agriculture Minister should come
forward and rontradict the statement
given by those who are spesking on
behalf of the trade.

I must also say a word In regard to
the land reform measures in my gstate
of Madras. I shall quote a statement
from a statement of a US expert team
in this connection. They say that no
land reform has been effected which
has resulted in Increase in production.
This is what is said:

“Once the record of rights has
been established and the right of
resumption iz withdrawn, we re-
commend that the Government
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should enact suitable legislation
for the transfer of ownership to
the tenants in respect of non-re-
sumable lands. The ceiling pro-
visiong in Tanjore.

Tanjore is one of the biggest rice pro-

ducing districts in the South, as also

Tiruchirapally and other disiricts in

Madars State—

“have provided hardly any
excess land for the cstablishment
of farm ownership among tenants.
With no other government-sup-
ported land purchase programme
in existence, the non-resumed
land could serve as a beginning
of a land purchase programme.
We are of the opinion that an an-
nouncement by the Government
that ownership will be trans-
ferred to the tenanis as soon as the
records of rights have been pre-
pared would remove uncertainty
among tenants and create a more
conducive atmosphere for the
execution of the programme”,

S0 unless something is done towards

the implementation of the land re-

form programme, there is no possibi-
lity of making our peasants produce
more. Many members of the Opposi-
tlon, including the Swatantra Party,
have stated repeatedly that no land
reform ig necessary. I find that in one
of his statements, one of the members
of the Planning Commission has also
stated that land reform proposals are
to be slopped for the present. If this
is the policy of Government, then we
are done away with; we have no chance
of solving the food crisis. We will

eternally depend upon American im-

ports and we will ruin ourselves.
Therefore, I press that these long-

term measures should be taken by

Government, along with the short-term

measures which I have already sug-

gested.

OPINIONS ON BILL

Bhri Shree Narayan Dasg (Dar-
bhanga): I am sorry, Sir, that I was
absent when I was called. I had gone
out for g ghort while,



925 Food Situation

[Shri Shrep Narayan Das]

1 beg to lay on the Table Paper
No. 1 to the Bill furither to amend the
Constitution of India, which was cir-
culated for the purpose of eliciting
opinion thereon by the direction of
the House on the 22nd November
1863.

MOTION RE: FOOD SITUATION
IN THE COUNTRY—Contd.

Mr. Speaker; Shri Himatsingka.

1 would request hon. Members to
condense their remarks within twelve
minutes each. At 3-30 p.M. I shall call
the hon. Minister.

Shri Himatsingka (Godda): I have
heard the speeches made during the
last three days beginning from the
speech of Shri H, N. Mukerjee. Most
of them have criticised the Govern=
ment and blamed the traders for al-
leged hoarding and keeping back
grains from the market, But not much

" of constructive suggestions to improve

the situation have been put forward.

As is well known, the production of
foodgrains has gone on increasing
from 1051 onwards. In 1851, the pro-
duction was 50 million tons and acre-
age 97 million hectares; in 19681 the
production went upto 798 million
tons, the acreage being 114 million
hectares, ‘Therefore, productio;; has
not  only increased in quantity of
acreage under cultivation, but the
production per acre also has gone up.
Only, thore was some slight sctback
in two years 1982-63 and 1963-G4.
But even this increased production has
not been found sufficient to meet the
requircments of the country, and
hence Government had to import large
quantities of foodgrains from foreign
countries at the cost of very valuable
foreign exchange. In the last 10 or
12 years it has been going on; some=
times the imports have been a little
less, and in some years it has been
more, &8 in this year, to meet the
deficit caused by three successive bad
years of production on account of
wvagaries of rain.

Another factor that has to be taken
‘a consideration is the change in the
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taste of the people. Before 1950, a
large quantity of coarse grains was
being consumed by a largs number of
people, but after the supply through
fair price shops of rice and whcat,
most of the people who used to
depend on coarse grains agre taking
rice and wheat because they get them
at very convenient prices. This trend
was also noticed by the Foodgrains
Enguiry Committee, 1957, who report=
ed that producers had begun to con-
sume more; there is also a growing
tendency to hold their stacks for
longer periods than they used to do
before. The result has beepn that less
foodgrains arc coming into the mar-
ket, and therefore supplies are not up
to the requirements of the country.

Hon. Shri Mukerjee criticised the
Government and said that hoarders
were keeping back the stocks, but not
one single name could be mentioned
a5 %o where the hoarding was, We
have noticed in the newspapers that
in UP. 20 godowns were rearch-
ed and about 800 quintals of food-
grains were found. If you search
foodgrain godowns and you get 600
quintals of foodgrains in 20 godowns
and if you call it hoarding, I do not
know how to describe it.

The remedy suggested was that
State trading in foodgrains should be
introduced and banks should be
nationalised, as if State trading in
foodgrains will increase the produc-
tion in the country and will meet the
deficit that is found to exist. Simi-
larly, I do not know how nationalisa-
tion of banks will be a remedy.
The suggestion was that banks
advance money against foodgrains,
and that if they are nationalised,
these advances cannot be made. I do
not know if my hon, friend hag for-
gotten the powers of the Rescrve
Bank. One simple letter from the
Reserve Bank to the banks that they
are not to advance moncy against
foodgrains would be quite suffi-
cient to stop all advances against
foodgrains. The Reserve Bank has
ample powers to give directions ag to
‘what advances are to be given against
what commodities, and what commo-
dities are not to be advanced against
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But they are harping on their pet
theme of nationalisation of banks in
-season and out of season to create an

atmosphere in their favour,

On the contrary, I feel that if
advances are made by banks, Govern-
ment has cnough and full information
about the stocks with the traders be-
cause the advances are made against
quantities which have to be reported
every woek or fortnight by the per-
sons who have taken the money.
Therefore, Government knows where
the stocks arc, and they can always
lay their hands on those stocks.
Therefore, I feel that the remedy is
not at al] suitable for the purpose for
which it is being troited out.

As a matter of fact, I feel that they
want to place Government in an
awkward situation so that they will
be able always to criticise the Gov-
ernment. [ remember my talk with
one of the leaders of the Communist
Party in Calcutta when the hon
Minister, Shri Kidwai, removed con=-
trols. They said that ome of the big
planks which was available to them
to criticisc the Government had been
removed by a single stroke of the pen
when the controls were removed.
Now, our friends in the Opposition
want the same difficulties to be creat-

ed.

State trading in foodgrains is not an
easy matter. It requires very exten-
sive stocks and a large army of officers
and men to be able to collect the food-
stulls and then to distribute them, and
I think it will be one of the most
wrong steps that Government can
possibly take. There is no harm In
their procuring the foodgrains as they
have been doing ang supplying wher-
ever the same is needed, but if they
want to handle and distribute in a
large way, I am afraid they will land
themselves in very great difficulty.

Whenever supplies have been suffi-
cient in the country there has been no
complaint of either blackmarketing
or hoarding or eny other kind of
trouble. Therefore, what is needed {s
more and more production,

BHADRA 19,
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1 would also invite the attentlon of
the hon. Memberg to the difference
between hoarding and holding.
Businessmen who take money from
banks do not hoard stocks, but they
holq stocks in their godowns to be
made available whenever the same 1is
needed in  the market. It is not
hoarding but holding. Hoarding I»
quite different; it is kept in private,
apart from the books, and is not
known to others,

According to me, irrigation schemes,
minor and medium, should be expedit-
ed, and Government should give as
much money as they can possibly do
to the State to complete those minor
I know that in my own

schemes.
constituency a large number of
schemey are there like Kusumghati

and Bhorajhamaria, which are not
completed for want of funds or other
difficulties. If funds can be supplied,
the irrigation schemes can be put
through, and they will help in increas.
ing food production, thus reducing the
necessity of Iimporting such huge
quantities. I think that one of the
steps that they should take imme-
diately is to increase irrigation
schemes.

Similarly, they ghould increase pro-
duction of fertilisers, more factories
should be set up, irrespective of the
question whether they should be 1n
the public sector or in the private
sector. Improved implements and
seedg should be supplied, and a remu-
nerative price to the farmers should
be assured, I feel also that steps
should be taken to make them avail-
able at the sub-divisional ard taluk
levels, and even in the block levels,
so that people who need them can get
them at the time they need. It you
make them available easily, people
will be inclined to take them.

13.00 hrs.

Another thing we should lay stress
on is population control. Produaction
is increasing and national income is
increasing, but the population in-reass
is 30 rapid that it is eating up thase
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increpses. Therefore, along with the
steps to be taken to increase produc-
tion, I feel that one of thc must
mportant steps is population control,
so that the increascd produclion may
be available to g lesser number of
persons. Production in our country
per acre or per hectare is much less
than in other countries. I have pot
with me figurcs 1n respect of certuin
countries, and I fcel that if we can
increase our produclion by 15 to 20
per cent all our troubles will be over.
There 13 roum for producing hundred
Per cent more if we teke the fgurcs

from some of the States.

For instance, rice in India we got
1,530 kg per hectare. wherces in
U.AR. they get 5050 kg. per hectare,
in Italy they produce 5460 kp. per
bectare, and in Australia 1ihey pro-
duce 6,800 kg per hectare. But in
India we get only 1,500 kg. I! w: can
increase the produciion I think it will
g7 a long way to removing our diff.-
culties.

&t femver 8 (02T : weaw AE-
@, & ox wrae & vy § g s
wd e ¥ Fan F fdem wom ag
§ o & =it wavew ¥ Ay W W
g e o ¥gart 5 ¥ ami B
e ¥ g o A )

urx 3w ¥ W 2 e sufom
N TET §, TE T FT CF §HU HI-
WA T W TET TG ¥ A
wwt & &t @ AfF & @ g g
i w2z 3w sy ¥ v 3% 1 W4T,
31 T T HT AT E R 1 o
TN W O A9t §, fmd fod
feedsqvm 1 %7 TE% 2 | &, vaAr
wT AT @ AFT §, & A aww F 74
HT % ag WA F wH R S -
/1t | Wt as A ) g, gt dm
¥ gz v AT & e
# fadh wwfog waw g amar § e agr
T ¥ TR & saw g g *Y fe
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SATA FT XKW FIA A9 7@ £ | a6t
¥ ¥V T @1 WA @O g
# 1 ot e fdt w1 &1 @ &, we
AT gl F ag w19 A - @,
al frveg &Y S9# oift oY arer gy
rafee & a1 Fettna T 1 S
w1 fadty #ar g, fom & @t & w3
AAAT @R A T @ w aeere A
T & o1 foraat awmar frar @

aferT d927 & waen A @t & T
Hfes ard sem WA g & fEAw
T wEa § R ew aww aw Ak dw
#ofrm dme ¥ i s @
£, I A B, Tz, A, 99 W
HOFIT & F89 OF 92 AT A
%1 Tt 3 ¥ wawy aw qfew dweT
¥ ey WA &, fager 3w @
wrf FredET A & 1 WEw ¥ oS
wawie fear mr g, 99 9¢ N
1 |IS, AT FUT FIA § TTRT AHEAT
f § aeY e F o wifE g
W e ¥ g % ue AW 8T Wi
BeaT Wiy 1wl § ATl W -
¥z W @ 8, afew wriae dw
WS T & | A 9 O W gAY &
wrefde § W wfan S w aas
s & gfrary & anft § | '\ A
qo ¥ e agt oA o ik,

FEET o A Y T A6 4
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=t {aere o (Fafar) o gE-
wfeat w1 v fiem w1 § 7 vz oft &
RmaT &

=t Proawe 65 : o1 g7 T
WA, W Am AT o

W A ogratd@ W s w5
wT AT &, w9 gaA ag feafy &, ot
wRe A # afor 77 g fs
W AT AE B AT &, & A g S
WY gaTY W ¥ Wisg-rand & S et
i &, TEk A F T fowwd G B)
Licol

T FRET & AT A qAY qg) A
&t oz & fF o 3w W o qemeleY
Y foeredt #4ft §, a=g: i S wEY
. oo fir faeemge @ @ & wom

F¥E Y oAw g & aret §, oA
ST A & fog afr we fadwi
# 95, Y0 A 7 T Wit ol ¥
% a5F a1 i wr ofar st e
w1 @ & wifs sai ufis gmwErg,
ot A1 & of WY W R ¥ sifi
T ® a1 @ & 1 A www A wmn
fe 7ot Tt It W T o §, 9w
w Wil & ForT &7 v WO § | -
Wz W N AR W9k W
feue wrawmEer w1 Wl ¥ wwdl Ay,
wWa T I A | W wT g oA
g W A ¥ iR @R o®
WY T W7 AT &) A% & ! W
gt Aw A wwT W e ww d fw
wt gu%1 fofa wt faom o, @
WEL FT AT 9o, 93 TIY WA ®W
o, ¥fF guba ¥ W Mee
o @%i & ar w gu § | Al @
et " &, AT e faw
woT ¥ § fe g srondw, ¥ wwe
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HT—TT T TETT G w7 —eey
& & wn g fr pardt 2w & wiow
qurg %t w47 &, A X gz v ®
forg dare 7 fr foee w5 o awy
?ﬁmﬁm@%l‘ﬁgﬂm
L

i% fag== & @AM WwEAIAE 1y
waf-zag fed § Wl F avmar g fe
ST ST GRS §7A § @O AW FY
T FF GRETE g g wwdr § 1 W
qAAE Wl ERT 9H% %Y, a1 45

© TRARECH

% o ¥ o7 wo W f e
AR AW F FR faeg &7 § Ty
TR W & anq ) ses e
wr o &, afew & awe § i s
WX ¥ qgd § 7y TErT wwav 8, el
wfla feafa gt 2w o g1 wE § o
W w1 ag § fv fow some B
aw g% Qv 8, dw e e vy
& ar | Wt WY w Rt e
teifafaftdt &1 g qu s A &
whg & ¥ wxw g
wfiq | it aTgw wr fas e e
Wi wamm T
& sarm WA § R v g &
wag # ffavr o dw oA 4
wATETET oA A fewat agw v v e
& e g fpma &, oY qw v Y,
e & w1 A9 &, A end fgemy
at agf &1 fered agw ¥ woh Frlt
e & s5w 1 gem o e 2w
# WA W o faep frant T €
ﬂnﬁmﬁf*ﬁhﬁﬁwgm
T 9T ¥ g7 Y & A R h
T A% @

o feafy war & 7 famr oWt
T X O Wit 3, oY e g aman 8,
JoN it o Y ¥ g wR @
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A F wh 2 JE §, qefen, A
qFiwgA d afr wir 3 w4 qer
T & A R A A A e g
% | AIEaT &1 Q6T I9gM, e
o T T da § oo g
gt | gz A Wt A0 e g
At ¥ IUH ATET TF AET BT FRIA
# 7FE & 1 9 e T § a1 g
St &, A % I < #Y woAv E v
wET o wrey | Afew & wgd # fm 2w

ST H WH, TATY WA T WA

T g&w & AT W w aaw fear A
% s faaem w=mr W @, 3y W T
g1

Fe@ AfA 9T 9gAr § s Sam
widy Tarae ® Frfzamny 577 § v
gt s, *#few PaaAr oifeal § wre
§ 3w 7 wfy G &, O T Ay
grafra £ fr & W 47 awrar Y
W W ¥ URg ¥ | W oA ¥ W
W A %, SR A femr o
9T waw wer 5w 0g § e o g
g A w7 g IR § o Wy
AT ALY ATl § | 9EY qWwW T 2
e o= woe &8 ff Y ag aw I F
wfag B aot 1 W AN A wE ¥
W g MY, § §HT 9T Y | 6 IR
fogwim A am g 1 g@Ee s dw &
avit srrfaai 91 a1 A < =fEg
g wrr W g €Y v e W
WA § WIC § | WORTT W R AT R
wreT & wigw

Tt aw g ¢ e s frem
¥ ury faegw wey we fady o wfigg
o W giwy Aff @ wwr ko &
e e s § 6 o et
o W, a A W ¥ O w6 -
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fraa & oY gt T 2, WA
T St 3T grar &, ag fAfr sv &
AT T OATAT |

1 s T am @ v,
AR W @ FC fan A Tfge o
wre f@dt oF S & fedt S Y
& &, a1 fvarors 3f7 & ag T
T 9T FE AN | qE ALY & FHAT
2 fe oF o A W9 gEO o T
Y AR AW § gewr wRrfeet
feediegr gram @ | wafeg swiar
& ¥H TUA &, OF 9T ¥ gEL 9T Y
AEE A & gfaad ), §ErE #7C
faar amT = fgw

g o W & fa w1 qgrar A
arfaw | gaTt ¥ I 18 ¥ AT
# figemar & faremamit § Wl oIt @, oafe
agt 7 vEk W 92 o § ) wf
¥ frdm s W g ofE oSt oW
E Ay W weh @ R ¥ @
o 3w fay gw faifa st for
T | W AW A WW AT W A g
g ¥ A wTWiAE @A &
firy & fF & st Wi o ST &
far st &1 w0 ow A
ST Y § Y ag wrrawd ¥, s
Tk gf ¢ | O @ w6 G Fwr
9% w6 39 g% aF ag faaAr
fearé awt & 1

Zgwacy gU AW § Tgw TR
e iR e @y A g |
agt fomr for el & gwdew &1 gO
& =gt agi gt wmeT ¥ e dar gwr
8, dwmarc aga wdt gk § 1 o
ot ox ufew ey ot W § faaw
o A TER § @ ¥ g
Qut & g & 1 ot oft T § o W
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& qE A W #1 91T F a1
&iat ¥ oqa dew oy § 1 et &
W AW W wE 97 Zgaden w9 g,
% A A fwa € F wod s
£

w5 oF AgEg ga § mreer
T ATEAT § | WG AT ¥ WA
e L 9 faamr w5 Of9y oo
T=T W F AT AT IAS AT A A
o g, A X wd R WM 1 T
fawrr g2afex €, oF gt & fadr o
¥\ ot g 7 & 5 oF fvmr wodt
Forsdrarrdt gart 9T ST *Y Wfww w7
& iz gma favmr dra fawmr o)
I W Ay A AE § | TEHT AT
& 7z & 5 3w & "= S g fawmr
& ag & faam oF A= & ;i
grr wifgd W Iak w=rT T A
g =fgd 1| s& fawer & v @,
ww, @ afew, FiE e aift
arafas fawmT s Wi e J
¥ vt ¥ § W' qg fwmr At 3w
Y =T FwET ®Y gEATY e W
f& g swen @ wrae & qEW
A ST gF wierd ofadT gar
g W AW F dw A

oF Wi T #g & & qurar w7
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¥ S g at A o G 334 WA
2w &Y & a9 Fr | \TT wTTe A
#; gz qx A Faw osdfEr o
S gt A 0 sEer g w5
a1fgd |

o # & e @ wgw oA f
T &Ta ATy & gerda A A fawmr
¥ qard § W & ¢ fed g ot g
& ¥t &g qwe T wEE ¥ gan
T € |

ot esitoe wrew (AidY) ;I
o ERT! & §WET 9T oS fawre
WS gl &, ek g ¥
A aTeE) ¥ agT 47 Ay wg §
& T A wgm MENE | TF
At AW A F AT, gat e
® wt # R feefnqer & a ¥
o S gew & At F & woy fe
TH §YT & qTHA @A AT E

wgtaws & @ww §ogET Aw
aruTy & A # wWT of @
AW A= T o AW H TR
Y, Q% qrfFer T WK gE W,
Iq v ot Pt ot oeet Wit o
a7 TfireaT & vt & vt mf | 39
Ty Y fawe o 2 A fr ag of
Ia% §19 AT AR & T 9gT § 3
et mE w3 Foar wF o 17
ot @3 €, vt ®Y 707 WY 73 T )
o O & A AT & aite & & ot
g T, § WY T T gAY
gt M Y e @Y g

ORI A 59 AT w oy f
¥ AW w@ N O @ sl g
#fier 3w ¥ w et o o &, W
gfe <8 amt §, 75 W ¥ aff w0
e R fAT AT § A o T F Y wawy
£, WY w1 @ T w7 A adw
ferr e Iqwew oY Fead Wt
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8, o8 7 O e i T v o g
w1 qifgd 1 P ATh W A T e
=T At a1 @& 1 1960 H A Ay
L 8o fafaaa 2 Y it 1w A g@ @
i | Afaw ced T dw H odr A
W9 7 g fom s W e
€ &3 1w A A afwr g, gen
I AT q@T FAr wifgiara
FETEA IO & A I Y % §, 3 Fed
o =gl ¥ w1 TR §, 3 g
wt 3, a7 nfuw & w2, whuw gy
w2, tu fAg S8d) @fen fem o
wfgh ar | w@ fed 71 8% gonz
T A, R A A

IUEA & 4% ¥ wiwd § wvon
T unar § | 1961~62 ¥ 9@ W
JwrE 2. 1 Sfawe fagen @ T @
ufwT 1963 § Wz 11,6 wfawa we
war | qE S ¥r W & 1 1961 ®
IR @ATZ Wfa® « ¥ 77 WX 1963
#* 13 @M wfuw g 0 | T & A
W WA & TR & wH B ST Aoy
¥ Wl fewar fxrgd | g wae
o g wEt wr o & wefag s
wu ¥y af T

T ¥ Foaem v wamay T g,
w6 Wt 7% wind § wrowt A0 wwar
E | 1962-63 ¥ wx Fafaaw =7 v
Wi T & SmaAr Ty ar | et 1964 &
qiw fefagy 7 5mA Y GoET § Wi
TR HMA T T E TT 8 ) faay
YR § AT @, 97 qw AgE T E
fadwi & ot waw o7 wET §, SEE
s Wit e § ¥ 9w @ g
t fom¥d aga wd fevwm dar @ ot
b o wewifen ot =& AT Wf &
frs® gate @1w & wrad Y ay @
T HAY § A A T« 9
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*1 T qIF A0 41, IW A wd
g0 & 1T qga A 4F | UF A Iy
W TR &Y bt 5 2q ¥ Sreerr wfgs
& o Zut g ¥ WA W A dwr
# s w1 firan amg ) e Ofr et
93 SITAVH 97 AWAT G, TW W1 S
fear o =1fs ¥ | O & B W aEy
i erw o a1 T ax @ 98 A
& W w1 &t foeqar 77 WY qF qew
a8 v fe® v wWT & fomer
1% 2T =1 & g1, I a1 9 AR
@t 1 Fewmidc s S E e
i § Afew fafew =T § 2 s
a1 ari ® IEw wiaw @& W g
T @ Y & o 5w & ¥ Ferg wm
a1 &t IEF 9gw W ¥ 97 smEedr Gt
fis T% ST £ 7w fee T 0% Ty
% o fear omaT 9T ) T & 5w e
ox $felt & fg st 7z o Wit wy
frrera qn W woft Wit AT foear vr )
avit et & ae i W wm g e wad
¥ &Y o vt & fag giw feet 7R
w1 frerar & e Bgmlt ¥ aiw feet o
wi % frg ow S @ faear 3
wg o Frafoey aft Pt 137 < -
st e e
e § fir @z 8 S e @R
W Fer J A A YA 8, JAnEE
§ e Wi X e of ¥ afew
TJEHY P W 2w agT @ &
wOETT W 72 wRwar § e o v ool
¥ Rt T s, g yaE
w0 W TEAT w1 0 b oaul w6t
T ¥ & &, St fe it g far T
Rt | qaf @it R H Wy IR g
o JT §) FraT @ i e Tyt
Y & At §HIC T AT § WK A
& S Y W § 1 A e
s ai AgAt Wi ¥ 82 & 88
wfowg aw ®W G¥ § W e S0
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v § ot I aTe wmET & s
s fear wrw afgd o« @ S anAd
& fis of o ¥ wrn o 7 2 AY ot gai
Y &Y qg A a g B & &
W& & | dfe7 goere 1 ga faareer
wrr Tt F5T et | ot agt o
fen gz ul 0F qxw A FAfE OF
wa fedaogeaw W A
frer & FTOT 99 =9 A dw W
T T g9 WY 7T T T 96T
foraT | Fw woAt T 2 & 1 gE A T
& gl € g Z | §ORTT ¥ W a8
v & fe o By 3 W &y W
o I W & e @ @ ¥ il
g AN A few e wre ST WY
w71 Wy ey fF oF Wi At ag
FrEa § qE W) g Tl & and
e ®T T , A § I A FTeT
¥y & ¥ oy 3w Y g A e o Fae
Y AT qTF W7 AT F S e A
o 8 T @ 1 ¥ g ¥ e v
foeed £ ¥ faam o ag dav
AT wifgd I A€ &) aar | §ORTT
w1 7 55 § FF O fonral &1 6019 w3,
At Wt wadt g€ IR, €, S
gt gt wrawrranit B s o
< fow w0 § demare sy @ s
a7 g% 79 &7 ¥ firamY 1 g )
vt % gy Tl Y qrar § | W Jew
o §Y T g g W § o R
wh {, T FT AR W e
won wig@ |

& & W=y A ag & fe ey ¥
g X o S Wy A ot §
T ¥ wrwerdd € 39 & g ofr dar
wfed | o v Y e & fad o
wqrar gt fedy § dfer o qhy O
g wEh ¥ ) ww &, g @, mav
&, &t St & T e s e
 wu fa s & ot Agroen sfoie
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aifg 1 s e & vt & fad
faredt @ 39 & &6 ¥ A A R
AT & 1 I W A A A W
AT § 37 & fay Qv & 1 & awmaT
fe wr ov S oY o wrEeEE
T K AT W T FE A A AT
arEersan § AfwT o A 9 gArw i
& 39 *Y o 07 57 Tt w7 IS
T & 1 & wwwar g e g T 3w e
§, 39 3 ft g ¥ & e F wA
s | AfeT ag dw T g R A 2
® Y gIAT Z9 A HAW | T T A
o gf &, 17 ST & wqray w9 w3
# i dare & 1 SfeT goer o Ot
59 wTRe § 067 @A aifgd fora ¥ e
A FATar & sarar wAT d2r w1 0

™ & e A A feew @
F9 T g1 AT gy | qJF I qF
dreoz gd frar mar § 9w ¥ qvamr
mar § e Jtw fee awg & &t 1 T
& fair o, we7 wdw ot feet, |
"y g3, Aaq WA, wte
ww, dgrdmem aer d,
wrer < Ifrar | & wwwar f fe Py
agl qT wr frr ¥ qr s ey
S OE g AT W AT wAE
ar W@ 1 G W A e
Ty € g gy oy o et
ar wri ®Y wra ) foaar

& g wgen f fs o TR
7@ W e wrw € el wfgy
o w9 o A § AT F O
= &1 fefigwqum &% & g wfgd
XA & A WY Y o wer gAn
¥ aifgd Brw & fe & e sgm
Ay gz d N 2w A
ar Avaw  Axow K T 1 o foww
oA A1l T e afgd o oy
gl F oA ¥ goark w ot v At
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[t T wefierer wtrea)
wifs agi o =1t & a §@ @ A
& gl I F a5 weEd A
wa § 1w el ¥ G oA @
T |

mfaT & #71 =) wgr & o
ETT A T SRy & Wy e € 6
9 #Y wmavEATHt ® g w1 | fee
ATH ¥ FHT HH WE T TWT T
# vy fedr 1 wor oY Gar T @
g ¥ W g Y v 50 v frEw
Par A # 104 %0 8 1 fFT 104 %0
o gt & Ay §, orwe forgiy 2
§ =7 w7 & e o w1 W gt o 125
WT 130 %o § | T T T Y TfEd
¥ WEY 97 OF ¥ AW @Y oy wwAr g

wit g (W) : IvTee g,
wr ¥ oY wrw F7 % § a8 W A4
wwe T8 ¥, T|A T 6w § 1 A
o Y HFT § UE qgTA WUHF | W
v sfefeafa &1 2w v & & 2@
@, I ® AW AR ¥ T 8,
w7 Sl R B w7, WK gg AT W
foit g€ @@ =i &1 dfew s
A FgE & or fadw s ot
T w1 7 favaw a1 fs sl W
Wi ot W ) & afe WrevTd ¥ aga
¥ O G A f )99 % gg afam
& fs & 2w § fedt W qur @ T
1 | s dfes AT AgE &
forem & T A€ AORIT HT IS T |
o FORTT AT QAT GEET B g wO
¥ fird 72w TaT WY W g AR
Ao fr ag W oTEn W g oW
qE | A R WWEn § ¥W W
wif gaTd qroETT § 39 auT Al
1, IT TATH HECATHT HT WHA AGY
war wr fam & wrew g ag w@we
BT qeT 2 | W WE F WTRTEA
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ﬁaﬁﬁfﬁnmfemﬁﬁmgw]
& T 2 o e & W g gl g
T A fava famma go it fin fawam-
T AEF FEr favavaee w1 & g
@ a8 FI fT qET s E
1< e favarw femmar man, s wET ¥
AR EA F agy, WA AT I &
g f og e el gromm & v aw
wTw Tt # sreafade gt snd Sfe
w7 gg &= frer | T g wiwEl B
T3 HT X AV T A% & wwa< gt o
WY, g wTw e e @
FHT AT FETAT F W wW I

¥ 196061 ¥ 80" 96 fafagw
A T GO g |

w7 1961-62 # 75" 82 fafema
& e =1 g |

9 1962-63 % 78" 50 fafegw
T e G o

# 1963-64 ¥ 79° 30 fafamw
1 wrear dav gt

w8 i T ¥ @ 9 ¥ wgE
W7 1960-61 ¥ oY &ar gwr IW ¥ &
196364 ¥ w9 327 g “7H awm §
T St S g ' | gErd S am
W siesT e st @
&, T ¥ ATw 9T A T fevidd WA
ar ¢ § AfeT o gw dw A st
w Tud § a7 ¥ fawr & Fawseere S
W ¢ 1 afz g TR AT O ey
@ f g war *% ofow s @ o,
qur 9y T, &t wifec 7% S few
for § 1 Soend @ w9 & ot @ gAY
TR & fay, doad wihr g
fs gt w2 W 9 ot feamr W gm
AT UF W & W ¥OaT B, AW A
awd o gt e o Wi w) e



043 Food Situation

ST ¥ TER A N 2 | DRATH TH
ey wdt dvfr fr & faely, favie safer
%1 wfuw gfawmd fard | Qowd W
fadr @1y & 5 & aamw aweael 1 g9
%%, #feT g 2ad & v ag a2 ¥ @)
w1 S A oy foe
TUE THAT 2 ®Y WAL W 2 A1 AT ASAT
: fw

st gfe fawm wmn (o) :
IuTER wEET, W S § e oo
Y w5 { RO &7 q9" w1 |

Mr, Deputy-Speaker: The bel! is
being rung. Now there is quorum.
" He may continue.

ot @td @ & vy @ ar v &g
1963-64 %1 ¥FEAT &4 ¥
A & 1 wak 9w 2z 9% ferar

Wt
"Agricultural production as a
whole declined by 3-3 per cenl 1n
the 1962-83 crop season. The out-
put of rice fell by 2-8 million ton-
nes or 8 per cent and sugarcane
and wheat by about 7-5 per cent.”

W 4@ FT THT AFC 11 9 AW
A & W o A & a § g
wTY wTRE TR wwre fro ¥
*Rice in million tonnes 1960-61 —34-2

1961-82 —34-8
1962-63—32-0

Percentage change in 1962-63 over
1961-B2 minus 8'0.

Wheat in million tonnes1960-61—11.0
1961-62—12-0

1962-63 —11-1. .

Percentage change in 1062-63 over
1981-62 minus T'5".

drar fs & w7, “we wwe € T
o zar 7 1 A Ay gurd g
ot &% &% T mwen farwelt o
Y, wre AT ¥ v Y AHeT | WO
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& gwz dxr AE g | M Ty ww

. ¥ T 9T &1, a1 ¥ Hfaw| #7159

T el #1 quT §9 geimafaay
WY §Fe 7 g, AT oF wege A wwEr
& o' ww & ang @ A1 o § W
it | & 7T v g, sEw fog A
d%z § | 7 7 o T ¥ IO Re
SHFEET § Y9 4T %1 g fear mar
fs w¥ 77 a1 9 g v R
wrar aff a1 §wY, IER AW § 6T
W g & ST % e A vl
BT ST ate far o agt 9x A e
srew ooy ff et q e | R Ty
grz at wra & fag T &)
T 7% §z 9o w2M & g fasi
gt g, s Aglg A wwag R
W & it ) et & 1w g e
¥ &7 @ &7 WA Av WA §

W gwe & ot g & 1 ag g
AT § W WTT & SR ¥ TR Y
wTE awdt § | T O 9 & TR Y
it ot gaT g § W w1 AW g
T HEqT % Y & w9 § | oW A WY
AT w91 B o AR A T A as
W qEEA ®1 g A 47 e |
¥ faft Wt ow & =hr g, iy et ot
fawrt gra0 % A €1, Wik & felt Y
wn ¥ favarg w07 A ff, T A WY
wrt qpe Al awar e afmmd aw
£ " ) faeddy wifge, Wi s
w1 & T8 gr aaT o wr fasedr
wifgg 1 W w1 O fadr wz awdt W
&, 7w wowr g TEQ W AW,

. &A1 qEW WP AW AR T T A

£ 1" wfvam weg vt fre Wi
anife

“Fury of hunger knows no law".
W A & ®ar I ¥ i owr e
et el wrw oAy A ST
T g AT | §F ARTH AREATT K
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Wrrrmamag d, s WA A
T AT, 6 W AW & F I ST A o Tgw
% gy & o o gud # oA ® g
wy §, A e oufn fm g f, 3 &
W % & §Y ¥ sy mftw s
win § W o ¥ faw W v # 5o
oAl @ w0 A, o g ¥
T WY A awen W oaee d @
T} | WiEE g ¥ R A 1963-64
® 79-3 fafegs o &mame gf W
e § 9o fafegs za &, ot 11
fefrmr z7 o e g W H A
qiw fafergs z= g fawl & iver i w3
# wrg, fer Wt 6 fafame o o =i
@ 1w Wl W fead qo fer ? 99
|rit & et qur Y ey oft wferdi
ot qaedt & w § gemard 7w A 9
¥ agit &5 &, v qoft ¥ g A
o 1 o ot W o faar 2w & WA
F Oy 47 K WA #Y 7Y F7 9 qUAr
AT F GO | T W A e fawm ®
wrf wxw FoTr !

= ee———

vy ara faw §) wevite & i oy
) 2-5 st F o % fw &
w @ b1 ag TR e § g
arrdt fam ¥ ¥ @ @} oA

AT IE AN A A g T AR TS
ww o & A A pEmfiee S
AT § WY ot et & aaew §
o1z famer woer farerr w7 i 2,
T G EAEETR W A T FT @
M T AT 9, IARY §W ;AT
wt woy framr & @ w7 & S A
frrmm T e ar fr an wa &
qmy # g drEr & ST A% qe-
fdT &1 JIE

sYC ¥ g i v forrw & g
|9 qEF AET T AGAT | TF AT I
T TN A g 3 e frardr o
T FTAT AEA & R qE @ FT
& st & fe ow wT Ay gt Rw ¥
gt d @ & g W g
& T @ &, e qxmat 7 AT
i W RE | gw A, T, W
R Ry W daa
At i s 9T A T, W AT 6T
e wpar favey Far 1 geey ¥ AN A
Taw T ¥, AT WTH W ¥ A
& mar, e A & g T gw
w77 @ § dfew daa v@ w e
g ma A ma ¥

AEE T VI T HAT & wrodr ¥
ET O T TAA AZC A 2531 FAOF
*7 TEAT HATAT §, TAA F Ay qwdrer
W o1182-2 FUT FT TEAT HACAT & 0
11 FarererT e o gk e oft @A
fe77Fa™ &1 aTET AT, WAT TARY A
1 qe & fag, g w0 R W
frart w1 23 ¥ o o s
2 % for e farr sy & v femmal
®Y ¥ & w9 A A7aT AYAw AV AW AT
3 fr gt W gEA w1 g 7w
g 1 Afew www ¥ fF o A o
o q# Frar mam
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a7 & @@ wWew W g ||
A E W A A e ¥ E OF
wiE =% T Ea A T | W o
Iy A ag ¢ % gu 7w o faa &
Y M gL W @ § I I %
wT & oz farereor Y sqaeqr e v &)
s fir & T A1 g 2 g e
6 ¥ &7 vgEw T o & 1 W
ST WIZHT W& § W ITH & g OF A
1 &1 Ufear & 4r ard &Y favdy Y G
7Y @ w1 ag MEF oYw wY wTE
T T% =TT &1 Z19qur g sgaer
& wror § W safag gt g ag
s § ara @ fs g ool @
frw e a SF sl ak 3@ F
aAET T Fifeq g w% ) A oar
faamm ¢ f& W &% o & mmr
& faor & saear @ g% ey
TE ¥ GFT qg 9T T A& AWl .

JUCAN WEIW AT T FT
wwg i g qF § 1 F s ds 9w )

ot wYg o odme, & e A
foar ? & oot ¥ 13-14 fme &
e g 1 & Wt g e ke g
g1 A # 9w A @ ¥ wiuw aww
fea &, 9% fae & o wfos wfus
v fear § 1 g ¥ Q4 fame w1 aw
o & g wE

INMCAN AR | HEATT qEE O
% fau Arer & 1

ot wd ;. s, wWoag B R
wEEqT AT F E TH N O T ALY
e & i Gar 3% e it o o <
g7 & T dgaa & oo s daX
farar a1 &fe @ w97 v § fr
ant &1 T mr A @ g

FJASAW WHNAC ;. wAw TEEE X
w57 far @ fFgugE mmw
1007(Ai) LSD—§.
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12 foe & wfes S w1 @ 7 famn
g w9 fs wdlT aTe 7 &t 9wy
frrz & fax &1

Mr, Deputy-Speaker: Shri Mani-
yangadan,

Shri Maurya: Members who be-
long to no party have been given 20
minutes. May I know the reason?

Mr. Deputy-Speaker: Your party
is entitled only to have 4 minutes.
1 have given you 15 minutes,

Shri Maurya; One independent
Member who does not belong to any
party has been given 20 minutes.

Mr. Deputy-Speaker: Flease obey
the Chair,

Shri Maurya: I will obey the
Cheair. But this is something which
is Ll Ll (1]

The Minister of Transport (Shri
Raj Bahadur): Sir, I suggest that the
last two words may be expunged.
They are against the Chair and they
should not be tolerated,

Mr. Deputy-Speaker: All right,

Shri Maorya: You are not tolerat-
ing our words, we are tolerating your
bullets, *

Mr. Deputy-Speaker: Order, order.

Shri Maniyangadan (Kottayam):
Mr. Deputy-Speaker, Sir, various
aspects of the food problem have
been discussed here and different
view points have been expressed,
There is no meaning in denying the
fact that food is not available in suffi-
cient quantities to the consumer at
reasonable prices, Government has
been taking every step to import food-
grains, and [ may submit that it iz a

**Expunged as ordered by the Chair.
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welcome measure as ‘far as the present
condition is concerned.

But import of foodgrains is not
going to solve the problem of the
country from g long range point of
view. The only solution is increase
in production. For increaged pro-
duction the agriculturists must be
induced to resort to measureg which
will increase production. Intensive
cultivation is one of the methods., It
has been stated here that when we
consider the production per acre in
our country we find that even three
or four times more is produced in
other countries. Modern scientific
methods of agriculture must be adopt-
ed. irrigation facilities must be made
available gnd sufficient quantity of
manure must also be made available.
All these things have to be done. But
the agriculturists must also feel that
they will get a reasonable return and
then only they will take to these
measures. If that could be done I
am sure our counfry will become self-
sufficient,

At the same time, it does not mean
that the agriculturists or the pro-
ducer should be allowed to take un-
due advantage of the situation and
make undue profits. He must be
given a reasonable profit.

It is seen that market arrivals of
rice and other foodgrains indicate that
al] the quantity that is surplus is not
coming to the market. The question
of taking measures to prevent this,
therefore, arises. It has been sug-
gested that monopoly  procurement
and complete gtate trading in food-
grains should be gdopted. T for one
do not believe that these measures
will solve the problem. These
measures if adopted will bring in
further problems in its strain and 1
am sure there will be utter confusion.
Certain steps which the Government
propose to take and which the Gov-
ernment have already taken are indi-
cated in the pamphlet distributed to
us. If they are effectively implement-
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ed T am sure there will not be much
of this problem in this country.

There were certain suggestiong that
each NES Block or gach State in the
country must be madp sel-sufficient
in the matter of food. 1 for one do
not believe that it is a practical pro-
position. For example, I may refer
to the State from which I come—
Kerala. That is a deficit State and it
has been so for the past some years.
In that State we have got some com-
mercial crops like rubber, iea, coffce,
cardamom, pepper and such other
things. These commodities are useful
to the nation either for industries or
for earning foreign exchange by
exporting them. It may not, there-
fore, be possible to convert the lands
where these commodities are cultivat-
ed into paddy flelds or wheat-growing
areas. Therefore, it would not be
possible for such areas to be self-
sufficient gs far ag foodgrains are
concerned. As I submitted, Kerala is
a deficit State. I understand Mysore
alsp is a deficit State. The southern
States like Kerala, Mysore, Madras
and Andhra are now in one zone.
‘There were arguments put forward
both against and for the zonal system,
If the zonal system is continued and
the objects for which fthe zonal
system was udopted are achieved, 1
am sure it is a very good thing. One
deficit State being tagged on to
another surplus State is a good thing.

But T may submit that the zonal
system there is not now functioning
in a proper manner. During the recent
months there were several instances
to prove my contention. In. Kerala
there was this food deficit. In the
markets foodgrains were not avail-
able. Rice was not available in the
markets and high prices were prevail-
ing for the amall quantity that was
available. Of course, there are fair
price shops. In spite of all that there
was this scarcity and it was inevitable
also. The Governments of Kerala,
Madras and Andhra considered this
matter. [ am told the Governments
of Madras and Andhra assured the
Government of Kerala that if office-
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bearers of co-operatives went to their
Stateg sufficient quantities of rice
would be made available. I know
that from my place office-bearers of
district consumer co-operative socie-
ties at the instance of the Kerala
Government went there. But what
was the result? They contacted the
District Collectorg in those areas. The
District Collectors called some traders
or mill-owners and told them to give
rice to our people. But when after
leaving the Office of the Collector
they went to the mill-owners they
were told that there wag mo rice.
The reason is, the price of paddy is
not fixed and it is only the price of
rice that is fixed by the Government,
and they said that they do not get
paddy et such a rate sz would
cnable them to sell rice after milling
at the price fixed by the Govern-
ment. Three or four days they
waited there and ultimately they had
to return with certain quantities of
rice after paying not only the price
fixed by Government but also a little
extra amount, what is called in that
area as pagdi. Even the co-operative
societiegs are doing it When the
traders of my State went to certain
districts of Madras State tr decure
rice they found certain restrictions
were imposed in those districts to
the effect that no rice could be
removeg from those areas. It wusd
reported in the papers that there was
last-minute cancellation of railway
facilities made available to the
traders in those areas. That position
is continuing even now. Rice I8
available, not at the price flxed by
the Government but at a higher rate.
So, the position obtaining in deficit
States like Kerala is, if the rule
regarding fixation of price is strictly
observed, no rice is available result-
ing in starvation. Thig is a matter
which has to be looked into by
Government in all seriousness with-
out any loss of time.

I do not know whether the price
fixed by Gover is T ble or
not. If it is not reasonable, let them
give a8 higher price; I have no
objection. But rice must be made
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available gt the price fixed by Gov-
ernment. Therefore, if zonal system
is working properly and efficiently,
it is a good thing and T am all for it
But what is happening at present is,
it is not giving the desired results.

There were reports in the press
that Government are contemplating
the fixation of price of paddy. I
hope it will be done immediately.
Now that the Ministry in Kerala has
resigned, the Central Government has
the direct responsibility of feeding
the people of that deflcit State. Bo,
the Central Goverpment should look
into the matter end see that there is
no shortage of food in Kerala.

Coming to the increase in price,
whether of rice, paddy or other
articles of food, it depends upon
various factors like the cost of produc-
tion, pricegs of other commodities etc.
Therefore, I am not prepared to blame
the Ministry of Food and Agriculture
for the increase in the price of food-
grains. It is g problem that has to be
tackled by the Government as a
whole and I am sure it will be done
by taking various necessary measures,

Coming to buffer stocks, I feel ji is
a guwd idea, Buffer stocks alone will
help us to meet g crisis. Suppose
there ig shortage of Ioodgraing in the
market or the price of foodgraing in
the market is unduly high, supplies
can be released from the buffer stock
to reduce the prices by increasing
the supplies. T hope all these things
will be done.

St wriw foy fegreft (woart) -
AT Iarerw wgrew, & dww ws-
o #t wraem ¥ w8 g qwl sy
qORTT & wEET F AT W W |
T et W gy weew § fr g
# forx a0 §, T ®% ¥ wrw| o
¥y | Tg wva wEem o &, foawey
s AT T ATy ¥ e s
e o ot vt T & sy o
¢ 1 ww &Y ¥ fag wae wifgo o
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[ ot ady feg fag=i )

& wrawr s e
7o o A &, ot g ¥ fag
wraers §, fomy foe o garo et
g fadwit ®1 9= 9@ § ) d¥ g
* 7ed § | R faegw B A
fedwr & a1 sk fond

oy feafa fadmm # § 1 fesmmad
& fog ot faorelt & oneft §, ag faorelt
wark A 9T A wF ggEdey § fag
framat w1 &Y andy, famd &0 #r mfe
W} farm v A9 § 7 owd o
T U & grAgr A, -
wferersit A ATl O AT SRS

R s Fag Ay

farorelt T TwEn W g v & fag
T 3 Wiy )

Wz §8 Wik Aoy g, feg &
s g § e g aw A ey
ST Ig Ara Ry F & w3
& frdea son W § fs gaer a=
wH T WA T Faw Wt
ot fr oy P wraf 6Y 8 a7 %€
awd €, ufe Iae) fear arg, Oy fagat
§ W WU A TSI §9 T WEA-
wrwan Aft fiw o

gfw

% W qg T a1 o Faerw
sqr 8 g aw § 1 wgrewT| whe &
®% o ff X g6 = fhe e
w-zeqr w7, N A @Tew A7
® fargdare aft § 1 wrc wr M-zeay
I G ST Ad, A oA F
L1 aft T e M §
TR ®Y g Fram, w7 frstr w= faa,
T %7 wrE fqaer | amg F forg faedy
wRE & aF wF WA O W A
wrresar aft 21w 3| feqes

a7 A W W F F @ AH o

et § qup T W agt T ) T Ay
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qrz &4 Y AT FIRTC W wes
¢ =g et sfe st s s o
foraelt i 8, SweT Zwai AT & A
wfa & fog &% § | W 997 g S
¢ ooftT §, A1 IuF qUF T AT ¥ TN
afn % foag G921 9w qfw o framt
® oy w4, g f swE foeefr o
T &% & &W W o ¥ gH
T a4 fa fF e wwder an T
¥ arEl @ & WY deET WAy A g,
I WA T g
wiw feafy ag & fe ot a1 feea
ag TT AT g T F R N
e &, A @ @ # g e w
& wman &, wifw Sw & g A foey
& W ag TwC 8 ar & 1 wWE wia-
fomamag g e s dmcqguidm?
wr dmet e ¥ fom Mac ¥ Am 7 &
friza o0 wg § 5 ¥ W =
TATT FEA AT 1A ArGT WY AW wY
fear amdr

Wi Aw ¥ oF it aw e g
i mvgdt &1 A ww faww g, ag
T T S AT Y | A fore arry
e &var wven §, Wiy oy o T §
TR (g w g §
o Fig T @ar § 1 o ol &
9 WA AE §, T TR FT W IR,
T8 W TT WL WA IR
¢ 1 Foae e W ) g
A & 7 W fFe & a9 WA
T W @A § W feme &1 s
ot T AT A g |

T AT 9T aga I famr amar
& 7§ wwwar fF Seir-seaea o @
w i Ty A § 1 @ e oT
Wi R 9 aw g 1 oA anfew
T Al ¥ giferon a7 &, afe
it & grfrerer amr o fedr o §,
foed goTU S oA frEr .
wl)
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AT wEEdl w1 0 qW T 6T
W g, feRp WX e S
¥ & feqr om, THAgA i A ¥
fear ama, @ wfegfe W s
Wt T gwdr Ml W g
llmrq.fvzirwm\mﬁ\mt?m
W agaiw W afrFr qrd qarg
ot & | & 99 o wmwiT A wT Q@ g,
9% WX B g’ AW A o,
ar "= B B1E g T ¥
qrY Y W 39 a8 W
¥ g fear andy | g faem @eT g
& fr gt 9 " AR & 11
agt ¥ TEg N F WL 9 T
FEEET TATT T | 9 gee faeedr
%[ & 77 fF ww atw w1 W)
YW AT 75 g9 § gl OFE
I et ¥ 7w A, W A g ok
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Bhrl Koya (Kozhikode): Mr.
Deputy-Speaker, Sir, we the Members
of smaller groups cannot think of
having the luxury of analysing the
food problem in detsil. So, I shall
confine myself to a few important
points.

Mr. Asoka Mehta, the great Vice-
Chairman of the Planning Commission
who entertaineq hig audience on the
9th August in Bhopal with his learned
theory of supply and demand also
suig that the rising prices of articles
ang other commodities of daily use
posed a challenge not only to the
ingenuity of the people with small
incomes but also to the political
stability and economic possibilities of
the country. The run-away prices,
he said, would keep on hurting unless
the shock of the present crisis induced
us to change our modes and methods
we had largely functioned so far with
little social discipline and diminishing
administrative efficiency.  Sir, he
throws condemnation and challenge
all around, The challenge to the
people and to the politiclans will be
answered by the concerned parties.
But it is more than cruel to throw
the challenge to the helpless people
of small |ncomes. The challenge
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which he addresses to the adminis-
iration including the Planning Com-
mission must be answered by himself
and the Government who are mainly
responsible for the present debacle.

The country has been reduced to
the present plight after the Govern-
ment have lavishly spent on their
pet plans and schemes thousands of
crores of rupees obtaineg from the
heavy tax revenues and from foreign
loans. If the Government had ever
been at least ordinarily efficient, the
present position could not have been
so serious as it is now. Even if they
hag tightened up the routine in which
the department works and had made
every department fulfll it part with-
out any laxity, I dare say that there
would have been more food in the
country than we have mow. I am
not referring here 1o big plans and
great schemes, but I refer to ordinary
routing work which every office and
depariment have ordinarily to do.
That ig to say, if the well subsidies
had reached the wells for which they
were meant, if the fertilizers had
actually found their place in the flelds
for which they were intended, if
the irrigation water had been
generally supplied on the appointed
day by taking care of the channel
repairs and other preliminary works
in proper time, and if these and
similar other small thingg had been
properly attended to by Government
ang in good time, even as the depart-
ments had to do, the production of
foodgrains would have increased by
about 25 to 30 per cent.

-

I am not speaking in the air. Some
of my hon. friends some time ago tock
the trouble of calculating the in-
crease that coulg be effected by
ordinary efficiency of the concerned
Departments, and some of them
proved this by actual experience.
They showed that these results could
have been achieved with whatever
land and manure ang water we
happen to have now. If we add to
these, the huge sums of money that
have been spent on agriculture
through plans, package deals and
community development schemes,
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the result gught to have been tremen-
dously different, in favour of the
country. But then the results are
not there, and Government want to
put the blame for all these, even as
Shri Asoka Mehta pretends to do, on
the people, or on the growth of
population and weather conditions,
even as the preceding gpeaker has just
done, and various other things. Such
things are not new phenomena in
our country. The planners knew
about all these things, when the
plans were made.

Government now say that the prices
are runaway prices, and tRey say this
after the horses have run away from
the stables. What did the plan do
before the horses ran away? Now,
the results of this indifference and
ill-conceived action are to be borne
by the people, and they have to suffer
helplessly in spite of the fact that
they have been paying heavy taxes.
The small people suffer most.

As you are aware, many of the
hotelg are being closed because they
are no! getting maida and other
things, and in my State of Kerala
and in the State of Madras many
bakeries are closed, and hundreds of
people are without employment.

st oot (fgar) o STnae
wig, Fim g AL E |
Mr, Deputy-Speaker: There is no

quorum. The hon. Member may re-
sume his seat. The gquorum bell is
being rung.

Now, there is quorum. The hon
Member may resume his speech.

Bhri Koya: This increases un-
employment on the one hand and
intensifies the general food scarcity on
the other. The lot of the small man
is pitiable. With his stationary gmall
income he hag to pay abnormally
high prices for food while paying at
the same time heavy taxes in various
shapes all the time on varlous other
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items. At times, it is difficult to get
iood, even if these poor people happen
to have gome money by begging or
borrowing.

I put the blame for this situation
at the doors of Government. If they
had exercisedq normal care that any
Government ought to have exercised,
the country would not have had to
face the present debacle.

Much has been said about State
trading in foodgrains. In this con-
neotion, I would remind the hon.
Foogq Minister of the advice Mahatma
Gandhi gave once to one of our
leaders in Kerala namely Shri Kelap-
pan, when he wanted to start co-
operative societies for handling food.
Gandhiji advised him that if he had
got honest people to carry on the
work, he could hand it over o the
co-operalive gocieties, otherwige it
would be a failure. The leaders have
not paid any heed to the advice of
Gandhiji, and most of the co-
operative societies have been dissolved
for defalcation and other things, If
we have got honest people, it is all
right. But with the present official-
dom and red-tapism and corruption
that is rampant in all the Departments
even according tp the Home Minister
himself, we ghall have to think hund-
red times before we hand over this
vital thing, namely food, to the State
Trading Corporation and our bureau-
cracy whose red-tapism is notorious.

1 would like to bring to the notice
of the hon. Food Minister some other
matters in regard to the situation
in my Staie, Kerala. We get food
mainly from the surplus areas of
Andhra Pradesh. The Andhra
Pradesh merchants used to sell food-
grains to the merchants in Kerala,
and they were getting some profits,
Now, to evade certain taxeg and lo
get the whole profit for themselves,
the Andhra Pradesh merchants are
sending  foodgrains to the Kerala
market and selling it there through
their own commission- agents. The
Kerala merchants get it from these
commission-agents and they sell it in
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[Shri Koya]
blackmarket, but for all outward
purposes, they do not enter this
amount in the Dbill at all. If you

want to get foodgrains, you have to
pay something extra by way of black
money, and thug blackmarket is there.
¥ think that the attitude of Govern-
ment is also in g way encouraging
this blackmarketing. If we could
treat the commission-agents ang the
local merchants on the same level,
or if we could ssk the commission-
ugents also to pay the taxes there,
then I think that this kind of black-
marketing could be avoided.

In spite of the fact that Government
have spent crores ol rupces on agri-
cultural development during the past
decade, we are facing a very serious
problem today. My hon, friend
Shri Maniyangadan was saying some-
thing about rubber and other com-
mercial crops in the Kerala State.
As a matter of fact, the agriculturists
there do not know which type of land
1 fit for which kind of crop. Conse-
quently, 1 find that in certain areas
where rubber cannot be cultivated,
that is, in the coastal areas near the
beach, rubber Is being cultivated, and
in certain areas where rubber could
have been cultivated with profit,
paddy is being cultiveted. There is
no agency to give advice to the
farmer about which type of land is
fit for which king of cultivation. In
spite of al] the development schemes
that we are having, our farmers are
following the old methods, and most
of the money that we are spending on

community development and other
things does not reach the proper
place. T am told that in certain

areas, fertiliser is dumped on both
sides of the road but the officers sent
a return saying that s0 much of
fertilizers had been utilised, even
though it had not actually reached
the farmer.
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If Government could see that this
king of waste could be avoided, and
that the money that they are spend-
ing actually reaches the farmer, I
think we can solve this problem.

The solution of this food problem is
not the concern only of Government,
but it is the concern of all of us. I
was very much pained to see some of
the Members of the ruling party
criticising the Opposition for opposing
the food policy of the Government.
We are also doing it in the interests
of the country only. The Opposition
is also a part of democracy. In
Englend, ag you all know, the Leader
of the Opposition is called His
Majesty's Leader of the Opposition.
We are also contributing to the food
debate with our suggestions and
criticisms.  Criticism of Government
is a privilege of the Opposition, and
those who come to Parliament must
not be so gensitive to criticisms as
my hon friend who had spoken
earlier had been.

Shri J. R. Mehta (Pali): At the
outset, 1 shoulg like to give expres-
sion to a sense of gratification that
this debate hag proceeded on a more
or less constructive and placid tenor
as compared to the fret and fury
which has of late been generated
outside this House by some on this
issue.

In this debate, one naturally asks
the question; who ig responsible for
this food erisis and how far is the
Government responsible for it? Hon
Members must have locked at the
figures supplieq by the Food Minister
about production during the last few
years, They will note that the pro-
duction has been constantly on the
rise except in 1962-83 when there was
a setback, production falling by a
couple of million tons. Unforunate-
ly, this was followed by another set-
back in 1963-64. This turn in the
tide was no doubt due to abnormal
seasonal factors and the vagarleg of
nature. Hon. Members are all aware
of this. In the circumstances, 1
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think it is not fair to put all the
blame for this crisiy on the Govern-
ment,

My submission is that ths food
problem is a very complex problem.
The complexity will become apparent
from the very divergence of the opi-
niong expressed during this debate
both as to the causes of this crisis and
as to the remedies to be applied. If
we consider the causes which have
been brought out during the debate,
they range from wrong monetary or
fiscal policies, wrong planning, defec-
tive land ref and ti
excessive land reforms to lack of
technological skill and knowledge and
#0 on. So also there iy divergence as
to the remedies t0 be applied. Of
course, there are people according to
whom the onmly remedy ig to bring
sbout a change in the caps of the peo-
ple who control the Government.
For them, any other cap is good
enough to replace it.

Be that ag it may, I am one of those
who believe that there is no overall
shortage of fooq In this country and
that the present crisis ig more or less
a Dpsychological one. In any case, it
has assumed all these proportions be-
cause of psychological factors. I
submit in all humility that those who
have tried to stage demonstrations,
hartals and hunger strikes have con-
tributed not a little to accentuate this
problem. I wag amused the other day
to find Prof. Mukerjee accuse this
Government of lack of courage or lack
of vision or imagination in handling
the food problem. I know the learned
professor iy overflowing In all these
virtues—I am sorry he is not here to
acknowledge my compliments. But I
ask him in all humility whether he
considers that al] these demonstrations
and hunger gtrikes are evidence of
the courage or wision to which he
refers.

1t there iz no shortage of foodgrains,
the question will naturally be asked:
why has it not come to the market
and why is there paucity in the
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mandis? I will not go very much
into details. But here again there is
a psychological aspect of the matter
to which I will refer in brief. During
the last debate on the food problem
in the U.P. Assembly sometime back,
one of the officery made a casual
remark which, to my mind, is very
significant. He saig that there are
any number of people in the State
who have a little bit to give; there
are very few who have a lot to give
and there are a crore of tenant far-
merg in UP. [ ask: how are we to
get hold of the little bit which is in
the hands of the little farmers? He
might have b seers, haf a maund, one
maund or two maunds. My submis-
gion is that in the presnet cireum-
atances, when we have no perfect
machinery or semblance of a machi-
nery for procurement, it is only the
small trader who goes about with a
bag on his back who can mop up this
small surplus, these little bits which
are in the hands of the small farmers
ang bring them to the market. I ask
the Food Minister to consider this
aspect of the question very carefully.
Even wih a perfect system of pro-
curement, I daresay that we shall not
be able to mop up that small surplus.
In the circumstances in which we are
placed today in India, we will not
be able to get all the foodgrains we
want unless we are able to mop up
that smal] gurplus.

Why did the smal] trader not bring
all these small bits into the market?
Here again there i3 a psychological
factor. We did not adopt the proper
attitude as we should have adopted
towards him. We condemned him
outright; we introduced grain licens-
ing orders and imposed heavy fees and
security amounts. A Food Minister
in one Gtate claimed that he would
raise ag security amount a sum by
which he could run the trade as a
State monopoly. So there were har-
tals and hunger strikes and there was
a big battle royal between traders and
the Government and all that time and
energy which they would have spent
in bringing that grain to the market
was lost In this futile struggle.
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On the whole, 1 consider the
approach of our Food Minister to be
realistic and pragmatic. I welcome
his attitude towards the zonal 2ys-
tem, I have always advocated that
this is not a sound ang practical pro-
position, and the difficulties which
have arisen are not a little due to
bottlenecks inherent in the system. |
do not want to say much on this be-
cause very powerful voices have been
raised in this House already against
it. Yesterday. sitting throughout the
wholg day in this House, I found only
one solitary voice raised in favour of
the zonal system and that came from
a friend of mine from Madhya
Pradesh. While he advocateq the
zonal system, he ended by saying that
each State should be constituted into
a zone. Madhya Pradesh is g surplus
State, and 1 dare say that the hon.
Member was thinking only of the con.
sumer and not of the producer.

I submit that the zonal system is
indefensible in any case. It creates
8ll sorts of difficuMies, it leads to
smuggling, corruption, artificial short-
ages ang artificial rise in prices, and,
above all, it is unconstitutional and
anli-national. After all, why dig we
abolish all the trade and customs
barriers which the former Princely
States had imposed? Merely because
we consider India ag one country. So,
if there can be an grgument in favour
of zones, there can be a justification
for the districts and even tehsils ask-
ing that they should be treated as
units.

Coming to the State Trading Cor-
poration which it is proposed to set
up for dealing in foodgrains, 1 here
again say that the spproach of the
Fooq Minister is realistic and prag-
matic. In the circumstances in which
we are placeq today, the functions of
such a corporation should only be
regulatory and not monopolistic, and
it should have sufficient stocks to
enter the market to meet all emergen-
cies. It should enter the market as a
purchaser when the prices have a ten-
dency to go down, and as a seller
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when the prices have g tendency to go
up. But, having said that, [ must say
that I do not appreciate the proposi-
tion that this corporation should be
vested with the monopolistic control
over the movement of foodgrains by
rajl. If you impose that restriction,
then, all the grain will move by road,
and in that case, this power will be-
come ineflective, and if it becomes
ineffective, T submit it will create al
the difficulties ang bottlenecks of
which the zonal system is the cause.

I have two or three more
observatioms to make. One defect
in the present food policy is

that we secm to be at the mercy of
the States in so many matters, I know
that food is a State subject but when-
ever we are faced with an emergency
like the present one, I think we
should device some method whereby
the States surrender their autonomy
for the time being, so that all
decisions which are taken by the
Centre are implicitly implemented by
the States.

Secondly, unless we make mgricul-
ture attractive—agriculture hag ceased
to be an attractive proposition these
days—whatever we may do, we can
never hope to step up producfion to
the extent we desire,

Thirdly, all our land reforms have
tended to lead to fragmentation of
holdings. I am not against land re-
forms, bult I do submit that unless
we take good care to turn innume-
rable uneconomic holdings into
economic ones, we can never hope to
turn the corner in the matter of food
production.

it feamw waTR (AT ) : AT
Jarew Agrea, & ot @ g w7
g1 o iR W W AR w7 e #
oTX Wy & qf guy feor §, 9w ¥ Ao

gy |
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6 A #1 S g qag 19 & 0,
I Tg FCHTT W T WU THET F
T AH ST HWY § | T IW F Tq F AW
a1 & quar g § fr waro
THET F G FA TN fFw a0k
e g gv quq & fou e & o
ame ?

% WA WO WOR W9 &

gfew |

it fesmw we1q: Afea & s
" w & g g, Afie el dt eoere
Lo

1948 ¥ ofws Jge 7 gt wmw
# vom femr @ fe & @ e #
T AW A wTT AWET g ¥ A |
IRM ag W wgr av e ag aH A
arw ¢ fir fore 3w & qee ey afage
& g ® arw guen g7 A @ | Afw
W &% G FEET g A g At

QW WiAAlD ®OGET W9 WA
a1q T famr

= faam gL W W g ag § e
dar f1ir gu Wy e A faw e
¢ 1 & ag 7 mAe fr o ozt w5
wf & 1w oo TR w ow AT g
wiTA wig, ot go dro & qff fawY ¥
ag foe gwar & | #few aoerc ¥ A
¥e fowm < fear &, 99 o7 wg it frer
awar ko

TOHTE ATHET & GATT 196 364
¥ 46 9 T WTAT FTET &2 geT W7
10 ST T TF W &7 §WT | X WWIC
36 aTw z7 w darare gk | W &
qEAT 50 AW I g wWOwT & 9 o
s 4 & fF foreet & agr @
sarz- gk w7 forrm wenT amge & s
T, A TeNT Wt AT | eI AN A
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afeT 31 &1 e W aoe & 3y
& g ® AT § | W e A 8, At
freett ¥ fodr s M N oM 7 o
WA A TRET T4, AF @ ¥ W ?
e 4, dfes 7y on wfefere wEw
&, fomr oY o & W WA AT @Y
SraET wHIY § |

% quar I § 6 T # mew
w71 g) 7€ | AWE w7 A F1E W 9 AwAT
® oY 7 W oy 5%ar & 1 AT ST
# 7w Y w4 £) vk dreged frr AH
# w vouT feet aw fawr wm o O
aa wifefewms oo & 1 & Ay qmwr
ff wrT st TR, a1 TR AT Ty
w1 awar & | afew aoe # g gt
Gy § W W W R OF M
o & a1 wrawr wa §, vafae aeen
TET AT AT g%ar & W framew T
a7 afY forer g

T et 1 ag fegfa § fe v
=% oF oFy faard gf, a1 wx faar
s ¢ & @ o cdvew aeRr
& & T W wT o oww ¥ ek
g i, at fow fon fe 83 791 o
TR T WA T ag }
fir fawt & cfan & wfusrfol & @
mkméfnmﬂﬂﬁﬂ:
Am g T JuT ¥ WE Wi
L o ¥ yuT 9T "OETT W
2 ¥ 5 vt mhvae S STEwr
@k & ) W AT & W W 9
favare fear amd, A ATHTC WA AAK
a6t § o &w AR €1 99 A
ity & e 2y foe™ qag ot & aw
Erif . ol

1947-48 § Y8 ATHIT &1 AL
190.73 % 77 91, ¥ fE o
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T T 2085 FAT €GT H AT |
wgt o% vl €T e ¥, 1947-48
¥ 50 wAT W ¥ fw wm
T WX ww 1100 AT ET
¥ bw owng Mg § o o
wgi o <t w1 oV @, 9g
¥ 1960 FOF 19T, gAY W ¥ 4600
T WY AR et oW § 7500
w0y WY ad ey o ) Tk wETEn
WORTT ¥ I & WY ¥ 800 W
™ & A fag, e afonresy
TH AW ST G AT 200 T K AT ¥
wa got & 1 & v T g w
¥ amx T o woeT i ag ferea At
§ 5 og o wwed B gE ¥ AN,
o g 7 o afeam & "o
T 7

W ot wh & A e o g
§ f oy e g o W
& 1 ag woere el & A 9T A
YT @ grew ¥ wrt §, ¥ o e
& fag M g v B, myaw oA &)
wTqy fed AW W wTw 'WET §Y
™ ¥ g A g,
faredt e TR e % fag dve
e frw o wox & fa
wht & | W g e Al w1
T SO A 8, 8 e fr
¥ forg wmw wom g

o ¥ fe e ¥ feam @
w9 dur faw omar &, 9 99 T HORR
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33 qTde %7 &7 el & 1 & qwAr T
# fF w1 ot ol et R Fam ae
T e A g

g A W 1 @ g Qe
fefram M St w1 14, 1597
16 Tt " faam o, dfeT e A
T § 9 S 9919 w9 99 few
w § | o e ® go wfaw am
forer S A g A W @A, AT
FOET AT qE 17 a4 | AfEw
#rv A W TwEr A A wite 1
TR T wed & Forg Wt T &0
mEgn 2 fF oo wew am
wWET ) g9 w § Y fed gu oae
1 feft Y ag & age e
forw fedm wrs fsar w9 ® w9 w0
qifedl & famms R w1 §,
T T IRE ST @E WA
A Al ¥ faare A w1, @
e age e wwar & o wew
faw wwar & 1 wTe T w7 Wy Fraifa
X R ®F fF 9w @ ¥ s aIm
FHE Aerary o Fear s, o e
T g g awat

T T A T Ry § T ey
T GO 1 Ty Wi E ¥ fag I
T fru ¥ fomd s e @wfae
qrel F AR & 9 f I g Hi
IA A & WO AT "o v famn
I qg # wsharf Af & I =
AR E e w A oformag &
faF e ¥ fir o oo F WY Rl
fgfmariy e s @ ¢ @
FOT VAW & A W I T A
e 2 il ure 48 WX @
§ 1 qdf soe 2w ¥ fafy e
e & waw § o@i w11 gere wrd
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sfrmm i g R 1
ofar g #fsfee ofar r & s
Tt ¥ i S ager, W A
ot fret & fomd am o onfe
arar & e & 7R wrar § 9% ane
T & | X6 WY w7 AT IO AW & 7o
THe Tele TWo A 3%T & wam § WK
wAt wifsat ad w1 & § 1 ¥ frdew
# f w17 w7 ¥ w1 aew WL arfe g
wrdt w1 e Ifem wax fairn

e s § | -
e & forg ag fear amo ar & &, afe
T A A sTE g ) wfae F
wgr g & 5w Am R qE F
¥ 9T ATETT TF T BT WA 6T A
o\ @aT 7 &1 fF @ o 1 A e
¥ TR WY 7§ W T F W fawy
gT = ey fag omd e e wgT
fadr

wTYeE & art ¥ q gy § fis
feet Wt ifafess ol wrd w a
TEN T RTWRE 7 & | YW Wy aI
dwi g wRIT w3 o0 afawi W ceete
% 2t § W amnT w g wTHy
g1 WA 35 ¥ s0 g oW & faw
fermr 3 1 &few ¥ ot qema § fis d@%
fefY oft afy %7 *f cewie 7 € forgdy
R AT KT W FTTH |

Tt e 8
T AT R W AW EF ey
wro ¥ e iR anfow gt & 1wl
T % AT & o i oy vaEr T
orrert & 1 0 2w ¥ A e &
WTh N & WA WU OF OFF
& fem€ & vt & WY 6 WA TR
T wfge | W g & fR w
wToT Aeft o T Tt & A e
Y wet ferer€ oy | wed e fr 7w
1007(Ai)LSD—17.
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w1 faroreft oY s o o Pt e |
wfer gt war & 7 g dady o farwar
' gegrifrn dedt & fag fondt
o= au &% sfr gfee & anfr § aufis
fram W wm wfr g feeft
fomeft & 1 wT W At W IET
T AEy & oY frmrr wY fert ot
faorel & & | W B ol W awe
o &l T T & | W Wy oET v E
ar ¥w ¥ ag daarc Ay wwAT Y W
aun W AW ¥ A 336 wOT URY
o et ¥t § SEd ¥ grea frem A
wedt § 1| W w1 firamr o faart
o faorst o gfar ¥ § oY vy oftr
~ ¥ ot ¥ vaw waw g g wi
S W WY 6 7 A 0wy & fpaw &
& a1 OF FOF TFF § 6w A
warer darar € wroAt | wefiflg 6
sreb & A wrra e € et s fiforg
gt 1 feamy daw A & | o7 wn
& fis wvg aftor wrT W & e 4T
&Y et § 1 ¥ e orer A At
L4

gl wely s § s |
o g & N sEEeT Ty §
IEET TH 200 AT Wiw T § wi
fazdt # o W g § IEwY
i 308 T wfiy 27 §, e femr
w1 wdtarea faar amer & 436 Wi
438 WU wfz 7 ¥ fpgm & | s W
AT ¥ Farar g wigd § o fewrr
! gEIEY T 9 SRR 8
¥t sgaeT F |

ot gea & & ow amr o Wy
AT W f 1 W wT A ¥ -
frqm st wm afz @ §
xaw1 ofoms ag §m fie amew ofafes
& gt g arw ¥ ot ot damme
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a gt faaedt fr formma wt wroey da-
1T %1 I geu faem wfge | w0
& w0 HET & qHy famne WA Teer
ww & forg worqz 4 e @ Wi afrn
T w0 wT weA el #F w7
Far § oY IOy wrEEr I ¥ oav
# geTa § e fewme o st damam
w1 ofem g fad ol 9 o &
feama & st oo A o O
T ¥ fad

&% foed o 1 t9e fivar mam
g geaeg ¥ argwy o1 8 fe g dw
#61. 8 fafoae feamm & 19T 335. 7
furforme T Wt A o § v
26 faferge firmm o odew 42,1
g §, 9% 9 W few ow oww
¥ W WA & | WY 6 OF TRY AT
framl &1 9T 9/ UFE aF WA
ary firarl w1 e fean sg &Y 44
fafeme femm g & Wi o 9™
52. 4 fafem o wfw Eni o
qie UE ¥ A% 6t ohE & wiew i
Ay e dw A 17, 8 fafeaT o feme
§ & 9% q= 283. 2 fafeaw oww
afra ¥ | wEe H & frarT S e
ariy § Wi WY derar w § I W
oY pF i &, & Ty w1 §) Iee
mw o fagre & aF o wnfrare &
¥, for¥ qrr dwwi owe o & Afes
2wy gra ¥ A A w1 | T iR
framl Y Tw S mwe e 2 2R ¥
formdt & frm wfr oz em ol =
wq T A § wafe it o
mmm“mmﬁlt|
¥F 008 WY AvA mA v g § wE
st & e ot wwey ¥ w7 A &
ITEY W79 FH T ATAF FATEC WAL
are oY e wrET Ay § w
&ﬁﬂiﬁmmt_.l
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W % am & fEgT wem fe
Wy et § WY 9 g ) ot
® arw a7 A wvar fear & forg Frea
¢t ag T 1 & grat & w@y orav
w1 St w9 ¥ & fow faew @ |
0 A o e @AW
facm sg d e WX wo A
¥ waet formTT #7 wroET s awy
1T AW 7 dErarT qgm 4@y § a
v frerl & fae s & sy
Wy ¥ =argr & AN A Oy
M grm fe ag wes feer o
frream & 1 T8 AT 9T HTT Y AR A

& =nfgw |

€ X § fr dfo Toge 1o &
N forelt & w08 1 ¥ anel H
wr § e i oofifra wes de
¥ ¥ ¥ afew oueesT aer maE
# o wReT & Y @ wmar @
YT 2o AT & 1 W Wy ot
FEAT WY AT T & A A e
fawrr ¥ weuTh § T w0 o
W uTewl S fgera TwAr qEm,
ITH qTAE T AR W I
edt S 9% TAT WC anfE 3§ weer
w0 KT AR |

¥y warer B fie ot e W are
¢ ST F= & T Y G A
ag 1% & Az AdY AT | e K e
o€ g % afro freet § o
farelt # farwrfow o freet & 1 & w9
# gox fad W € @@ g
T AT I T FWT A a7 T e
g T A W 17 T o S e
afv gy 1 19 TFF 1 ¥F 9T FeATE
wHa T Y famrer Y T | v wer
W TEET O el 6 fag feam omar &
I® § wrar @ % ¥ a=7 s Wk
O WTHT T 9T TET W §, wEi
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TR AR ¥ AT W W
fa & 2 a9 a% T | €Y oA
? i %y fear amar & fF oo e
o EY AT, T ATHY |

@ ® T F gw A I g,
1 IH goATE WEET A7 2 H oAt
wqu g Y o5t &, famwr fedw oy
% am ¥ oy 9w & 1 w= Y af
T ETAT AT A% T gEA & §F aq
w07 | ATERE W TEET TT AT AT
fe % et @t famrr ? o wEAT R
fF qw & e oY w A 8, afew
sfrram® 1 w4t & 1w A o gw
TeAT ATET FAFTer i A e W
L AR T

A AT ATHTT AET F AT
IwwT ot dmen wifge fF far memT o
@ g & ¥ AT 9T e AT
|T § 1 F7 AT TEAT AN W @O
grar § e o 3ed @ fipar g
frrenft wYT o @ wmer e
T ST T FY gEAT 97 A E A
faieT § fF o TreT & e A
g I§ Wt ¥ wmy fs dar miar &0

W WIOE W ¥ ETQ EEE
o wTT ot wrowt feee w1 o3Een
N, JAET AETA K AAWAT 0T
T WY THT AR T /R AT WITHT J@
o WREAT g daT s qerd T o
gy
arq ax B g gardy,

& 79 wafe 7 wfgwrd

15.00 hrs,

Dr. P. 8. Deshmukh  (Amravati):
Mr. Deputy-Speaker, Sir, the hon.
Minister has done well in distributing
to the House the hroad outline of the
policy he has chalked out about food.
I think that, by and large, the policy
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is sound and I particularly welcome
his emphasis on giving to the farmers
a remunerative incentive price. My
only fear is: how far he would be able
to stick to this declaration because on
the whole the people in the Planning
Commission ars always reluctant ti
raise the prices. It has been stated as
his own personal experience, by my
senior colleegue at one time, Mr. Jain,
that where the question of paying
more prices to the farmers comes up,
the Planning Commission is always
reluctant to agree. While wel-
coming the declaration he hag made, 1
feel that he will probably have to
wage a fight on behalf of the farmer.
He must have heard from all sides of
the House that the crux of the whole
problem of increased agricultural pro-
duction lies in enthusing the farmer
to produce more but the unfortunate
past experience, right from the British
times till date, is that whenever the
farmer produces more he gets less.
There is the most glaring examples
of the year 1054-55 ag compared to
the previous year and I have probab-
ly quoted it before. In®*he Slate of
Bombay which then comprised of
Gujarat, Maharashtra &nd some
Kanarese speaking areas, they pro-
duced only nine lakh tons of rice.
Later on they increased this to 14

lakhs by using Japanese and other
methods of production, The price
that the farmers received for this

higher production wa; Rs. 28 erores
less than when he produced only nine
lakh tons. This is borne out by the
statistics maintained by the Ministry
itself,

At para 32 of this review Minister
said that "it is the experlence of
countries the world over that increa-
sed production of foodgraing is pos-
sible only on the basis of remunera-
tive prices to the producer” I would
also invite his attention to the cost
and income statistics given In the Gov-
ernmenit publication, 8th edition of the
Indian Agricultural Book which shows
how unremunerative agriculture in
India is and how necessary it is not
only to give a r ble or
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rative price but g little bit of a gene-
rous price sp ag to meet the cost of
production and leave a margin in his
hands. Ome finds from these figures
that in the most fertile parts of U.P.,
Punjab ang elsewhere there are many
cases where income derived after
deducting costs js minus per acre.
These are statistics worked out by
Government departments and govern-
ment research agencies. If he keeps
these facts in mind, he will be able
to do a lot of good to the farmers.

I am, however, amazed at one thing,
Everybody is complaining against high
prices during the last few months, I
think this is & grave blunder which
the Planning Commission and prede-
cessors of the present food Minister
are responsible for. Very often they
compare the figures of production
with the previous year and say that it
ig less by a million and a half or two
million tons, They forget that there
is something llke a target; that there
ig something called the increase in
population and that lakhs of people
are coming here ag refugees. What is
going to happen to our food stocks?
We reached our highest production of
82 million tons in 1960-61 and 1961-
82, Tor two years that followed,
our production was less by 2.5 million
tons or three million tons, ‘They
should have actually juxtaposed the
actual production against what the
requirements of the country were in
view of the increase In population,
large number of refugees coming in,
ete. Our population growth is about
2 per cent and both the Dhebar Com-
mittee and the Planning Commission
wanted that the per year increase in
agriculture gshould be 5 per cent; Dhe-
bar Committee lays down s minimum
of 4.2 per cent. Some sensible per-
gon in the Government ought to have
=ealised thix fact agnd warned the
seople and the Government that our
CArTy-over wag bound to be insuffi-
clent some day. We are now blaming
alternately private trade and farmers
that they are hoarding. I think there
ie no large-scale hoarding by the far-
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mers or merchants _foday. Nobody
is capable of doling out every day's
measure of food to every family that
is required for 5 day. Some food has
got to be in transit, some in store,
some in the ghops and some with the
farmers and so on. These are normal
things; you cannot say that these are
abnormal things.

T hold the Planning Commission and
the predecessors of the present Food
Minister guilty of g grave mistake be-
cause when they calculated that we
produced 78 or 7@ million tons, the
deficiency was not to be calculated as
compared to the previoug year’s pro-
duction, that is 1081-82. The deflciency
is much more; it is about 5 to T mil-
lion tons. How was it going to be
met? We cannot get all that food
that we want from the world even
if we have the needed money to buy
it. If or deficlency is seven million
tons, the world has not got a surplus
to that extent. If the steps which my
hon. friend has now initiated were
initiated six months ago, the situation
would not have been as diffficult as it
is today. While I congratulate my
friend on the policy laid down, I have
to say that there has been a failure in
not warning the country and in not
assessing correctly the requirements.
Had that been done, there would not
have been so much lack of food in
many places. My hon. friend from
Berar quoted an instance from Nag-
pur where the price wasRs, 104 as
against Rs. 49—50 elsewhere. This Is
bound to lead & misery for the people
and this could have been avoided to a
considerable extent if we had told
the American people and others some
years ago that we were likely to need
a little more. There are other coun-
tries, Canada and Australia which
have got surpluses and neighbouring
countries such ag Thailand which are
now giving something. They might
have probably been more generous
and could have given more had we
acted in time and the misery and the

hardship need not have been there.
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So far ag the production of agri-

cultural crops is concerned, there is
another factor which thg Planning
Commission hag not taken unt. I

hope my hon, friend will take it into
account and that is fragmentation of
land. Ceilings and land reform are
good and necessary things. Bhoodan
is an admirable movement; giving a
share to the daughter is a very just
and fewr act. But all these progres-
sive acts lead to fragmentation.
Something has got to be done. My
hon, friend speaking before hag very
kindly referred to the percentage of
people who have less than one acre.
All these things are directly contri-
buting to having moré and more peo-
ple with uneconomic holdings, Even
those having up to two or three acres
of land—and there are not many as
compared to less than one acre—are
not in a position to purchase a pair of
bullocks, A pair of bullocks costs
anything between Rs 1,500 and Rs.
2,000, Even the worst possible pair
would not be availaDle fos Lsss than
Rs, 1,000, How many farmers can
afford a pair of bullocks and if they
cannot afford a pair of bullocks, how
are they going to cultivate the land
and how is any farmer going to culti-
vate the land in such a way that he
So, this a great fundamental issue
will produce more than the ordinary?
which has been avolded all along. For
a long time, we believed that co-
operative farming was the golution.
Now it has been proved that it is not.
It hag not made any impression and
therefore I would like my hon. friend
to take up this issue most seriously
and devise some meang by which we
will be able to increase the number of
economic holdings—it need not be
above the ceiling and it may be under
the ceiling. Minimising the number
of uneconomic holdings, and forming
economic holdings jin their place is
one of the biggest tasks confronting us,

Then there are a few other sugges-
tions which I have made previously
but T would like to repeat them. One
of them is the resort to progressive
mechanisation.  Agricultural labour
naturally demand more and more
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wages and put in less work. So, if we
do not make machines available to the
farmers we would have np hope of in-
creasing agricultural production. I
even go to the extent of suggesting
that there should be set up tractor
stalions so that they may be made
available to farmers to till their land
properly. Pests ang diseases should
be the sole concern of the Central
Government; they should not wait till
the State Governments or the farmers
dea] with the pests and diseases and
they should take over this responsibi-
lity wholly,

I am sorry to say that there are
many people who are opposed to co-
operatives and they even gwear at the
very name of it. 1 am very sorry to
hear that, If there are bad co-
operatives they ought to be elimi-
nated; if there are any bad things hap-
pening they ghould also be crushed or
put down. But co-operation is the
only way by which we will be able
to make an imp lon on maintain-
Ing suwne reasonable prices and do
justice to muuy  things. 1 hope it
will be done. It ig grautyisg that co-
operation hag come under my thon.
friend, the Minister of Food and
Agriculture. He will, I hope, pay more
attention to it. 'Whereas I would not
object to the State Trading Corpora-
tion being established for dealing
with foodgrains, I would like that
procurement wherever possible ghould
be done through co-operatives and
distribution also should be done
through  co-operatives. Let him
choose and select the good ones; only
good and honest co-operatives should
be encouraged. If there iy any mis-
behaviour, let the co-operators in-
dulging in it be put into jall, 1 have
not the slightest compunction in doing
that Do not hesitate to bring the
most stringent measure against the
dishonest cooperator. But the Minis-
ter should give more and more en-
couragement to the good co-opera-
tives. In the same way, g0 far a4 the
imports of agricultural commodities
are concerned, the co-operatives
should be encouraged, the same applies
to exports also,
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e should very big slogans but act
exactly contrary. 1 will give one
instance. In these days when we are
talking of democracy and socialism,
we still maintain the principle of es-
tablished jmporters and exporters. 1
do not know how the two things can
go together: gocialism on the one hang
and establisheq exporters and impor-
ters on the other. That is how we are
resorting to socialistic policies. I hope
we will hear of it no more,

1 hope that the various suggestions
that I have made so far will be adop-
ted. I am very happy that a new pers-
pective ig being brought to bear on the
whole problem. All the three hon.
friends—the two Deputy  Ministers
and the Minister of Food and Agri-
culture—are new to this particular
Ministry and that is probably why
they are able to look at things in a
more dispassionate and more direct
manner. I hope they will continue
their love tg protect the farmers’ in-
{erests and do whatever, they can so
far as the guggestions I have mwd€ are
concerned.

W o Mo frwY ()
IUTE W =T, AGH TEH F 47 EEq
wr gtz IRTE fRw  §T &l
fedz %1 @0 qe9 & qAA ww ¥ g
A | fa 4 O % ¥ O avaew A
N T AT wgr T §, I H oA
TIRAFA AT § | g AR d fF
FHA FT AT GO FAT &, IH I HLRIT
wdAE v O amagrgrafEfe
TMEL & wATH 7 FOATET ATH WY A
T ag wEr wf ¢ fr sew w3 fem
AT, FET ZTH 9 To6; WA | F frage
A A § f6 wE wraew b
femgeam & et Y AT & 1 %
frama “dwzm warsr A warg g,
formr & wgr T &

“Up to now, anly one-quarter
of the people on the earth have

had sufficient food, More than
one-half of the earth's populajion

P e
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are unable to get enough to
satisfy their appetites and one-
fith are continually faced with the
danger of starvation, Of the 900
million children at present in
the world, about 875 million—
three-quaerters—are jinsufficiently
nourished.

According to UNO statisticians,
every year 35 million people fall
a victim to hunger. In the
interior of Venezuela, 50 per cent
of the children have never geen
milk since they were infants, 58
per cent have never seen
meat at all, and 80 per cent have
never seen an egg At the present

time, 6 million children are
receiving a milk meal daily in
the milk centres run by the
United  Nations' International
Children's  Emergency Fund
(UNICEF).”

gt T Twi & T 1 T ot
T ¥ T @3 & W FE Wi fafar
Wragd ) wiraa dsgrmurg

“Rise in the cost of living—
1950 to 1960—Switzerland 15 per
cent; Federal Republic 23 per
cent; United States 23 per cent;
Italy 34 per cent; United King-
dom 40 per cent; Austria 58 per
cent; Sweden 58 per cent and
France 73 per cent.”

# T A% BT w7 qA §, @ fpara F
Frmar g

“Food Prices 1860 (1950-100).

Sweeden 172%; Norway 167%;
United Kingdom 164%; France
159%; Austria 154%; Netherlands
1359 ; Federal Republic 12007;
Italy 12897 Belgium 12245;
United States; 11895 ; Switzerland
112%."

7 dwew ug Ty ¥ fF fggeam &
at ey g € ¥ Ok ot aww Al 2
a1 fr g & worr @) 1 gg W Tw
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T FT I3 § GEAT FE w7, 7 ATQ
Ffar =1 aar § 1 g Faw e
w7 &t arew At &

WIIEINE FT GO & Tg g W0
¢ & s g w1 qEATq g W
&Y /T qATH G §Y ATAT | G G &Y
g1 g & 1 A9 qge WY wgr ar
Waa ¥ 5oz e @ g fe
AR I IR I oI
AT {1 A F fr A wvven a9 gt
ST § 1 g gl g wear § | Wt
St oFRidTe Amfae A9 § g
& Tast oF faara A X7 wwgan § o
gifam ofisat #1 food wrg &
99 4 wg oM

“Total State purchases have
been pushed up to $53 million.
The production in State farms
hag improved, g fifth of the total
State purchases coming from
them, whereas the private hold-
ings with only 10 per cent of
arable land supplied, according to

figures for 1861, 60 per cent of
total output.”

Ty o § fF &z wrd 7 daw
40 9eHe gart fear aafs ffefaee
wred A, G2 B2 Fre faw o fa o
¥, 3 § IFA 60 T FeArk femr
2 | vafwg agt 7 foamr & ofodw
O ¥ IEh wmt H e wg
TR

“Above all new steps have
been taken to apply more widely
the principle of material incen-
tive. Greater gtress both on bonus
payment and remuneration in
kind is being put ‘to make the
workers ever more directly
interested in increased produc-
tion than in the past’, explained
the Agriculture Minister, This is
the pattern now in State farms;
in the collectives on the other
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hand, party leadership hag been
made to reconcile itself to a
modified share cropping under
which each family is allotted a
strip of collective land.”

W TawT 3g § e wdfew
TR AT IR 9 AT W B S
sTEsri R agi A W

FEU ATz yg I< 9% W fieqr
T & fiF ag & oW T A and
e & art § ag wgn g § fw
sfdar g A AT MW A
HATAT §Y | N HTH WA OF 56 O
Afew 1w, W g W A
T 7 waTaT § 1 NOE OETAT 1664
# ag 60 arw @ ¥ wftw s
WM | 1960 ¥ WA % QAEATEY
i ¥ ag & w1, A9 W@ =7 0,
WTET, AN WifE AORT & | W A
¥ fr & ford AT q@ E A K o WY
¥ wwan g forr & wam e fow gt
2w oY oft T wAT AT F AW @
g1 ¥ W A, =" 7 off 94 wOW
w9 %7 7 WreS fern, WA wify awy
Famar

qw wiAAta woE o N o aft
g

ot ®o ATo PrereY : AT o Fk
areft & 1 <Y o g A Wt o g,
itg +ft Srorm wrat §, wrae ot o amen
g o T ¥

“The sugar industry on the
mainland hag developed more
rapidly than the other food
industries due to a high rate of
investment. In spite of this, pro-
duction of sugar ig still wvery
inadequate, In 1960-61, it was
estimated to be 1:5 million tons,
supplemented by imported sugar
from Cuba (1 million tons in
1862). The domestic production
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[=i %o 7o fovardr]
allows for an average per capita
consumption of 2 kilos s year.
Even i1 doubled, it wil] be along
time before production cap meet
the demand.”

ot T et o i o
FET AW § Ay w A T 1
Ty ¥ 7 Y Agy g o § afew
w0 oid ot Ak ot & 1 Sy
foafeerr wre o+t €Y foiid §, forwr
Fegromm §

“The Federal Republic imports
more €ggs than any other country
in the world, the total in 1860
being 4,800 million, In 1059 to

1960, her own egg production was
7,450 million or 144 per hen.”

u W #Y AF §, IEt aw g
HT 7 gare §, 'Y 3w AT § AR
o3 dw # W R ok 1 wafeg
w1 fardne 2w & war § AR AT ¥ ww
a WU W, SEwT HET 6T wae
ag b fie & ag 7 wgd & fs qOeTC
wwit w) faem &% | At SRR I
wrar Tt & Faaam g anfigd o forrt
Tl W § 99 WU ®, A fe
i woft it & e few g ¥ QU@
fem ordr, ag & @9 & WA STEaT
g1 ¥ AT wwel X s
o, THo 480 & WRVIA WW 7 HITAT
fard % 7 T W o S e
grarar 7 w1 | gF a7 a8 wa fe
HHT T2T 7 T I Gadl AT 971 %<
| ¥ THT WATT FTA FT ST HA
sy NAs@Emm
Q® §, 7% fag ot & dorfat e w<
€t of § | & dmfaat oF oY gt ow
ag #1 ehfay w76 47 a1 WY § o
FhamEhrg oot £
o W w3 ¥ e 9 mea
L g
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wa § ¥ ¥e g & W WI
WTHYT AT FL AAT ATEAT E |
WY GE AT ST § IO W I
wr wy ar oy § 1 92, fafe,
T WIf TR O A q@E w1
1 ¥ gwme g ¢ fr oF @ o -
T F AT Ay wi et fa dw
% fafemr, g% wifz wd ary §, 97 2w
w fafieml, 98 wfe @ frafe fer
Sy | &1 faeeft, gl wify W o6
w7 39 AW wY For oy ofi Fedeft
wufem #r oamdr | @ AR g AN T
o 8, ag W aw gt R o ER
fauly wzr W firer et §

o OF FY AT oy ¥ ey ¥
el derare 77 #% | foam <l
or% gun ¥ darAre w3 g%, ITE gy
¥ fom o 1 37 Wl @7 damATe
w1 ofsreee foudz wod g &
¥ 1 ug & W & S & A gl o
E WY 19 Wi T ST 7 6]
wuH gEdr A wng o aEqE £, ST
e Tk Ay

uF ufsm gemr ¥ oy § fe
forr TowTd AR & ¥y §, fwad
fafreed & e &, foam oo figo &
T &, 41 THe YFe QFo ¥ ¥ §,
IR g ¥ g §, I 9T A wgR
g, 97 wgml ¥ afeswr wfy ar w=r
W R I wd, I drn
W | e WA W g § i o
T AW § IR W wTH T A
T wT Wl dw e, wAer wify &
aife wE % o ST s fraw

‘The Minister of Food and Agrical-
tare (Bhri C. Subramaniam): Mr.
Deputy-Speaker, Sir, 1 have listened
with great care and attention to the
spereches made by the hon. Members
during the last four days. It was a
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good thing that we took up the dis-
cussion of the food wproblem apart
from the censure motion which the
opposition has come forward to move
in this House.

Ag Shri Masani mentioned in his
speech, we should not make politics
of food. I am glad the discussion has
on the whole kept away from politics,
even though some of my friends on
the other side could not resist the
temptation of bringing in political
issues and raising political contro-
versies. It will be my attempt to
steer clear, as far as possible, of
political issues, because this issue
requires an objective assessment and
it requires a Herculean affort to sclve
the problem of food in our country.

The food situation is a part of the
general economic situation. It cannot
be isolated from the general economic
situation prevailing in the country.
But, at the same time, it has got to
be realised that the food situation is
& major part of the economic situation
in the country, and to a great extent
it influences the general economy of
the country also. Particularly, Sir,
the problemg of a developing country
are camplex and difficult. Sometimes
Wwe are on the horns of a dilemma as
to what should be immediately under-
taken and what should get priority.
But what has got to be kept in mind
is, unless the transformation of the
economy from a traditional economy
takes place into a modern economy
all our problems continue to persist
and, therefore, while we may have to
face difficultkes in the process of
economic development those difficul-
ties will have to be faced with courag
instead of pping down i
development, because g stagnant eco-
nomy would mean not only difficulties
for us but greater problems for the
coming generationg to solve. There-
fore 1 hope and trust if difficulties
have arisen because of economic
development, the hon. Members and
the people in the country would
take them up with that attitude of
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sacrificing a little in the present for
the sake of the future,

Sir, while dealing with the food
problem now, it is not my intention
to deal with the general economic
situation in the country because that
would divert my own attention and
also the attention of the House, and
I am sure very soon there will be an
opportunity for the Finance Minister
and also for the Prime Minister to
deal with that aspect. Therefore, 1
ghall restrict myself to the food situa-
tion and try to place before this
House certain aspects which would
give an indication of the path we have
to follow and the policies we will
have to pursue in solving this
preblem.

The House discussed the food situa-
tion in March, 1964 last. Since
that discussion took place many things
have happened in the country, the
most tragic loss being the death of our
Prime Minister, Shri Jawaharlal
Nehru. But spart ircm that, when
we discussed the food situation in
March we were hoping that the situa-
tion would improve, particularly with
the new harvest coming In. We
were also hoping that the price factor
would behave in a better way in the
coming months. But those expec-
tations have not been fulfilled. As a
matter of fact, in the country, we find
today a rising trend of prices, and,
apart from the rising treng of prices,
the supply position also has become
difficult.

S0 we have got to analyse and find
out what this is due to; whether any-
thing particularly unusual has happen-
ed during this year. I have given
statistical figures with regard to the
production, during the varlous years,
in the country. Some people are
sceptical about statistics, particularly
food statistics. 1 am not prepared to
say these are all hundred per cent
correct statistics. In any statistics,
leave alone food statistics, there are
bound to be defects and deficiencies.
But apart from the accuracy of the
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statistics, I have no doubt in my mind,
these statistics indicate the trend in
the economy, the trend of production
in the agricultural economy. I hope
hon. friends on either side would agree
with this proposition. So if we see
the figures from that aspect, we find
that during the last two years
the production has been more
or less stagnant, and stagnancy
means we have to be forewarned
about one thing. This stagnancy
because the population is never stag-
nant; it goes on increasing at a faster
and faster pace. Therefore, with an
increasing population stagnation in
production means deterioration in the
economic situation. That is the lesson
we have got to learn. Therefore, it
is from that aspect that we have to
analyse the situation.

‘While the production has, no doubt,
stagnated, we have tried to make up
the deficiency by importing foodgrains
from abroad. 1! we add what we have
immported and what we have produced
in the country the total availability
per vapita has been maintained more
or less at the same level.

In spite of that, the situation this
vear is much more critical than in any
other year, Why has this happened?
While various arguments are being
advanced with regard to inflationary
trend, with regard to the increase in
purchasing power and all that—all
those factors might be there—there is
another factor which has come into
the picture and which has intensified
the critical nature of the situation. That
is, the atmosphere: which has been
created in the country, the atmosphere
of scarcity. It has created a crisis of
confidence, and in my view this has
contributed to the greatest extent in
making the position more difficult
than it should be. I should give full
credit to the Members of the Opposi-
tlun in achieving succes; in creating
this dificult atmosphere in the country.
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Shri Nambiar: No, Sir; they started
it first, we only resisted it. It |is
wrong to say that scarcity came
because we agitated against it.

Shri C. Subramaniam: I thought
they would take the compliment that
they were more successful in creating
this atmosphere than any other factor.

Shri Warlor (Trichur): Their sup-
porters agitated.

Shri Namblar: Why do you put the
blame on us. B

Shri Radhelal Vyas: They do not
give up the agitation even here in the
House.

Shri Nambiar: The blame should
not be thrust on us.

Shri C. Subramaniam: Shri Nambiar
should interrupt less and listen more
carefully. That will be my appeal to
him.

Shri Namblar: But do not put the
blame on us. We poor people are not
responsible for it.

Shri C. Subramaniam: [ am not
coming anywhere near the speech of
Shri Nambiar, the speech of Shri
Banerjee or the speech of any of the
other hon. Members. I am trying to
be as goft as possible; not that I can-
not hit back, I can hit back even
harder.

An hon. Member: Hit back.

Dr. Ranen Sem (Calcutta East):
Hit back, but before you do that feed
the people.

Shri Umanath (Pudukkottai): Do
not hit at the belly of the people?

An hon. Member: That is what you
are doing.

Shri C. Subramaniam: I hope the
interruptions have ended. I am walt-
ing for it.
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*An hon, Member: Ended for the
time being.

Shri C. Subramaniam: Thank you.

This position leads to a very diffi-
cult psychology in the country. It
affects almost every individual and
organisation—consumer, producer, tra-
der, State Governments and the Cen-
tral Government. Because of this
crisis of confidence, naturally, every-
body tries to play safe and, to the
extent he has purchasing capacity, he
tries to store g little more in his house.
It is done not merely by the consu-
mers. Even the State Governments
want to play safe, because once there
is this crisis of confidence they natu-
rally think that they should, as far as
possible, preserve the available food-
grains within the State for themselves
so that they may not be put lo great
difficulties in future. This has been

hibited by the panicky action taken
by many of the State Governments.
There has been banning of not only
inter-State movement but even intra-
State movement, from district to dis-
trict, in some places from tehsil to
tehsil, leading to greater difficulties
in scarcity areas. Therefore, the at-
.mosphere of scarcity affects Govern-
ment also, Is it surprising that it
affects the producer to a certain
extent? After all he has to reserve
stocks not only to meet the require-
ments throughout the year but he has
to see whether the next crop would
be a better one or he would be forced
to fall back upon his last year's stocks.
Therefore, he also holds to the extent
possible. Some people do not have
the holding capacity but to the extent
possible they also try to hold stocks.
When there is this atmosphere of
scarcity, while the opposition parties
think this is against the Government
and do propaganda, they are creating
the most fertile ground for the traders,
against whom they say they are
opposed.

Shrimati Remn Chakravartty (Bar-
rackpore): Why do you not take steps
to change the situation?
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Shri C. Subramaniam: I do not
know whether it is international—l
do not say it is done willingly—but
the Opposition parties have been the
colluding factors in creating an atmos-
phere or scarcity in which probably
they think they can gain some politi-
cal advaniage . . . (Interruptions).

Mr. Deputy-Speaker: Order, order.
Hon. Members have had their say.
Now let them hear the reply.

Bhri C. Subramaniam: Therefore,
naturally, the traders have taken full
advantage of this atmosphere of scar-
city. They have adopled all methods
possible for the purpose of cornering
stocks, not merely the traditional
methods, because the traditional
methods would not have paid. That
is why today a strange combination
has taken place, the combination of
the dealers and some of the bigger
producers in the country. The bigger
producer has also become a dealer,
and that combination has worked and,
therefore, further stocks have been
held back and they are not coming
into the market, particularly in some
of the States. It is a well-known fact.
And this has created the most difficult
situation possible.

During the debate some of the
Members contested this idea and said:
where is the question of hoarding,
there is no hoarding, every stock has

come out. Here 1 will take the case
of a few States.
1545 hrs.

[Mnr. Speaxen in the Chair]

Let us first take West Bengal, because
that is a typical case. Ag I have
already stated, the statistics give only
the trend of production. Arcording to
statistics, in West Bengal the produc-
tion in 1981-62 was 4.798 million tons.
In 1962-63 it came down to 4.41 million
tons. In 1963-64 it was a record pro-
duction of 533 million tons. As a
matter of fact, this fifure was contest-
ed and a verification was made by an
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independent authority. After that the
figure came down to 53 million from
5.4 million tons. In gpite of that record
production and in gpite of the fact
that the maximum prices have also
been fixed, we found the market
arrivals were much less than what
they were during 1862-63. The State
Government have been able to manage
the situation by our dellvering them
imported wheat to the extent of 64,000
tons every month, that is, of the order
of one million tong a year. In addition
to that, we are giving them about 2
lakhs tons of rice from our Central
reserves, It is only because of this
that they are running falr price shops,
managing the economy and meeting
the situation there. An assessment has
been made that at least 10 lakhs to 12
lakhs tons of foodgrains are still
samewhere, Who is holding or hoard-
ing it? Whatever may be the word
we use, it i a fact that that stock
has not come to the open market.
That is the situation obtaining in
West Bengal.

‘We are hoping that at least during
the puja days, for the purpose of
getting some money for the puja
expenses, some of it at least would
be unloaded. But it would be unload-
ed only if, as a matter of fact, the
producers are holding it. That is one
test. Some people say, it is only the
producers who have overnight deve-
loped the holding capacity and they
are holding it and there is nothing
wrong in it. But I doubt very much
if it is only a question of producers
holding the stocks without the dealers
coming into the picture. The produ-
cers could not hold the stocks for
more than, say 3, 4 or € months
Later on, {t should come to the
market. But studying the market
arrivals, we feel it is not merely the
producers who have held back the
stocks. There should be some combi-
nation between producers and dealers.
Even if the stocks are physically with
the producers, there must be some-
body else Who has helped the holding
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power of the producers by advancing
money. Of course, so far ag the own-
ership of the stock is concerned, with
whom is it may be a disputable point.
All the same, there is absolutely no
doubt about the fact that money has
been advanced by the demler to the
producer. Where has the money come
from? Not from the traditional
sources of credit. It is here that un-

- accounted money also plays a great

part.

This is the position not only in West
Benga] but in other States also. Take
the case of Orissa, a surplus State, As
against a production of 3.7 million tons
in 1961-62 and 3.6 million tons jn 1962-
63 it produced 43 million tons in
1963-64, Ordinarily, & few lakhs tons
moves from Orissa to West Bengal
every year, But this has been only
12 lakhs tons this year. In spite of
that, the market arrivala there are
much less than that of last year.

The same is the position in Andhra.
They have produced during 1063-64
at least 7 lakhs tons more than in
1962-63. I have made a calculation of
the export from Andhra to the other
States of Madras, Mysore and Kerala.
It is considerably less than what it
was last year, when the production
was less by 7 lakhs tons. Still, the
market arrivals are less and even in
Andhra scarcity pockets have develop-
ed because the market arrivals have
been withheld.

Therefore, there iz no use of argu-
ing that nobody is holding on to the
stocks. It somebody is afraid of using
the word "hoarding” we can say there
is “holding on” to the stocks. In all
these cases it has been done, in my
view, with the help of unaccounted
money.

How are we going to deal with the
situation? I have produrnd statistics;
in fact, I have circulated to hon. Mem-
bers a booklet full of statistics. But
does it tell the whols story? No. It
is just like taking the average depth
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of the river and being satisfled say-
ing, “Oh! it is good enough; we can
cross the river”, because this is all-
India statistics. But as in the river
you have got deeper waters and
stronger inner currents, in the same
way, while the average no doubt looks
a little bit smooth, in the country you
have scarcity wpockets, like West
Bengal or Kerala at the extremes, or
Rajasthan which has struck famine. In
other deficit States, like Maharashtra
or Gujarat, prices are shooting up.
That is what I have indicated at page
B or so of the Review where the differ-
ence in prices of wheat between the
various States hag been shown
Therefory I do not think that we
should derlve satisfaction on the basis
of all-India statistics. If we look into
the scarcity pockets, we find an acute
rise in prices. Sometimes the scarcities
are created for unavoldable reasons.
Once profiteers learn that seareity
means greater profits, they try their
best to contrive scarcities artificially
alyo. This is the real situation.

Now the question is: How are we
to deal with this situation? First of
all, why do they hoard? Why 4o they
hold on to the stocks? It is in antl-
cipation of higher prices and there-
fore, higher profits, in the coming
leaner months. Therefore the Gov-
ernment approach is to create condi-
tions that nobody can legitimately
make profits in the coming leaner
months by prices shooting up and by
the rising trend in prices. That is
why we thought that it should be
possible for us to fix maximum prices
for the consumer and the prices ap-
plicable to the wholesaler <o that no-
body can legitimately expect to make
higher profits in the coming leaner
months unless he is prepared to break
the law and suffer the consequences.
This was the strategy we wanteg to
adopt. Bix or seven States—I have
given the names of those States—have
declared the maximum price for the
consumer and the price for the whole-
saler,

In addition to that, we wanted for
the purpose of bringing out the stocks
that we should ask for the decleration
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of stocks and also fix the norms of
holding for the producer, the consu-
mer and the trader, so that beyond
that normal stock the Government
should be in a position to take hold
of the stock. But it is one thing to
fix prices and quite another to admin-
ister it It requires a very effective
and efficient machinery. I know that
that machinery is lacking in various
States, in most of the States. That
is why now the Central Government
have offered alq for the building up of
this machinery. The Central Finance
Minister has come forward to bear 80
per cent of the diture on the
new machjngry to be built up for the
purpose of administering this price,
for the purpose of seeing that the
various measures which are under-
taken by the Government arc effect-
ively enforced. Slowly and steadily—
I am sorry, it is only ‘slowly'—this
machinery is being built up in many
of the States. This Is the strategy
which we wanted to adoot for the pur-
pose of meeting the immediate Aifi-
cult situatiem.

1004

We have to depend, when there is
scarcity, on import of foodgrains.
Much was made, particularly by Com-
munist Members—] do not know,
whether of the left or of the right . . .

An hon. Member: Both.

Shri C. Subramaniam: Both—ot
importing these foodgrains, particu-
larly from America.

An hon. Member: Why do you not
import from Russia?

Shri U. M. Trived! (Mandsaur): No,
from China.

Shrl C. Ssbramasiam: But If there
is a eondition of scarcity, we have ‘o
make a choice whethr we shall im-
port from wherever it Is avallable—
after gll, we can import only from
wherever [t is available—or sllow our
people to starve. I think, we did the
correct thing in importing millions of
tonnes of wheat from the United
States of America. We are thankful
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and grateful to the Government and
the Administration of the United
States of America for coming forward
in this very difficult situation to speed
up the process of export of wheat to
our country.

In this difficult situation I found
such a reservoir of goodwill every-
where in the world. September be-
came a little difficult because of some
ships being held up in the American
ports. Seplember is always a critical
month. Therefore, | approachcd some
of the Governments to find out whe-
ther they would divert some of their
ships on the high seas to India pro-
mising thal I would replace the wheat
which we would be taking during the
next month when our position will b~
comparatively better. I am glad
to say that most of the Gepv-
ernments  responded  sympatheti-
cally, but the TUnited Kingdom
was successful in diverting their ships
to our country. As a matter of fact,
there was a good deal of resistance
but the United Kingdom Government
insisted that whatever might be the
difficulties, whatever might be the
inconvenience, those ships should be
diverted. I am also thankful to the
Government of the United Arab Re-
public for diverting one of the ships
which was going t5» them with the
PL-480 wheat to our country, This
has eased the situation considerably.

In the present context it would be
impossible to manage the food aco-
nomy of sur country without imports.
I do not know whether in the present
situation anybody would have the
courage to tell the people, "No, we
would not import; we would allow
the people to starve”. He should be
a very brave man. I do not know
how the people would treat hum. But
1 do agree that it is & risky thing; it
is not safe to be depending upon
large scale imports, particularly for a
country like ours with 450 million
people. It is not on the question of
ideology or on the question of prestige.
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It has got to move thousands of miles
before it reaches here angd any situa-
tion arising which might make this
movement difficult would put us in
peril. Therefore, the sooner we get
out of the situation of imports, the
better. Nobody is happy that we
should continue to be in a position of
importing foodgraing for our country.
But we have to meet the situation as
it arises, I hope and trust, particu=
larly those hon. friends who were op-
posing these imports, would at least
understand the situation. Even if they
understand it, it is all right. I do not
mind what sort of pmpaganda they
carry on amongst the people.

Some hon. Members parlicularly
put forward various suggestions that
we should immediately have State
trading and stricter controls, 1 am
a believer in State trading; I am a
believer in control to the extent
necessary. But we have to take into
acrount the existing situation. To-
day we are in the midst of a season.
When the harvest is over, we can in-
troduce State trading. State trading
and elimination of private channels of
movement would mean immediately
taking responsibility. If we can hold
of the stocks and de-hoard the stocks
and make them available, 1t is all
right; but simply because we call it
State trading, immediately foodstuffs
do not come in our hands. That is
the present situation. Thercfore we
have to make every effort possible to
“1qa out the grain. Particularly in
the context of grain being held at
the ,producer’s level—might be, the
bigger producers—at the village level,
police action or action under Defence
of India Rules cannot be very effec-
tive.

Shri Brij Raj Singh (Bareilly): Are
vou sure that the cultivator has noard-
ed? What makes you so sure of hoard-
ing by the cultivator?

Shri C. Subramanlam: Verification
of facts. Tt might be the bigger pro-
ducer. That is why I made the dis-
tinetion.



1007

Shri Brij Raj Singh: Say, if you
cap say it boldly; otherwise, do not
say 5o,

Shri C. Subramaniam. I say bold-
ly and categorically that some of the
big producers are holding on to the
stocks in eollusion with the dealer.
1 can prove it. Therefore, it is a ques-
tion of taking police action in thou-
sands of villages. It is an impossible
task, even for a totalitarian govern-
ment much more for a democralic
government. That is why the Prime
Minister made an appeal that the
stocks should come out so that it may
meet the difficult situation. And im-
mediately people say, “Oh! The Prime
Minister has become weak; he has
made an appeal to the trade to bring
out the stocks.” What is wrong there?
As a matter of fact, that action has
paid to a certain extent. As a mattcr
of fact, some people have responded
in bringing out the stocks even though
not to the extent we desire.

16.00 hre.

Shrimati Renu Chakravartty: It is
like Tyagi's appeal for income-tax.

Shri C. Subramaniam: Unfortu-
nately, we cannot adopt the Commu-
nist methods; we have to adopt de-
mocratic methods.

Shri Warlor: That is a misfortune
actually.

Shri C. Subramanlam: I do not
know misfortune for whom and for-
tune for whom; fortune for the people
and misfortune for the Communists
(Interruption). 1 am prepared to say
that the Prime Minister did the cor-
rect thing in making that appeal and
it is not as if wec stopped with that
appeal. After that, severe action was
taken with reference to the wvarious
people. 1 have got a list of them.
The Home Minister was good enough
to launch an action. It has also yield-
ed some results, This iz the position
now. In spite of floods and heavy
rains in some of the places, the pros-
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p.ct of kharif crop is quite good
Therefore, the situation is bound to
ease.

Sir, more than anything else, as [
already stated, if the situation has got
to improve, we have to create the at-
mosphere of confldence and that is
what we are trying to create. Imme-
diately, accusations are made saying,
“Oh! The Food Minister is becoming
complacent.” We have turned the
corner—and | wuse very cautious
words—and after a long journey we
have sighted the shore even though
wr have not alighted on the shore, Im-
mediately, they say, “Oh! the Food
Minister has become complacent.” It
l2oks gg if it is the wish of the Op-
position that the situation never be-
comes better.

Shrimati Renu Chakravarity: Please
tell us what is the price of rice, The
rice is still selling at Rs, 45 to Rs. 50
a maund. Have you cut it down?
Please tell us what is the price of
wheat.

Shri Brij Raj Singh: This is un-
democratic. He is accusing the wholc
Opposition. Why should ne accuse
the whole Opposition?

Shrimatl Renu Chakravarity: We
want to know what is the orice of
rice. Please tell us what is the avail-
ability of rice and what is the avail-
ability of wheat. What is the avail-
ability of rice in the open market?
Without telling us all that, we are not
prepared to listen to all his homilies.

Mr. Speaker: Order, order. Listen
she has to,

Shrimati Renn Chakravartty: We
are prepared to listen only if the Gov-
ernment is prepared to give us the
prices of rice and wheat and all that.
Only then he can expect a heoring
from us; otherwise not. We are not
prepared to listen to all his homilies.

Mr. Speaker: The House has o
listen to whatever he has to say. She
might resume her seat. We have to
listen to whatever he has to say.
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Bhrimati Renu Chakravartiy: We
are only prepared to listen to facts.

Shri H. N, Mukerjee: On a point
of order, Sir. In discussions of this
sort—I take it that regulation is there
and it is for the Chair to enforce it—
at least the major points which were
made in the discussion are answered
properly and not by way of generali-
ties. The question of prices and the
availability of foodgrains is a matter
which was raised repeatedly in the
discussion. It is a matter to which the
answers have got to come,

Mr. Speaker: It i» one thing to say
that some points raised in the discus-
siop should be answered. It is an-
other thing to say that we would not
listen to it, That is what I objected
to not that he should not answer the
points raised here. I will ask the
Minister, as far as is possible for him,
that he should answer the points that
have been raised in the debate.

Shri Namblar: I am speaking for
the people, Will the people listen o
this? Listening ig not for the Mem-

bers only. The people must listen
to what he says. It must be
listenable.

Mr, Speaker; We will judge it.

Shri Daji (Indore): We want a
speech from Mr. Subramaniam, not a
copy of Mr. 8, K, Patil's speech.

Shri C. Subramaniam: I shall take
instructiong from Mr. Daji, Then,
there is the other school of thought
that let the natural law of demand
and supply . . .
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Shri C. Subramaniam: There is the
other school of thought that the
natural law of demand and supply
should operate and, after all, that is
the natural thing which should
happen in the country. T wish hunger
recognises this natural law of
demand and gupply. I cannot go on
telling a hungry man, “It is a law of
demand and supply, Therefore, you
have got to starve.” Therefore, no
civilised community can get away
from the responsibility of providing
to the people at least this basic need
of food. We cannot leave this to the
natural law of demand and supply or
to the sweet will and pleasure of the
private trade to supply food to the
people, to meet hig every day needs
or not to do it. And that is why the
Government elected by the people
and responsible to the people do
recognise their responsibility to feed
the people. We are not going to shirk
from that responsibility. If we fail in
that, we fail to that extent and we
shall explain to the people why we
had failed in that and it is for them
to judge. That is why we are taking
all these measures, particularly, the
short-term measures to meet the
immediate situation.

What is the long-term policy parti-
cularly with regard to distribution?
1 have explained that also to a certain
extent in the note circulated to
Members, We are proceeding on the
basis of having a producer price
fixed and with reference to that pro=
ducer price also, 1 am glad to say,
I found almost unanimity with
regard to that basic approach of
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giving remunerative and incentive
price to the farmer, That will be the
basic policy of the Government. I
will come to that aspect when I come
to the question of increase in produc-
tion. On that basis, the producer
price is to be fixed. Immediately, for
the kharif crop ang the rabi crop for
the coming season, an ad hoc commit-
tee is looking into it and as a long-
term policy we are committed to an
Agricultural Price Commission.

As I already stated, it is a difficult
process for a vast country like ours to
fix the wholesaler price and the retail-
er price taking into account the region.
al variations and the warioug other
factors which go into the price factor.
The administration of this price
is bound to be a very difficult pro-
cess, Can we administer thig price in
the light of the experience we have
had of private trade? Can we leave it
to the private trade alone to function
within the disciplines of a fixed price?
I say categorically, without any hesi-
tation, that if we entrust to the pri-
vate trade alone this question of ad-
ministering price it will be a mere
illusion, That is why for the purpose
of seeing that thiz price pattern is ad-
ministered properly, we are bringing
into existence the Foodgrains Corpora-
tion. Tts function first of all would
be to see that the producer getg this
remunerative economic price, It will
have organisations available for every
producer if he wants to sell the pro-
duce to the corporation in case the
trader is not behaving properly. That
is one aspect of it.

The second aspect is that at the
wholesalers’ level, we have already
fixed the prices. For the purpose of
meeting the strategic needs and parti-
cularly for the purpose of meeting the
needs of the various defleit areas, it
will have the power or Government
will provide the power and the machi-
nery, to requisition the stocks from
the wholesalers at the already declar-
ed prices We also intend to give
monopoly of railway movement to this
corporation. This organisation is go-
.007 (A1) LSD—8.
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ing to be not of the traditional type,
but it is going to be a modern busi-
ness organisation and with all the
modern equipment for the purpose of
eollecting statistical data, for plan-
ning movement and various other
things, I hope and trust that this
business organisation run on modern
business lines would meet the situa-
tion existing in our country, particu-
larly in the difficult or lean periods,
in respect of foodgrains.

It will not merely be a trading or-
ganisation; T am hoping, as it goes on,
that it will undertake warious other
activitics also, After all, roday, how
does a baniz get the foodgrains from
the producer? He gets it by advanc-
ing money, Perhaps, this corporation
might undertake advancing of money
beforchand to the producers, in ad-
vance . . .

Shri Shivaji Rao S, Deshmukh: In-
terest-free?

Shri C. Subramanlam: . . . s0
that credit will be available to the
producer and he will produce more
and sell the produce to the

corporation instead of to another
bania who has advanced money.
And these advances will be

made by the corporation on better and
more advantageous terms, That is
what T am hoping. Therefore, this
corporation can go on undertaking
other activities also, as it grows. "This
will also be a flexible organisation.

Shrl Hanumanthaiya (Bangalore
City): How do you recrult the per-
sonnel?

Shri C. Subramanlam: To the extent
necessary it can increase its opera-
tions. As a matter of fact, at a cer-
tain time if we think that private
trade should have no place at all,
once this organisation grows and it is
in position, we can eliminate private
trade, if we want to do so. But, to-
day, we cannot do it, because we do
not have the alternative channels, and
we do not have a sufficlently good
organisation; to begin with, we do not
have a good and efficient organisation
to take over the trade, even to a small
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extent. That is why it is no use talk-
ing about State trading unless you
have built up an organisation to take
up this State trading. It will be the
first organised attempt to build up an
organisation for the purpose of tak-
ing over State trading in a big way,
and it is going to be in a big way, 1
may tell you,

Dr. Ranen Sen: - To begin with,
what percentage of the produce will
be procured by the Foodgrains Trad-
ing Corporation?

Shri C. Bubramaniam: I am not a
businessman, 1 must confess, Business
people will decide on business lines
what percentage they should have
even in the initial stages to have con-
trol over the market to influence
prices, That will be done in g tech-
nical way, not in an ad hoc way.
Therefore, that will be the position in
regard to the Foodgrains Trading Cor-
poration,

This is how we want to influence
the future policy of distribution so
that the producer will be assured of
the remunerative price and the con-
sumer also will not be exploited dur-
ing the lean season or the scareity
years.

1 have no doubt in my mind that if
we proceed about In the proper way,
this would lead to beneficial results.
The future of the private trade, for
whom some of my hon. friends evinc.
ed some interest, depends uoon how
they behave; particularly some friends
were anxious to give them, if nut &
elean chit, at least this kind of chit
that they were not the sole villains of
the piece, But ] would ask of them
this one thing. With regard 1o the
prices, it is all right that it may be
said that it is a question of demand
and supply; and if there is greater de-
mand, the prices will have to increase.
But what about the adulteration which
is going on? What is the law thal
they adopt for adulterating the vari-
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ous foodstuffs particularly? It i« a
disgrace In our country that there

should be a section of the community
which indulges in adulteration for the
purpose of making profits,

An hon. Member: Shame!

Shri C. Subramaniam: Certainly, no
law can justify this. No econcmic
law can justify this. This adultera-
tion of foodstuffs is a standing con-
demnation of the methods of the
private trade, Therefore, those friends
who wanteq to plead on behalf
friends who wanted to plead on behalf
of the private trade and who have got
faith in the private trade and who
have no faith in the controls »f the
governmental organisations will have
to think about this one aspect at least,
I am sure that everybody would sgree
that we cannot let things to the sweet
will and pleasure of the private trader
who wants to make as much money as
possible. That is unfortunately the
disgraceful situation we have got into,
and not merely governmental organi-
sations, but public voluntary orgunisa-
tions will have to come forward to
tackle this problem of adulteration
particularly.

Ultimately, this problem can be
solved only by increased produc-
tion, and that is recognised by every-
body. Unfortunately, while we did
plan for increaseq production, that
increase as targeted has pot taken
place, even though in some States,
in some areas, they have produced
even more than the target. But this
is no ground for condemnation. Many
other countries who claim much
greater efficiency have failed in the
agricultural sector. I think that
some hon. Member made a mention
about it. It is easy to build up an
industrial plant and obtain efficiency,
but it is difficult to bulld uwp a
modern agricultural economy from
a traditional agricultural economy.
That is the rea] difficulty That 1Is
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why today we have to undertake this
difficult task. How are we to achieve
this increased production? 1 cannot
put it better than in the words of
one of our countrymen who is in the
Food and Agricultural Organisation.
This ig what he says in his foreword
to a book:

“While agriculture has provided
and is still providing livelihood
to the bulk of the world's popu-
lation, it has not always brought
prosperity to the people who live
on the land. Agriculture has
been a way of life . . ."

—and we take pride about it some-
times—

. and therefore, slow to
respond to the needs of changing
times, Most often, this has meant
subsistence farming and stagna-
tion, The result has been poverty.
Today, the majority of rural popu-
lations in the developing coun-
tries live in want and suffer from
varying degrees of malnutri-
tion, because agriculture is still
practised in the traditional ways.
Wherever scientific  agriculture
has been introduced and modern
culiural practices, adequate infra-
structure, esgential credit and
marketing facilities and a just land
tenure system, a revolution in
agriculture has taken place. A
modern industry hag replaced
what was @ way of life. The
problem before the world now is
to bring about this agricultural
revolution in the developing coun-
tries through national leadership
and international co-operation.”.

How are we to bring thig about? Let
us first understand that. That is what
we are gtriving for, and that is
where we have falled also, and per-
haps in the light of the experience of
the mistakes that we have committed,
we have to go forward. Fortunately,
in this great task, we can take
advantage of the experience of the
other countries not only to know what
to do but also to know what we should
avoid. Therefore, with that experi-
ence and with that treasure-house of
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knowledge already available in the
world community, it is for us to make
use of it fully, That is where we
have to plan to bring about this
revolution. Therefore, we look across
to the various other countries to see
how thig revolution has been brought
about, It is not necessary to follow
the same path which other countries
have taken. We can take advantage
of the advances which have already
taken place and start at a higher
level, as we have started in industry.

The first and foremost task
should be to know our soils. That
is the rhost jmportant thing. Without
that basic knowledge with regard to
soil, this revolution cannot take place.
As s matter of fact, this was the
beginning of the agricultural revolu-
tion. ...

Bhri Namblar: During these
seventeen years, you should have
known about the soils,

Shrl Brij Raj Billlll:_ To whom is
he imparting this advice?

Shri C. Subramanlam: To myself.

Mr. Bpeaker: To \ne.

Shri Nath Pal: When the hon.
Minister is on this point, may I
put to him one question? He has
talked about other countries. If
it is worth the while, I should
like him to answer this ques-
tion. In the country which takes
pride in its capitalism, namely
America, the profit allowed to distri-
butive trade is 14 per cent, Secondly.
my hon, friend was talking about the
failure of other countries. That may
be with regard to production. But in
regard to the control of prices, let not
my hon. friend adopt that supine
attitude which he is adopting. In
Egypt, the price of bread since 10562
till 1984 has been the same, a_nd the
index of prices of foodgrains has
gone down, Would the hon, Minister
kindly answer thi; point?

Shri C. Sebramaniam: I hope the
people will give an opportunity to the
hon, Member to make o more brave
attempt sometime in the future.
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Shrl Nath Pal (Rajapur): That the
people of India will decide. But this
is no reply.

Shri C. Subramaniam: Therefore,
our agriculture resolution has to begin
on the basis of g systematic and large-
scale goil survey, It can be done, it
can be achieved, That is why today
we are launching upon a large scale
soil survey with the assistance of the
USA. The basic thing, as in a geolo-
gical survey, is that it has to be based
upon aerial photographs, Therefore,
we are just now negotiating for the
purpose of getting this assistance so
that we may start in the proper way
and proceed onwards,

In the beginning, we conflne our-
selves only to a few kinds of goil. As
a matter of fact, America itself began
with five kinds of soil, as we have
here. Today they have analysed 17,000
kinds of various types of soil. Soil
practices and uses will have to depend
upon this soil survey and the kind of
so0il with which we have got to deal.
Therefore, this is the first thing we
are taking wup as a programme I
thought the House would be
interested to know how we are pro-
ceeding in bringing thig revolution
about,

Bhrli P. B. Patel (Patan):
many years will jt take?

How

Bhri C. Subramaniam: Before the
end of the Fourth Plan, this soil
survey can be completed, provided
we go about it in the proper way.
It is on that basis that we are trying
to evolve a programme. That is the
first thing we have got to do.

Then I come to the second thing.
After sall, in the development of agri-
culture, there ig nothing new. Every-
thing is already known. Everything
has been talked about. It is a question
of how we proceed about for imple-
mentation of these things, particulaily
taking advantage of our past experi-
ence, where failures have happened,
seeing what are the defects and try-
ing to remove them. After all, no
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country has progressed without com-
mitting mistakes, without failures.
What is important is to remedy them
taking adwvantage of the experience
we gain and remove the deficiencies
in our functioning. If any hon.
Member should think that he will
have a perfect system and he could
proceed onwards without committing
any mistakes, without failing in any
of his attempts, I wish him good

luck; he will be living in a fool's
paradise.

Therefore, what we are now  att-
empting to do is not new. It is not

that this has not been attempted. It
has been attempted, but it has got
stuck up at a particular level, where
we have produced the primary seed.
‘When it went to the registered grower
for the purpose of multiplying,
which glone could be distributed to
the various farmers, the quality had
been lost; sufficient storage facilities
had not been created. Therefore,
immediately we are taking up a pro-
gramme on the basis of the Sceds
Corporation which has already come
into existence, which has done very
good and excellent, praiseworthy
work in the fleld of producing hybrid
maize and hybrid sorghum seeds. In
the same way, our intention is to
bring intp being corporations for the
various regions and take charge of
the production of these seeds, pur-
chase these seeds from the growers,
stick to quality control, have
proper storage and distribute them
at the appropriate time. We are also
bringing in legislation before this
House during this session which will,
1 hope, provide the legal sanction for
quality control.

It is on this basis that we have to
produce these good seeds. It is not
merely a question of production of
good seeds with reference to the
existing strains, I am sure all hon.
Members know that it is not merely
the existing strains which are im-
portant; we have to evolve new
strains which will give greater pro-
duction in our existing conditions.
That also will have to be undertaken.
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The next thing is irrigation. I am
glad to find that many hon. Members
laid stress on minor irrigation. Wa
have taken a recent dccision that as
far as minor irrigation is concerned,
finance will not be a limitation. Any
worthwhile feasible minor irrigation
project will be put through, and fin-
ance will be made available, and
every State Government has been in-
formed about it. It is also being in-
sisted upon that it is no use taking up
a large number of minor irrigation
schemes and then dragging them on
from season to season, We are lay-
ing down the norm that any minor
irrigation scheme should bz complet-
ed within two seasons. It is on this
basis that we are proceeding. The
creation of new minor irrigation faci-
lities wouid give the farmers’ better
facilities for irrigation,

Ev:in in irrigation, there are better
practices, better methods of utilising
the water to the best advantage. There
also, new knowledge has to come to
us, We are trying to got  knowledge
from the various countries for this
purpose.

Then about fertilisers also, there
was a good deal of mention in this
House. That will have to form the
very basis of increased production.
As a matter of fact, it is not merely
imported fertiliser which we can use,
because, taking into account the large
quantities which we would require, we
have got to have g large gcale pra-
gramme of fertiliser production in our
own country, We had laid down tar=
gets, no doubt, for the Third Plan, and
we have failed to achieve those tar-
gets. That is no excuse for not having
a higher target for the Fourth Plan
and trying to achieve it. We are lay-
ing down m target of 2-2 million tons
for nitrogenous fertiliser for the
Fourth Plan, and we are teking &ll
steps possible to see that this 2-2 mil-
lion tons is achieved by the =nd of
the Fourth Plan, WVarious projects
are already under way. Here also, I
am glad to announce that many count-
ries have come forward to help us in
putting up new fertiliser projects.
Therefore, that is being taken up.
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In the same way, for phosphatic
manure and potash manure, factaries
are being put up for the purpose of
increasing the availability of fertili-
sers.

I am glad that particularly during
this kharif and rabi season, there is a
demand for more fertilisers from
every State Government. That is a
good and healthy sign. Even a State
like Bihar has asked for more fertili-
sers this year, While this is a healthy
sign, this hag created a problem for us
because we ure not having suficient
quantities, but we are trying to allo-
cate more foreign exchange for the
purpose of importing more fertilisers
during this year and in the coming
years also till production comecs up
here. Therefore, if there is any opli-
mistic trend with regard to increased
production, this is one; that is, more
and more demand for fertilisers is one
sure sign of increasing production in

the coming years. . . . .
.

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): What about
the cost of fertilisers?

Shri C. Bubramanlam: Yes, that
was mentioned by hon. Members, Sari
Karuthiruman, coming from Coimba-
tore, has been using this for yeary and
years, and he has put forward the idea
that the price of fertilisers should be
cut down. Even in the past, within
the last two or three years, prices
have been cut down.

Bome Hon. Members: No, no.

Shri C. Bubramanlam: I do agree
that there should be further cut in
the prices, but that can come about
only with increased production,

Shri A. P. Jalm (Tumkur): It has

not been cut

SBhri Shivajl Ras B. Deshmukh
(Parbhani): How does the cost com-
pare with the imported fertiliser?

Shri C. Subramaniam: The imported
cost is now becaming more or less the
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same, because even the imported fer-
tlliser is becoming a rare commodity
in the world market because there is
greater demand, Russia is going into
the market for purchasing; from every
country there is a demand, therefore,
the price also is going up. Therefore,
what is ultimately important is to
have efficient production grganised
within the country. That is what we
are trying to organise.

Then it is a question of internal ad-
justment, how we subsidise, how we
fix the price of fertiliser, If we fix
the price too high, naturally the price
we have to pay for the farm product
will have to be fixed higher, There-
fore, it is a question of how you pro-
ceed there now, and to that extent you
will have to increase the prices of the
farm products. Therefore, once we
accept the theory of a remunerative
price to the farmer, it is for the Guv-
ernment to decide whether they will
pay a higher price or subsidise at the
fertiliser level or at the pesticide level
or at the electricity level. That ig for
the Government as a whole to
decide. That is another aspect.

One other aspect is with regard to
pesticides. Till now the use of
plant protection methods has been
left to each farmer for the purpose
of taking up these various methods.
But that has not been very effective.
Therefore this plant protection pro-
gramme will have to be taken up on
an area basis, because in a particular
area even if most of the farmers
have taken plant protection measures
but there iz a patch left out, the
disease spreads out from there. That
is why it has got to be on an area
basis. We are already evolving pro-
grammes for the purpose of taking
this up on an area basis and if neces-
sary, take it on a collective basis
from the farmer after he gets the
benefit of the harvest. This is an-
other area where experts say that if
only we have proper plant protection
programmes we will immediately have
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at least ten per cent saving jn the pro-
duction, that is it will give an increas-
ed production of ten per cent which is
now being affected by the various
pests and diseases, Therefore we have
got the area of rmplementation.

These are the various areas in which
the farmcor has not only to be given
all these facilities but educated to
take up these various facilities and
utilise them. That is where the com-
munity development movement has
come intp the picture. No doubt in
the initial stages the community
development went with a bang,
but now there has been some
slowing down. Therefore, my col-
league and myself are locking info it:
how to energise the community de-
velopment movement for the purpose
of concentrating on food production,
for the purpose of concentrating on
agricultural development instead of
taking up various other things—the
various other things can come up &
little later—in order that the village
level worker and the various com-
munity development organisations may
concentrate upon production and agri-
cultural development programme. And
1 have no doubt it will be possible
to evolve such a programme.

Naturally, all these facilities can
be availed of by the farmer only if
credit is available to him. About that
also there was a good deal of talk.
It is the intention of Government to
organise in such a way that this cre-
dit is available. If co-operative agen-
cies are good enough to give these
credits we shall certainly utilise them
and encourage them. But if co-
operative agencies are not good en-
ough in any area we are not going to
depend on them alone and say that co.
operatives alone should do it and mot
anyone else. If the co-operative
agency fails we should have alter-
native agencies to fill the place. That
is how we are proceeding, so that cre-
dit tacilities should also be made
available to the farmer.
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All these can yield results only when
the Parmer has the feeling that by the
use of all these factors he will be
benefited. It is here that a remuner-
ative price is of basic importance.
That is why in the Review I have
stated that in no country there has
been a break-through in agricultural
production without this basic remuner.
ative price incentive to the farmer.
If we have failed anywhere in the
formulation of our policy I am pre-
pared to say that we failed in adopt-
ing a cheap grain policy, because we
wanted a cheap grain policy. And
as long a3 we stick to that cheap grain
policy—it might be for the benefit of
the urban consumer or the industrial
labour consumer whatever it might
be—as long as we stick to that we
wil] continue to be subsistence agri-
culturists, traditional agriculturists,
and there can be no real break-
through. That is the experience of
every country in the world today.
Therefore, that is going to be the
basic policy of the Government.

All this revolution can be brought
about only by the impact of new
science and technology. That ig why
Government's policy is to give the
necessary status and eminence to the
agricultural scientists. They have to
be brought to the forefront; they have
to get involved in a big way in the
various scientific research works and
in the technological evolutions that
have got to take place in our coun-
try.

SBhri Brij Raj Singh (Bareilly): He
says it should be the basic policy of
the Government. Can he not cate-
gorically tell us whether it js the
basic policy of the Government or
not? i

Shri C. Bubramaniam: 1 am not
yielding. We are trying to reorganise
our research institutions in a way
which would be more effective. To-
day our men are thinly spread out,
the scientists.

Even for doing rice research work,
we have got 130 institutes functioning
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in various parts; many of them have
just one scientist and perhaps some
building with no equipment; even if
there is equipment they repeat the
variou; works which had already
taken place. So, attempts are being
made to reorgarise research work in
such a way that it is concentrated
and advantage is taken of many men
functioning in one place and getting
proper equipment for the purpose.
For this purpose also, many countries
have come forward to help us. Hon.
Members on that zide would be happy
to learn that Russia also has come
forward recently for helping in a
big way in organising research pro-
grammes ang in organising our agri-
cultural development, in a blg way.
1f we implement these programmes
progressively and a little more effici-
ently, I have no doubt that we can
achieve the 5 per cent increase annu-
ally; in fact it should be possible to
achieve a little more than that. These
are the goals which we set before
ourgelves. Let us hope that while we
might have failed in the past, with
the background of that experience and
of those failures, it should be possible
for us to move forward and achieve
success. 1 want to give you thix as-
surance that no efforts would be spared
to make these attempts more effective,
‘more efficient because we have learnt
the bitter lesson that whatever other
developments might take place, if
there is failure in agriculture, there is
% deadend; there is stagnation in the
rest of economy. Once we break
through and achive our targets of
production in the agricultura] sector,
we can go forward with a little more
courage with regard to the other prog.
rammes of basic and heavy industries
and there will be no inflation. 1f there
is an inflationary trend today creeping
into the economy it is because of our
failure on the agricultural front. If
we have to safeguard the heavy in-
dustries, basic industries programmes
and other machine building industries
programmes, we should be assured of
success in agriculture and I trust that
with the co-operation and guldance of
this House it should be possible for us



1025  Food Situation

|Shri C. Subramaniam]

to reach these goals, which are not
unrealistic, which are attainable. I
am confident about it But these
goals can be attained not by me alone
or by the Government alone or by a
few but by the effort of all of us. All
of us would have to be involved in it
That is where | want the responsive
co-operation of all the Members here.
It is not as if these goals have 1o be
attained one hundred years hence or
a few generations hence but in the
near future, within a measurable dis-
tance of time. Let ug take a vow like
that, that we would dedicate ourselves
to this task and therefore it should be
the privilege of this House and of
this Government as the humble ins-
trument of this Parliament re-
presenting the people that we
dedicate ourselves today to the
fulfilment of this great task and
let us hope that posterity would say:
yes, after years of failure this Parlia-
ment gave new energy to the agri-
cultural development and we went
forward with a bang and achieved
success not only for our benefit but
for the benefit of posterity,

Some Hon. Members rose—

Mr, Speaker: I will allow only ques-
tions and not statements.

Shrl Jashvant Mehta: I am asking
only a question. The hon. Minister
has not clarified the gquestion which
was raised in the debate, namely,
when is the Government likely to
declare the policy about the abolition
of zones and the movement of coarse
grains from deficit States to surplus
mates.

Mr. Speaker: Would the Minister
like to answer all the questions to-
gether or one by one?

Shri €. Subramaniam: One by onc
as otherwise 1 might get lost. As far
as coarse grains are concerned, al-
ready a declsion has been taken and
it has been implemented in all the
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States except one, but still I do Exree
that there are still, even though not
formal restrictions, informal restric-
tions, but we are impressing upon the
various State Governments that these
informal restrictions will only lead
to chaos and they should abide by the

national policy which has already
been laid down.
With regard to the abolition of

zones, 1 have already explained many
times that it cannot be done in the
midst of the season. Therefore, as
far as rice and other grains are con-
cerned we have to review the situa-
tion and perhaps consult the Chief
Ministers also. No decision can be
taken without consulting the Chief
Ministers. But in consultation with
the Chief Ministers I am hoping, in
regard to rice, to take a decision by
October or November., With regard
to wheat, we have to take decision by
February or March so that it could
be introduced during the next harvest
season.

ot ayY ;@ AT S W oA
% &t At @ favarw farr £ wifime
®3, T 1—ras G g few W
T gt TH AW AT TAT £ 9 ¥ faeAr
R W AT 2—4g 6 &9 g% "W
o W § o 3w A S W e\
F M AT o | ! omg
Farw & 9 ¥ quAr g g 7

Shri C. Subramaniam: As far as
price is concerned, 1 have already
explained the policy of the Govern-
ment. First of sll, we have to fix the
producers' price, a remunerative and
incentive price, taking into account
the price factors with the agricul-
turist himself will have to incur with
regard to the various imports. Cer-
tainly no decision will be taken which
is likely to affect the producer as
such. It is there that we have to find
out, as Shri Nath Pai was pointing
out, the distributive trade—how much
percentage it should get. That is a
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matter for consideration. We shall
try to see that this margin is as limit-
ed as possible, taking Into account
the circumstances prevailing in our
own country. That is one aspect.

As far as the question, when we
would be able to reach self-sufficiency
is concerned, if our policy has suc-
ceeded and if our programmes are
executed effectively and efficiently,
betore the end of the fourth Plan
period we will achieve self-sufficien-
cy and progressively we would go on
reducing the imports.

Shri P. K. Deo (Kalahandi): I
would request the hon. Food Minister
to throw some light on this point: how
far his anxiely to check the food
prices is compatible with the deficit
financing of Rs. 149 crores in a period
of six weeks—last June and July—
which has broken all previous re-
cords.

Shri C, Subramaniam: That is why
the price now to the producer will be
fixed taking into account the existing
circumstances. It has to be linked to
the general economy; you cannot de-
press the price of agricultural produce
alone; therefore, as far as the other
aspect is concerned, 1 have already
stated that this aspect, namely, how
far the economy will have to be
re-geared or readjustedq with regard
to deficit financing and development
plans, would be dealt with by the
Finance Minister when he participates
in the debate.

Shrl P. K. Deo: It is a collective
responsibility; he cannot simply shift
it on to the Finance Minister. (In-

terruption) .

Mr. Speaker: Order, order. When
a serious situation in the country is
discussed, there ought not to be such
hearty and care-free laughs here.

Shri 8, M. Banerjee (Kanpur); I
would like to know whether it is a
fact that the wheat quota for U.P. has
been reduced by the Centre, by 25,000
tons, and if that is true, may I know
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the reason for it? Also, is the Minis-
try aware of the serious shortage in
Uttar Pradesh, and that there is going
to be a famine there if this quota is
not restored to Uttar Pradesh?

Shri C. Subramaniam: We have
agreed to deliver to Uttar Pradesh
105,000 tons every month for the pur-
pose of meeting their requirements of
fair-price shops, flour mills, ete. Now,
25,000 tons of wheat are being pro-
cured from Punjab for the purpose of
being given to Uttar Pradesh. There-
fore, we took into account that 25,000
are agreed to give 18,000, partly be-
cause of the difficult situation, when
some of the ships were not arriving
here. We are now reviewing the
position. In view of the diversion of
some of the ships to India, there is
greater availability and we will take
that into account.

Shri Nambiar (Tiruchirapalli): In
the Minister's speech, he has made
no mention of the land reforms. Is it
the policy of the Government to con-
tinue the land reform policy or to
give it up? What concrete steps are
visualised in this regard?

Shri C, Subramaniam: I thought, 1
laid some emphasis on it when I read
that quotation, Land tenure system
in which there is certainly about land
holding is an absolute  necessity for
agricultural development. Today
there is a good deal of uncertainly be-
cause the laws which have already
been enacted have not been fully im-
plemented. Therefore, the Govern-
ment policy is that laws which have
already been enacted should be fully
and quickly implemented. We have
fixed the target that the implementa-
tion should take place before the end
of the third Plan period.

Shrimatl Remu Chakravartty: In my
State of West Bengal, alresdy the
prices have been promulgated. But
even after the promulgation, whether
it is rice, fish or oil, not a single
article is available at that rate. What
is the machinery Government is set-
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ting up to see that the things are
actually available to the people at fhe
promulgated rates? -

8hri C. Subramaniam: In all these
new efforts, we have to pass through
the transition stage. If we expect
that as soon as we issue & proclama-
tion fixing the price, everything would
be set right, I do not think jt would
happen in any country. That is why,
when a new system has come into
force and new disciplines have got to
be enforced, we have to pass through
the transition stage. 1 have been
watching the experiment in West
Bengal with great interest. I do not
know how the hon, Member feels
about it, but I am quite sure that
they are making greater and greater
progress in the implementation of this
policy and the discipline is being en-
forced more and more.
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Shri C. Sobramanlam: With your
permission, Sir, I would like to ans-
wer at least one point which was rais-
ed by Dr. Lohia. With regard to the
quality of wheat he had obtained all
the way from Hyderabad, I took the
trouble of sending it to Hyderabad
and making an enquiry there and also
having it analysed it here. I think the
House would be interested &nd Dr.
Lohia also would be interested to
know the result, The report =ays:
“The sample produced by Dr. Lohia in
Parliament yesterday has been analys-
ed.” The analysis report is here, It
says: “All the grains of the sample
were damaged by rain though it con-
tained about 61 per cent sound grains.”
According to the Collector of Hydera-
bad there has been no complaint that
this quality of wheat was gupplied to
the people. The shopkeeper cf shop
No. 321—he is the relevant shop-
keeper—hag stated in writing that the
graing that he received ang issued to
the consumers was quite sound

Shrimati Renu Chakravarity: That
is exactly what we thought.

Mo mww H mh
s ¥ A g A s ¥
Several hon. Membery rose—

Mr, Bpeaker: We have had encugh.
Some ten minutey are required for
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pulting the motion to the House, Shri
Banerjee wanted to raise some ob-
jection.

Shri 8. M, Banerjee: My objection
is about the substitute motion in the
name of Shri G. S. Musafir which
says:

“Having considered the food
situation in the country and the
stepg taken by the Government in
this connection, this House ap-
proves of the policy of the Govern-
ment of India in dealing with the
food situation”.

My submission ig only this. Under
rule 342 of the Rules of Procedure
such a substitute motion can be mov-
ed because it says: "...unless a mem-
ber moves a substantive motion in
appropriate termg to be approved by
the Speaker and the vote of the House
shall be taken on such motion”. You
will remember, Sir, when the gues-
tion of adjournment motion came on
the Murud episode you gave the rul-
ing that if somebody anticipates that a
particular item for which an adjourn-
ment motion is being moved will be
discussed in a censure motion which is
already before the House and for
which a date has been fixed it will not
be allowed. So you disallowed that
and we bowed down your ruling I
would now read rule 343. It says:

“No member shall anticipate
the discussion of any subject of
which notice has been given pro-
vided that in determining whether
a discussion is out o! order on
the ground of anticipation, regard
shall be had by the Speaker to the
probability of the matter anticipat-
ed being brought before the House
within a reasonable time".

My submission is that this motion of
Shri G. S. Musafir approving the food
policy of the Government, when the
same policy is going to be discussed
in the No-confidence Motion which
is aslready pending before the House,
should not have been allowed to be
moved. So, T would like to have a
ruling from you.
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If the hon. Member is not present
here, and this motion is not being
pressed {or a vote, then 1 have nothing
to say, But if the Treasury Benches
press this for a vote, then I have my
objection. I would appeal to you in
the name of justice and impartiality
that you should come to the rescue of
the Opposition also and protect us
from this vote of confidence; taking
advantage of their majority, they want
to get a vote of confidence in the man-
ner of this motion. The same thing was
repeated in the Madhya Pradesh
Assembly,

Mr, Speaker: Yes, I have heard his
point. Under rule 342 substitute mo-
tions can be moved and they have
been moved. A substitute molion
can be either for the approval
or disapproval of the policy that has
been followed. Therefore, there are
motions disapproving or suggesting
modifications in a policy and there are
motions for the approval of the
policy also. The objection raised is
that under rule 343 it anticipates the
discussion that is to follow in the no-
confidence motion. If the no-confi-
dence motion had been purely because
the Government has failed to follow
an effective policy for providing food
to the country and it had been ronfin-
ed to that, certainly his objection must
have been a valid one and I would
not have allowed this motion to be
moved at that time  But this is a
separate debate ang the no-confidence
motion does not confine itself to the
food situation or the food supply or
anything of that sort. There might be
hundred and one things that might be
brought during that discussion. There-
fore, 1 cannot disallow this subatitute
motion.

So far as the second point about
the Member concerned not being pre-
sent here is concerned, even if he is
not here, once it has been moved 1
have to put it to the vote of the
House.
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Shri §. M. Banerjee: My point is
that a similar vote of confidence ap-
proving the food policy was adopted
in the Madhya Pradesh Legislature. ..

Shri Daji: If the Murud incident
discussion could be anticipated, in all
probability—why in all probability—
we can say with certainty—we could
anticipate a discussion on the food
situation also in the no-confldence
motion,

Mr, Speaker: But I have to see
the wording of the motion.

Shri Daji: That discussion on the
no! fidence motion will be includ-
ing this subject, You can intelligent-
ly anticipate it ... (Innterruptions).

Mr. Speaker: Drder order, not so
many Members at a time.
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Shrimati Renu Chakravartty: May
we plead with you that we had anti-
cipated exactly this when the Prim.
Minister insisted on the lood debate
taking place first? Then we anticipated
this vote a confidence motion in the
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guise of a food debate, That is why
we made it very clear that even
though food was the major subject
of the no-confidence motion, there arc
many other subjects also covered by
it and so it should be taken up first.
Secondly, when the Murad incident
came up you said that you cannot ac-
cept an anticipatory adjournment mo-
tion. If that igz so, in this particular
case how do you allow this motion to
be put to the vote of the House when
the no-confidence motion was not ex-
actly on the food situation?

17.00 hrs.
Mr. Speaker: Exactly.

Shri H, N, Mukerjee: (Calcutta
Central): The motion of no-confidence
is a motion not in the air but it has
substance in relation to the perform-
ance of Government. Today if the
House ig called upon to express iis
view in favour or against Government
in regard to ity performance in the
sphere of food production, distribu-
tion, consumption and so on and so
forth, that would mean a substantial
encroachment on the fleld of discus-
sion which ig legitimately reserved for
the purpose of the no-confldence mo-
tion. Therefore, we have to take notice
of a substantial and not a formal point
of view—I do know, Sir, vour hends
are tied from time to time by the let-
ter of the rules; but, at the same time,
surely, the interpretation of the letter
of the ruleg would enable you to say
that in view of the no-confhlence nin-
tion coming tomorrow. For instance,
there might be other arguments plac-
ed before the House even in relation
to the question of food which might
considerably—it may not happen—
bring about a change in the tempera-
ture and opinion of the House There-
fore, in view of the no-confidence
motion being an overall business
which is going to take a gond look at
every single department of Govern-
ment's activities, it is very important
that the House is not calley upon to
express itself one way or the other in
regarq{ to aporoving Government
policy in regard to it.
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Shri Hari Vishnu Kamath: May I
submit that a couple of days ago, when
my colleague, Shri Nath Pai, pleaded
eloquently for the admission of his
adjournment motion on the Murud in-
cident, you in your wisdom were
pleased to observe that hig motion
was, in some way which I could not
comprehend, anticipatory of the no-
confidence motion, though just now as
you have aptly said the no-confidence
motion is a blank motlon in the sense
that no grounds have been given
therein. But you said then that it anti-
cipated in some sense the no-confid-
ence motion which did not mention
the Murud incident at all I suppose,
you recollect that wise obscrvation
that you made at that time. Go, op-
plying the same logic to the present
case, can we not on our side plead
that the no-confldence motion ulso will
discusg the food situation, just as you
thought at that time that it might
discuss the Murud incident? What is
rule for one side, should be rule for
the other too.

The Minister of Rehabilitation (Shri
Tyagl): May I make a submission?
May be, what my hon. friends say is
relevant in the spirit of the rules, but
even if it ig so, 1 would submit, sup-
posing the ruling were given in favour
of Shri Kamath or other friends there,
what would happen to this whole de-
bate which has already taken place.
The whole of it goeg out of order, It
is not a question of woting; it is a
question of this debate. We have taken
up this subject. This motion was
there and it has been debated upon.

Mr. Speaker: I would draw the at-
tention of hon. Memberg to the rule

saying—

“No Member shall anticipate the
discussion of any subject of which
notice hag been given”.

It is not for the voting, it is for the
discussion. We have had the discus-
gion. When I disallowed those ad-
journment motions and others, I sald
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[Mr. Speaker]

that because that was to be discussed
in the no-confidence motion, no sepa-
rate discussion could take place. This
was objected to and it was said that
this food debate should not take place
as we are having the no-confidence
motion. But the no-confidence mo-
tion was admitted in general terms
and therefore I could not confine my-
self only to the food debate that was

coming up and the food debate was
allowed.

Shri 8, M. Banerjee: We raised this.

Mr, Speaker: It is the food debate
that has taken place. On the substi-
tute motion of Giani Gurmukh Singh
I am not having a separate discussion.
It is just for the approval of the policy
or whatever it might be on which the
discussion that has taken place on
which there has to be voting.

Shri H. N, Mukerjee: It is a deci-
sion consequent upon discussion.

Mr, Speaker: Quite right,

Shri H. N. Mukerjee: Discussion is
talked out in many parliminentary in-
stances, Here i a case where it
should be talked out because we are
goilng to discuss the whole question
of Government policy in relation to
food and everything eclse under the
Sun tomorrow, e day after and from
day to day,

Mr. Speaker: Quite right. Rule 342
gives the fright of a Member just to
have that discussion. We had that.
Every Member has got a right to give
a substantive motion, Shri Gurmukh
Singh Musafir has elso glven one of
those notices as many other Members
have given their own notices.

Shri 5. M. Banerjee: That is not it.

Mr. Speaker: That is a different
thing, Mr. Banerjee.

Shri Dajl: No, Sir. Before you give
your ruling. may 1 recall that Shri
Gurmukh Singh Musafir's motion was
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moved without any prior notice on the
third day and we objected *o it. Mr,
Banerjee and myself immediately
rushed in the House and we objected
to it. You, Sir, said “Technically it
has been moved. But I shall not rest
on technicalities and 1 shall take up
the issue when it comes up for vot-
ing.” You may recall your own
words, That was objected. There=
fore, no discussion could have been
had on the motion after it was moved.
If the motion is sprung upon us by
surprise, without any prior notice,
then necessarily we cannot object at
that time.

Mr. Speaker: There is no question
of anybody objecting to it I have ad-
mitted notices even received later.
There was no technicality and even
now, I think,......

Shrl Daji: On the first day, you
permitted Dr. Lohia, Shrimati Renu
Chakravertty and myself to move it.
Because we had arrived on the same
day, we could not give prior notice, On
Tuesday, in the afternoon, we found
this notice, This is strange.

Mr. Speaker: Order, order. No. It
is not strange. Mr, Maurya moved it
later.

Shri Daji: After that you said you
were allowing Mr Maurya to move it.

Mr. Speaker: Yes. | have given my
decision, I now take up Bubstitute
Motion No. 1 moved by Shri Yashpal
Singh.

Shri H. N, Mukerjee (Calcutta Cen-
tral): Since you are asking views on
these motlons, putting these motions
to the vote, I am afraid we cannot
participate in the voting.

Shrimati Renu Chakravarity: No-
Confidence Motion is completely dead.

(Shri Mukerjee and some other hom.
Members left the House).

Mr. Speaker: 1 shall first take up
Substitute Motion No. 1 moved by
Shri Yashpal Singh.
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Mr. Speaker: I take it the hon. Mem-
ber has the permission of te House to
withdraw his motion.

Some hon, Members: Ye:.

The Substitute Motion No, 1 was by
leave withdrawn,

ot wieTe we dowr (%)
SNAX T, T A T

wew WY A9 zW 43 § A
"ug ¥ Ak wATH AR §

I ghall now put Substitute Motion
No, 3 moved by Shri Banerjee to the
vote of the House.

The Substitute Motion (No. 3) was
put and negatived,

Mr. Speaker: Now, I shall put the
substitute motion No. 4 rmoved by
Shri Bade.

The Substitute Motion (No. 4) was
put and negatived,

Mr. Speaker: Now [ shall put the
substitute motion No. 5 moved by Shri
Daji to the vote of the House.

The Substitute Motion (No. 5) was
put and negatived,

Mr. Speaker: Now [ shall put the
substitute motion No, 6 moved by
Dr. Lohia to the vote o! the House.

BHADRA 19, 1888 (SAKA)
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The question is that for the original
motion the following be substituted,
namely:—

“feaftr ®1 wEERT wTY ¥ A
mAasr T g fE

1. waY, SYwommg Wt T #
¥ fawtw ¥ ww feafy 6
Taq fear ¢

2. ACFTY GYF WWT KT qHT
w0 9T AR & 9 9T e
t e ad &

4. g voi wfy wre & &
igfes &9 9T 7 T w7
FT,F 12 WA 6YF T ATAAT
TET AT § 9 uwrar
forac ¥ fom qof
51 A8 ST AT AT R

4. FOF 1 5 W TG FT GATH
fawii & fae® aret & soar
w7 gar s Bt S
T W HTH T &

5. T fagie &t Aifa & famg
ara & wiT fadvfy fafirmy o
T W & T S, AT
W TG WA E WET
s ar e & ford g W
% § T owz T Rk,
fagm & fao, w3t qoerr
aw w1 ww @ vy fesr
ST & TEY § w71 qvde Wy
oz w7 WP w0

6. wATT & W # Ay At
T i A ferd 0 &
FTOT 9T AT AT ¥
FA £ & wTO7 AT wifew
o Wi o gersTe
Fraar g
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[Mr. Speaker]
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Division No. 1)

Bagri, Shri Mani Ram
Gupta, Shri Kashi Ram
Kakkar, Shri Gauri Shankar
Jha, Shri yogendn

Achuthan, Shri
Alagesan, Shri

Alva, Shri A5,

Alva, Shri Joachim
Aney, Dr. M.5.
Amnd, Shri Bhagwat Jha
Bal Krishna Singh, Shri
Barupal, Shri P.L..
Basappa, Shri
Bmumatari, Shri
Bhagat; Shri BR.
Bhagavati, Shri

Bhakt, Darshan, Shri
Bhanjs Deo, Shri L.N.
Bhargava, Shri M.B.
Birendrs Bhadur Singh, Shri
Bis, Shrel J.B.S.
Brajeshwar Prasad, Shei
Brij Raj Singh, Shri
Chandak, Shri
Chandrabhan Singh, Shri
Chandrasekhar, Shrimati
Chandriki, Shri
Chaturvedi, Shri 5.M.
Chavan, Shri D.R.
Chavda, Shrimati
Chuni Lal, Shri

Das, Shri B.K.

Das, Shri N.T.

Das, Shri Sudhansu
Dasappa, Shri

Deo Bhani, Shri P.C.
Deshmukh, Shri B.D.

Deshmukh, Shri Shivaii Rao 5.
Dey, Shrl 5. K.
Dighe, Shri
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The Lok Sabha divided.

AYES

Lakhan Das, Shri
Lobis, Dr. Ram Manohar
Maurya, Shri B.P.

NOES

Dinesh Singh, Shri
Dorai, Shri K.N.
Dubey, Shri R.G,
Dwivedi, Shri M.L
Gajnij Singh Rao,S
‘Gandhi, Shri V.B.
Ganga Drevi, Shrima:
Guha, Shri A.C.
Gupta, Shri Badsh h
Gupta, Shri Shiv Charen
Hajarnavis, Shri
Hanada, Shri Subodh
Hanumanthaiys, Shri
Hazarika, Shri J.M.
Himatsingka, Shri
Iqbal Singh, Shri
Jadhav, Shri M.L.
Jadhay, Shri Tulshidss
Jagjivan Ram, Shri
Juin, Shri A.P.
Jamunadevl, Shrimati
Jena, Shri

Jyotishi, Shri J.P.
KFabir, Shri Humayun
Kajrolkar, Shri
Kamble, Shri
Fanungo, Shri
Karuthituman, Shri
Kedaria, Shri C.M.
Khadilkar, Shri

Khan, Shri Osman Ali
Khap, Shri Shahnawez
Khanna, Shri Mchr Chand
Kindar Lal, Shri
Kotoki, Shri Liladhar
Koulalgi, Shri H.V,
Koys, Shri

[17.14 hrs,

Seth, Shri Bihan Chanira
Sezhlyan, Shri
Swamy, Shri Shivamurthy

Krips Shankar, Shri
Krishna, Shri M.R.
Kureel, Shri B.N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

1onikar, Shri .
Mahadeo Prasad, Shri
Mahtib, Shri
Malaichami, Shri
Malaviys, Shri K.D.
Mandal, Dr. P.
Maniyangadan, Shri
Mantri, Shri

Maruthish, Shri
Mehrotra, Shri Brai Bilari
Mchta, Shri Jashvant
Minimats, Shrimat
Mirza, Shri Bakar Ali
Mishra, Shri Bibhutl
Mishra, Shri Bibudbendra
Mishra, Shri M.P.

M, Shri Shysm Dhar
Mochanty, Shri Gokulasanda
{Maohluddin, Shri

Mobuin, Shri

More, Shri K.L.

Mukane, Shri

Murthy, Sbri B.5.
Mouthish, Bhri

Naidu, Shri V.G.

Nafk, Shri D.J.

Nanda, Shri

Nayak, Shri Mohan
Nayar, Dr. Sushils
Nigam, Shrimati Sevitri
Ninsnias Lal, Shri

COm, Shri
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Paliewsd, Shri

Pandey, Shri R.S.
Pandey, Shri Vishws Nath
Pant, Shri K.C.
FParnmasivan, Shri

Patel, Shri Chbotubbsd
Patel, Shri N.N.

Patel, Shri Rajabwar
Patil, Shri D.5.

Patil, Shri 8.K.

Patll, Shri T.A.

Partabhi Raman, Shri CR.
Prabhakar, Shri Naval
Pramap Singh, Shri
Raghunath Singh, Shri
Raghursmaish, Shri

Rai, Shrimatl Sahodrsbai
Raj Babadur, Shri

Raju, Dr. D.5.

Ram Sewak, Shri

Ram Subbag Singh, Dr.
Ram Swarup, Shri
Ramaswamy, Shri 5.V.
Ramdbani Dus, Shri
Rane, Shri

Rao, Dr. K.L.

Rao, Shri Krishnamoorthy
Raut, Shri Bhola
Rawandale, Shri

Reddi, Dr. B, Gopala
Reddy, Shri K.C.
Reddy, Shrimati Yashods

Roy, Shri Blhwanath
Sabw, Bhri Remeshwar
Saigal, Shri A8
Samanta, Shri 5.C.

Sanii Rupii, Shri

Saraf, Shri Sham Lal *
Sarma, Shri A.T.
Satyabhama Dwrl, Shrimati
Sen, Shri A.K.

Sen, Shri P.Q.

Shah, Shri Manabsndm
Shah, Shri Maoubhai
Shah, Shrimati Jaysben
Shakuntale Devi, Shrimati
Shankarsiys, Shri
Sharma, Shri AP,
Sharma, Shri K.C.
Shastel, Shri Lal Bahadur
Shawtri, Shri Ramanand
Sheo Narsin, Shri |
Shinde, Shri

Shres Narayan Das, Shri
Shukls, Shri Vidys Charsn
Shyzmbumari Devi, Shrimati
Siddananjappe, Shrl -
Siddiah, Shri

Sidheshwar Prasad, Shrij
Singh, Shri D.N.

Singh, Shri K.K.§

Singh, Shri R.P.

Singha, Shri G.K.

Sinha, Shri Satys Nargysn

Shri Vishram Prasad:
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Sinhe, Shrimet} Remdwiart
Sinhamn Singh, Shri
Senavane, Ehri
Srinivasan, Dr. P.
Subbaraman, Shri
Subramaniam, Shel C.
Subramanyam, Shri T.
Sumat, Pramd, Shri
Surendra Pal Singh, Shri
Swamy, Shri M.P.
‘Thomas, Shri A.M.
Tiwary, Shri D.N.

Tiwary, Shri K.N.

Tiwary, Shri R.S.

Tripathi, Shri Krishos Dec

Tuls Ram Shri
Tysgl, Shri
Ulkey, Sbri
Upadhyays, Shri Shiva, Dutt

Vaishys, Shei M.B.

Valvl, Shri

Varma, Shri M.L.

Vesrbamppa, Shri

Verma, Shri Balgovind

Vidyalanksr, Shri AN.

Vijays Anands, Mabarafkumar

Vyus, Shri Rechelal

Yadab, Shri N.P.

Yadavs, Shri B.P.

Yusuf, Shri Mohammad

Yes. I am

Mr. Speakier: The result of the Divi-
sion is:

Ayes: 10; Noes 203. The ‘Noes’
have it.

The motion was neg

ot wo Mo WaAd (wgwr) @ T
yigemafieci £1 & “gt”
w0 SEATE |

Shri Tridlb Kumar Chaudburi rose—

8hri Koya: I wanted to vote for
abstention. .

Mr. Bpeaker: Now, I shall put the
substitute motion No, 8 by Shri
Maurya to vote.

The Substitute Motion (No. 8) was
put and negatived.

Mr. Speaker: Now, I come to sub-
stitute motion No. # by Suri Vishram
Prasad. Is the hon Mcmber pressing
ity
1007 (Al) LSD—9.

pressing it
Mr. Speaker: The question is:
‘That for the originai metion,
the following be substituted,
namely:

“This House, having consi-
dered the Food situation in the
country, ig of opinion that the
Government of Indla heve
completely failed to solve the
food problem.”.”,

The Lok Sabha divided,

wt wort: Fo T Af e
ot ol : dT AT ww aff
wrar 7 |

waw AW § IE AT wF
waTg
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Division No. 2)

Chasdhurl, Shrl T.K.
Gupta, Shri Kashi Ram
Kakir, Shri Gauri Shanksr

Achuthan, Shri
Alsgusin, Shrl

Alva, Shri A.S.

Alva, Shri Joachim
Ancy, Dr. M.S.

Amd, Shri Bhagwat Jba
Bal Krishna Singh, Shri
Balmiki, Shri

Barupal, Shri P.L.
Basappa, Shrl
Basumatari, Shri

Besr, Shri

Bhagat, Shri B.R.
Bhagavatl, Shri

Bhakt Darshan, Shri
Bhanja Deo, Shri L.N.
Bhargava, Shri M.B.
Birendrs Bahadur Singh, Shri
Bist, Shrl J.B.5.
Brejeshwar Prasad, Shri
Brij Ra| Singh, Shri
Chandrsbhan Singh, Shri
Chandraseichar, Shrimati
Chandrikl, Shri
Chaturvedi, Shri S.N.
Chaudhry, Shri C.L.
Chavan Shri D.R.
Chavds, Shrimati
Chual Lal, Shri

Dus, Shrl B.K.

Daa, Shel N.T.

Das, Shri Sudbansu
Dasapps, Shri

Deoc Bhaanj, Shri P.C.
Deshmukh, Shri B.D.

Deshmukh, Shri Shivaji Rao 5.

Dey, Shri 5.K.

Dighs, Skri .
Dinesh Singh, Shri
Doral, Shrl K.N.

Dul Shri R.G.

Dwi Shrl M.L.
Gajral Singh Raa, Shri
‘Cundhl, Shri V.B.
Gangs Devl  Shrimati
Guba, Shri A.C.
Gupts, Shri Badibhah
Gupts, Shri Shiv Chaman
Hajurnavis, Shri
Haasds, Shri Subodh

AYES

Kamath, Shri H.V,
Maurys, Shel B.P.

Nath Pai, Shri

Seth, Shri Blahan Chandrs

NOES

Hanumanthaiys, Shri |
Hazariks, Shri .M.
Himatsingka, Shri
Iqbal Singh, Shri
Jadhav, Shri M.L.
Judhav, Shri Tulshidas
Jagiivan Ram, Shri
Juin, Shri AP
Jamunadevi, Shrimati
Jena, Shel

Jyotishi, Shri J.P.
Kabir, Shri Humayun
Kajrolkar, Shri
Kamole, Shri
Kanungo, Shri
Karuthlruman, Shri
Kedarla, Shrl C.M.
Khan, Shri Osman All
‘Khan, Shri Shahnewaz
Khanna, Shri Mehr Chand
Findar Lal, Shri
Kotokl, Shri Liladhar
Koulalgl, Shri H.V.
Kora, Shri

Krishna, Shri M.R.
Kureel, Shri B.N.
Lakhan Das, Shri
Lakshmlkanthamma, Shrimati
Lalit Sen, Shri
Lenlkar, Shri

Malaviys, Shri K.D. -
Mandal, Dr. P.
Maniysagadan, Shri
Mantri, Shri

Maruthlah, Shri
Mehrotrs, Shri Braj Bibhari
Mebts, Shri Juhvant
Minlmats, Shri

Mirza, Shri

Mishra, Shri Bibhoti
Mishra, Shri Bibudhendra
Mithra, Shri M.P.

Misra, Shri Shysm Dhar
Mabanty, Shri Q.
Mohiaddin, Shri

Maore, Shri K.L.

Mukrpe, Shri

* One vole eould not be recorded
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Sexhiyan, Shri
Swamy, Shri Shivamurthy]

Vishram Prasad, Shri

T

Murthy,

Muthlsh, Shei

Naldu, Shri V.0
Nalk, Shri D.J.

Nanda, Shri

‘Nank, Shri Mohan
Nayar, Dr. Sushila
Nigam, Shrimati Savitri
Mlranjan Lal, Shei

Oza, Shri

Paliwal, Shri

Pandey, Shri R.5.
Pandey, Shri Vishwa > th
Pant, Shri K.C.
Fararnasivan, Shn

Patel, Shri Chhotubb.i
Patel, Shri N.N.

Patel, Shri Rajeshwar
Patll, Shri D.S.

Puatll, Shrl $.K.

Putll, Shri T.A.

Partabhi Raman, Shrl CR.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Raghuramaish, Shri

Ral, Shrimati Sahodmbal
Raj Bahadur, Shri

Raju, Dr. D.5.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramaswamy, Shri 5.V.
Ramdhani Das, Shri
Rane, Shri

Rao, Dr. E.L.

Rao, Shri Krishnamoorthy
Rawt, Shrl Bhola
Ranadale, Shri

Reddi, Dr. B. Gopals
Reddy, Shri K.C.
Reddy, Shrimat Yashoda
Roy, Shri Blsh wanath
Sahu, Shri Rameshwar
Saigal, Skri A.S.
Samants, Shri 5.C.

Sanji Rupil, Shri

Saraf, Shri Sham La!
Sarma. Shri AT
Satysboame Devl, Shrimati
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Sen, Shri AK. |

Sen, Shri P.G.

Shah, Shri Mansbendra
Shab, Shrimatl Jayuben
Shakuntals Devi, Shrimati
Shankarsiys, Shri
Sharma, Shri A.P.
Sharma, Shri K.C.
Shastri, Shri Lal Behadur
Shastri, Shri Ramanand
Sheo Nanain, Shel
Shinde, Shri

Shree Narayan Das, Shri
Shukls, Shri Vidys Charan
Shysmkumari Devi
Siddansniappa, Shri |
Siddiah, Shri

Sideshwar Praiad, Shri ]

BHADRA 19, 1888 (SAKA)

Singh, Shri D.N.? Tiwary, Shri R.8.

Singh, Shri K.K. Tripathi, Shri Krishoa Deo
Singh, Shri R.P. Tuls Ram. Shri

Singha, Shri G.K. Tragi, Shri

Sinka, Shri Satya Nerayan Ulkey, Shri

Sinha, Shrimati Remdul L Shri Shiva Duat
Sinhamo Singh, Shri Valshys, Shri M.B.
Sonswaoe, Shri Valvi, Shri

Srioivasn, Dr. P. Varma, Shri M.L.
Subbaraman, Shri C. Vesrabesapps, Shri

Subramaniam, Shri C.
Subrsmanysm, Shri T.
Sunder Lal, Shri
Surendra Pal Singh, Shri
Swamy, Shri M.P.
Thomas, Shri A.M.
Tiwary, Shri D.N.
Tiwary, Shri KLN.

Varma, Shri Balgovind
Vidyalankar, Shri A.N,

Vijays Anands. Mabarafkumar
Vyus, Shri Radhalal

Yadab, Shri N.P,

Yadaws, Shri B.P,

Yusuf, Shri Mobammad
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Mr. Speaker: The result of the divi-
sion is: Ayes 11; Noes 202. The ‘Noes’
have it.

namely:—

‘That having considered the

food situation in ihe couatry

The motion was negatived,

and the steps taken by the

Government in thig connection,

Mr, Speaker: 1 shall now put sub-
stitute motion No. 7 to the vote of the
House. The question Is:

policy

this House approves of the

of the Government of

India in dealing with the food

altuation”.".

“That for the origina] motion,
the following be substituted,

The Lok Sabha divided.

(1718 prs .

Division No. 3 ]

AYES
Achuthan, Shei Chavan, Shri D.R.
Alagesan, Shri Chavda, Shrimat
Alva, Shrl AS. Chunl Lal, Shri
Alva, Shri Joachim Das, Shri R.K.
Amd, Shri Bhagwat Jha Das, Sbri N.T.
Bal Krishna Singh, Shri Das, Shri Sudhansu
Barupal, Shri P.L. Damppa, Shri
Basmppa, Shri Deo Bhanl, Shri P.C.

Basumatari, Shri
Bhagat, Shri B.R.
Bhagavati, Shri
Bhakt Darshan, Shri
Bhanjs Dec, Shri L.N.
Bhargawa, Shri M.B.
Birendrs Bahadur Singh, Shri
Bist, Shri ].B.S.
Braleshwar Pramad, Shri
Brif Ra] Singh, Shrl
Chandak, Shri
Chandmbhan Singh, Shri
Chandrasckhar, Shrimat
Chandriki, Shri
Charurvedi, ShriS.N.
Chandhry, Shri C.L.

Deshmukh, Shri B.D.
Deshmukh, Shri Shiveji Reo 5.
Dey, Shri 5.K.

Dighe, Shri

Dinmh Singh, Shri
Dorsl, Shri K.N.

Dubey, Shri R.G.
Dwivedi, Shri M.L.
Gaifral Singh Reo, Shri
Gandhl, Shri V.B.

Ganga Devl, Shrimati
Guba, Shri A.C.

Gupta, Shri Badshab
Cupta, Shri Shiv Charsn
‘Halsroavis, Shri

Hansca, Shri Subodh

Hanumanthaigs, Shri
Hasariks, Shri [N,
Himatsingka, Shri
Iqbal Singh, Shri
Jadbay, Shri M.L.
Jadhay, Shri Tulshidas
Jagiivan Ram, Shri
Juin, Shel A.P.
Jumunadevi, Shrimatl
Jena, Shri

Tyotishi, Shri .P.
Kabir, Shri Humayun
Kajrolkar, Shri
Kamble, Shri
Kanungs, Shri
Karathiruman, Shei
Kedaria, Shri C.M.
Khan, Shri Osman All
Kban, Shri Shahnawas
Khanos, Shri Mshr Chand
Kindar Lal, Sbri
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Kotoki, Shri Liladbar
Koulalgl, Shri ALV,
Koy, Shrl

Krishnoa, Shrl M.R.
Kureel, Shri B.N.
Lakban Das, Shré
Lakshmilesnthamema, Shwimat
Lalit Sen, Shri
Laolkar, Shei
Mahadeo, Prassd
Mahub, Shri
Malsichami, Shri
Malaviys, Shri K.D.
Mandal, Dr. P.
Maniysngadan, Shd
Mantri, Shri
Maruthish, Shri
Mehrotra, Shal Braj Bihari
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1051 Proclamation

Shrl Rameshwar Bahu (Rosera):
rose—
Bhrli Manrya (Aligarh) rose—

Mr. Speaker: The result of the divi-
sion is: Ayes 201; Noes 34 The ‘Ayes’
have it.

The motion was adopted.

17.18 hrs.

PROCLAMATION IN REGARD TO
KERALA STATE

The Minister of Home Affairs (Shri
Nanda): With your permission, Sir, I
fany convey information about a de-
welopment which has occurred in re-

;h‘l.rd to the State of Kerala.

E. The President has by a Proclamation
“irsued today under article 306(1) of
the Constitution assumed to himself
fqit the functiong and powers of the
0, vernment of the Stale of Kerala,
gnelnred that the powers of the Le-
< gislature of the State of Kerala shall
'} exercisable by or under the gutho-
#ity of Parliament, dissolved the
-Legislative Assembly of the State of
“Kerala and made other incidental and
consequential provisions as mentioned
in the Proclamation.

Shri Harl Viahna Eamath (Hosh-
angabad): On a point of clarification.
Iz the Home Minister in a position to
categorically affirm that the general
elections in Kerala wil] be held as

BHADRA 18, 1886 (SAKA) in regards to Kerala jos2

scheduled in January or February or
will they be postponed or will they
be held even earlier, in November or
December?

Shri Nanda: With your permission,
we are laying on the Table of the
House tomorrow the Notification,

With regard to the question put, this
is not a matter which I can snswer
straightway. It Iy the Election Com-
mission which hag to declde so far as
the dates are concerned,

Shri Nath Pal (Rajapur): May we
exnect a copy of the Governor's Re-
port, on the basis of which the Pro-
clamation has been made?

Mr, Speaker: When he lays the Pro-
clamation, Members can asic

Shri Harl Vishnu Kamath: Mavy T
request you to direct the Government
to let us have definite information on
the matter I have raised by the end
of next week?

Mr. Speaker: ] cannot ask them.
Shri Harl Vishnu Kamath: Why not?

Mr. Speaker: Let the Proclamation
come first,

1721 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Sep-
tember 11, 1964/Bhadra 20, 1854
(Saka).
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